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HOUSE OF THE PEOPLE
Friday, 25th July, 1952

The House met at a Quarter Past
Eight of the Clock.

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

“0.Y.E." ScHEME

*2103. Sardar Hukam Singh: (a) Will
thz Minister of Communications be
pleased to state whether it is a fact
that “O.Y.E." Schemec announced in
1950 could not make any satisfactory
progress?

(b) What were the reasons for its
not becoming popular?

(c) What is the total number of ex-
changes where this scheme is in opera-
tion?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) (1) Inability or unwillingness
of parties to advance the required (e-
posit of Rs. 50,000/-.

(2) Unremunerative nature of the
project where the subscription of
Rs. 50.000/- was forthcoming.

(3) Rate of interest allowed, name-
l¥, 2§ per cent. on the investment
being counsidered too low,

(4) Pericd of loan hemg consider-
ed too long.

{c) Three.

Sardar Hukam Singh: Do the
Government contemplate any libera-
lisation of the terms in view of the
fact that the present rate has not been
s0 encouraging or successful?

Shri Raj Bahadur: To a certain ex-
tent, we have liberalised the terms
already. In the previous instance,
one person had to make a deposit of
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Rs. 50.000. We have now provided
that 25 persons can join together and
pay each Rs. 2000 under this OYE
scheme.

Sardar Hukam Singh: May [ know
the total number of exchanges so far
opened, since the inception of the
scheme in June 19507

Shri Raj Bahadur: As I said. Sir,
it is only three. These exchanges are
in operation in Malegaon, Kapadwanj,
Badaum.

Sardar Hukam Singh: Do these
people who have these exchanges, get
any concession?

Shri Raj Bahadur: They get an in-
terest of 23 per cent. on the deposit
made,

Sardar Hukam Singh: When
how is this loan repayable?

Shri Raj Bahaduar: It is repayable in
20) years’ time.

and

MESSAGE RATE SYSTEM

*2104. Sardar Hukam Singh: (a) Will
the Minister of Communications be
pleased to state whether the messaze
rate system has decreased the load on
the telephone exchanges?

(b) What is the number of stations
that are on the message rate system
at present?

(c) Have the receipts on account of
calls on these stations decreased or in-
creased since they were put on the mes-
sage rate system?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) 12.

(c) No call charges were levied be-
fore the Message Rate system was in-
troduced and so the guestion does not
arise,

Sardar Hukam Singh: Have any
complaints been received about the
preciseness of the recording of mes-
sages?
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Shri Raj Bahadur: Complaints come
and they are investigated.

Sardar Hukam Singh: May I know
the number of complaints received
during the last year?

Shri Raj Babadur: I would require
nouce.

Sardar Hukam Singh: Is it a fact
that in Caleutta, there was a com-
plaini that a doctor who had closed his
shop and gone away has also been re-
corded as sending out messages?

Shri Raj Bahadur: That is a specific
complaint which has not been brought
to my notice. I am grateful to the
hon. Member for the information.

Sardar Hukam Singh: Is there any
proposal to extend this system to some
other stations during the next year?

Shri Raj Bahadur: Yes, Sir. During
this year we propose to extend it to
Hyderabad, Coimbatore, Shillong, Tri-
vandrum, Ludhiana, Jullundur and
Jaipur.

HinNpl TELEGRAPHS SERVICE

*2105. Sardar Hukam Singh: (a) Will
the Minister of Communications be
pleased to state whether Hindi Tele-
graphs service in Devanagri script is
being nrogressively extended to vari-
ous centres?

(b) Has this service been freely utl-
lissd by the public on the stations
where it is available?

(c¢) Have any telegrams written in
any other Indian languages in Deva-
nagri  script  been  transmitted from
these stations?

(d) If so, what was the number at
each station during the peried 3l1st
Dezcember, 1951 to 31st March, 19527

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): ((a) Yes.
The Hindi Telegrapli service was ini-
“tially introduced on 1st June 1049 at
9 stations. It was later extended to
3 more stations in 194i-50, to 6 new
stations in 1950-51 and further to 5§
stations in  1951-52. During  the
current year, one station has dlready
‘been added to the hst

(b) The service has not been much
utilised by the public. Excent at a
few places, the average number of
Hindi telegrams booked is not more
than one message a day, the highest
~average being only about 20 messages
“a week.

(c) Telegrams in any Indian lan-
gauge written in the Deva.nagri script
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can be accepted at all places where
the Hindi telegraph service is avail-
able. In actual practice, however,
only some telegrams in Marathi are
booked from places in the Bombay
State and occasionally a few in
Marwari from places in the Central
Circle.

(d) Separate statistics of telegrams
in wvarious Indian languages are not
maintained. Approximate figures of
such telegrams booked during the
period from the 1st January to
31st March, 1952 are, however, as
follows:

From place: in

Bombay St:ta 48% in M wrathi:

From place: in
M dlye Prade k..
and Rojiuthen ..

Sardar Hukam Singh: Do the
Government propose to add any more
stations under this scheme for the re-
mainder of thiy year?

Shri Raj Bahadur: Yes, Sir.

Sardar Hokam Simgh: To how many
stations?

? in Morathi
19 in Marwari

Shri .Raj Bahadar: The number has
to be still decided.

&z Mg @ : w7 98 99 qE &
fF 4% Sy awyg daar oA § ¥ Y
fet § oM T ardl Y " awdt
it § 7
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AvTeraTIc PoSTCARD VENDING MACHINE

*2106. Shri_S. N. Das: Wil the
Minister of Csmmunications be p]eas-
ed to stale:

(a) what was the cost of making ex-
periment on an Automatic Postcard
Vendi 'ng Machine carried on by the
P. & T. Department;

(b) whether the defects observed
have been rectified by the supplying
firm; and

(c) what were the terms of purchase
of this machine from the firm?

The Deputy Minister of
cations (Shri Raj Bahadnr) (a) The
only expenditure incurred so far 1is
Rs. 1256/10/3 on account of the cus-
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toms duty on the Postcard vending
machine.

(b) Yes.

(c) If the experiment with the
‘machine is successful, we shall have
to pay a sum of Rs. 2,493/- to retain
it. If the experiment js not success-
ful and the machine is returned, we
shall pay only Rs. 831/-, representing
half the cost of altering the machine
to suit our reguirements.

Shri S. N. Das: May I know the pre-
cise intention and object of the
Governmen! in making this experi-
ment. whether it was with a view to
having a luxury, or with a view to
having economy or with a view to
satisfying the curiosity?

Shri Raj Bahadur: None of these
things, Sir. It will provide better
service and better facilities to the
public. If such machines are intro-
duced. people could get postcards,
stamps etc. even on public holidays
and during those hours when the post
offices remain closed, and so on and
so forth.

Shri S. N. Das: May I know, while
introducing such machines in India,
whether the Government took into
consideration the huge manpower that
remains unutilised and the large
number of persons that are...

Mr. Speaker: Order. order. The
hon. Member is entering into an argu-
ment.

Shri §. N. Das: I want to know, Sir,
what was the object in India where
there is a large manpower, to have
&i”'? Where was the necessity . for
this?

Mr. Speaker: Order, order. This
question need not be answered.

Sardar Hukam Singh: Is it for the
first time that this machine is being

tried in India, or has it been tried -

anywhere else in other countries?

Shri Raj Babadur: Such machines
are n vogue in other countries, in
quite o ‘arge number.

Shri & N. Das: May T know whether
the initiative came from the Gowvern-
ment nf India themselves or from the
foreign interests?

Shri Raj Bahadur: We are trying to
improve our service.. And as we think
that there is a particular facility which
can be introduced, we did’so on our
own initiative. ;

Shri M. L. Dwivedi: May I know
<with which countries contract, if any,
has been entered for more machines?
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Shri Raj Bahadur: I have answered
this question a number of times, Sir.
It is Messrs. Sodeco in Switzerland.

Corree

*2107. Shri S. C. Samanta: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) in which States Coffee is cultivat-
ed at present;

(b) how many acres of land were
utilised for Coffee cultivation in 1950-51
and 1951-52 and what was the quan
of production during the same peri
(State by State); and

{c) the number of
1947-48 and 1951-527

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): (a)
Mysore, Madras, Coorg, Travancore-
Cochin and to a small extent in
Orissa,

(I_)) and (c). A statement giving the
available information is placed on the
Table of the House. [See Appendix
X, annexure No, 19.]

And I might add for the informa-
tion of the House, that the total num-
ber of plantations in 1950-51 was
10.851 as against 6,546 in 194748 while
the total area covered in 1250-51 was
2,24215 acres as against 2,14,816 acres
in 1947-48.

Shri 8. C. Samanta: From the state-
ment I find that the production of
coffee in Orissa is very much less than
in other States? May I know what steps
have been taken to cnhance the culti-
vation of coffee in Orissa and other
areas?

plantations in

Shri Karmarkar: Orissa. as my hom.
friend will have noted, from the state-
ment itself, is very poor in its promise.
The number of plantaticzs has not in-
creased at all, while the total produc-
tion was risen from 143 Ths, in 101748
to 771 1ibs. in 1950-51; coffee planta-
tions could be had only in plares where
it is feasible.

Shri §. C, Samanta: May I know
whether any experiment has been
carried on in the tea areas of Assam
nnd.,West Bengal for coffee cultiva-
tion?

Shri Karmarkar: I have no mformn—
tion about that_. -
WA o UHo Wgws : wm
AT ITEN T ad W war
w3 fr s Ry i L e



2123 Oral Answers

TN B & (o0 FT FEAET ST o7
wWe?

st AT AW GO AL,
& ar qar T@

Shri P. T. Chacko: May [ know
whether the system now prevailing as
regards the procurement of coffee
seeds does not exempt even the small-
est grower even though he produces
only to the extent of what is needed
for his own consumption? I want to
know whether Government are taking
any steps to protect the interests of
those who produce only for their own
use.

Shri Karmarkar: 1 have not that
information under this question. If
the hon. Member puts a question. I
will find out.

Shri Neswi: Is this land fit for the
growth of food crops?

Shri Karmarkar: Coflee is grown
under peculiar circumstances as re-
gards land and climate. If my friend is
curious, I can tell him that Indian ex-
perience shows that coffee prefers land
situated at 1500 to 5500 feet above the
sea level. the exact altitude being
controlled to a large extent by lati-
tude which may be put down roughly
at 25th parallel of latitude north and
south. The temperature best suited
would appear to range from 55 to 80.

Shri N. Somana: What is the area
under ‘Arabica’ coffee?

Shri Karmarkar: 1 have not got the
exact figures.

Shri S. C. Samanta: May I know,
Sir, the wvarieties of coffee that are
grown in India and which variety is
liked very much?

Shri Earmarkar: 1 understand there
are twe varieties: Robusta and Arabica.
I understand one of the varieties is
grown wildly in the hills and the other
is cultivated.

“Grow More Foop” COMMITTEE

*2108. Shri S. C, Samanta: (a) Will
the Minister of Food and Agricdlture
be pleased to state how many times
the “Grow More Food" Committee sat
and what are the flnal recommenda-
tions of the Committee?

(b) Have the Members of the Com-
toured all over India?
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(c) What are the non-official agen-
cies that were consulted by the Com-
mittee?

(d) How much has been spent in
connection with the Committee?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The Committee had three sessions. A
summary of the final recommendations
of the Committee is given at pp.69-77
of its report which has already been
placed on the Table of the House.

(b) No.

(c) Non-official agencies like the
Chambers of Commerce, Universities,
Political Organisations, Co-operative
and Land Mortgage Banks. eminent
persons having experience in agricul-
ture ard private individuals and orga-
nisations associated or interested in
the G. M. F. work including practical
farmers and agriculturists, were can-
sulted by the Commitiee,

(d) About Rs. 21,000.

Shri 8. C. Samanta: May I know, Sir,
whether the recommendations of this
Committee will be compared with the
recommendations of the Maitra Com-
mittee and what steps will be taken by
(GGovernment?

Shri Karmarkar: Primarily our atten-
tion is devoted at the moment to the
report of this Committee. All other
relevant material will also be considered.

Shri §. C, Samanta: May I know,
Sir, whether copies of the report of
this Committee will be supplied to the
Members of the House.

Shri Karmarkar: 1 said a copy has
been placed on the Table of the House.

Shri B. C. Samamnta: [ want to know
if copies will be supplied tor the mem-
bers of the House.

Shri Karmarkar: I carmot promise,
It depends upon the number of copies
available. We are all interested in it
and we shall cerlainly place some copies:
in the Notice Office. .

Shri Velayudhan: May I know. Sir,
whether the Government have derived
any advantage out of this Commrittee,
and if so. what it is?

r: 1 have not been able to
understand the question.

Shri 5. N. Das: With regard to the
answer to part (b) of the question, may
1 know, Sir, why the Committee did not
go to the States with a view to enquire
into the working of the Grow More
Food scheme?
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Shri Karmarkar: Sir, I understand
the membeis of the Committee did a
litdde touring. But in view of the fact
that they got full information from the
States and from as many as 107 per-
sons and organisations, it was not con-
sidered necessary for them to roam
about the country.

Shri S§. N. Das: On the floor of the
House s) many times various comp-
laints were made regarding the work-
ing of this scheme in the various States.
Muy | kaow. Sir, whether this point was
included in the terms of reference or
not?

Shri Karmarkar: This question was
doubtless considered from all points of
view and if the hon. Mpgmber will
kindly read the report. he will find
that it is fairly exhaustive and accu-
rate.

st e gAo fag @ WA A
2 7Y fF g9 wval # ag 91 W)
®T FFF OF JEAT AT 47 7

oft ETHIET : WA T ¥

TR A 1 A SFT T AT AT
IAE TETTFTATE | FHST FT WrEfer

az&: The grow more food
campaign has proved a
SUCCess.

Skri Vecraswamy: May I know, Sir,
‘whe ier the results of the grow-more-
food s-heme in the States are up to the
satisfaction of Government

Shri Karmarkar: Sir, 100 per cent
satisfaction is 100 per cent, and 60 per
«ent. satisfaction is 60 per cent.

Ixp0-BURMA TRADE AGREEMENT

*2109. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state the quantity of
Burma rice so far imported into India
undli; the Indo-Burma Trade Agree-
ment?

The Deputy Minister of Commerce and
Industry (Shri Karmarkar): Under the
Indn—_Burma Trade Agreement entered
into in May 1851. 2.11.000 tons of rice
was imported in 1951, and 2,34,000 tons
in 1952 upto the 15th July, 1952.

 Dr, Ram Subhag Singh: May I know,
Sir. the total quantiiy of rice to be im-
ported from Burma under this Indo-
Burma agreement?

Mr. Speaker: Was this not answered
before?
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Shri Sarmah: May I knaw.the land-
ed cost of Burma rice in India? -~

Shri Karmarkar: It is not in the public
interest to disclose the price.

Dr, Ram Subbag Singh: May 1 know
the total quantity to be imported under
this agreement?

Shri Karmarkar: The total guantitw
to be imported during 1951 was 2.40.000
tons out of which I find 2.30.000 were
actually imported. During 1952, the
total quantity programmed to be ime~
ported, was 3.50.000 tons out of which
the guantity that has been received has
been about 2,00,000 tons.

st fao gAo Tamita : Wi ¥
A H ATS AT FI JHATHE
9T 741 §, 71 qg fergeTrn Ay
agT Fwar grn g 7

S SHIET: THF AR AT TS
7gl %g @%ar | It is not in the
public interest to disclose it,

Sardar Hukam Singh: Is it stipulated
in the agreement that a specified quanti-
ty of rice shall have to be imported to
the end of 1%35 or every year a new
allocation is to be made?

Shri Karmarkar: Sir. the hon, Mem-
ber is right. We have at the present
moment made an agreement from 1952
to 14955, for four years., In fact, the
agreement was for five years. The
agreement will last till 1955. During
the four year 3.50.000 tons are pro-
grammed to be imported.

Shri M. 8. Gurupadaswamy: May I
know. Sir. whether the Government is
allowipng any private import of rice from
Burma?

Shri Karmarkar: Private imports
through private trade channels?

Mr. Speaker: This question was also
answered before.

Shri Damodara Menon: Sir, the hon.
Minister has said that it is noi in the
public interest to disclose the price off
Burma rice. 1 want a ruling on that.
After all we should know the price of
articles ithe Government are importing.

Mr. Speaker: The point is, what is
there to be kept away under the plea of
public interest, that the price should
not be disclosed.

Shri Karmarkar: Sir, I think in this
matter the explanation that I give will
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gppeal to the House, We -are at differ-
ent times negotiating with different
countries. Supposing the prlce from
that country is published and is higher
than the price we are negotiating with
another country, the coufitry from which
we are importing at a lower price will
say: “You are willing to give a higher
price for the rice that you purchase from
that country”. That is the difficulty.

ImrorT oF IMiLo FROM CHINA

*2110. Dr. Ram Subhag Singh (a)
Will the Minister of Food and Agri-
calture be pleased to state whether
milo has been imported into India
from China?

{b) If so. what quantity of milo has
so far been imported from China since
January, 19527

-{c) Is Chinese milo cheaper than
the American milo?

The Depuiy Minister of Commerce and
Industry (Shri Karmarkar): (a) Yes

(b) Approximately 90 thousand tons.

() Government do not consider it de-
sirable to disclose information about the
prices paid on account of recent pur-
chases made from different sources.

Dr. Ram Subhag Singh: Sir, the hon.
Minister kes szid that it is not, in the
public interest to disclose the relative
prices.

Mr. Speaker: He has said so for good
reasons.

=t dlo TAe TTATHIA : FIT TTHIT
T ATEET FT A5 A9 ¥ fAew &
fed g sifas Fgra v & 7

Shri Veeraswamy: DNay I . know
whether the Government are aware that
the people of Madras State do not like
Milo or take only a small quantity?

Mr. Spraker:

It does not arise out of
this.

Shri Raghavaiah: Are arrangements

made for foreign shipping or Indian
shinping for the import of this milo?

Shri Karmarkar: At the moment, I
understand. Indian shipping is not
generally available. {in these agree-
ments we try to secure terms in favour
of Indian shipping.

Shri Dabhi: What is the quantity of
Milo in stock in the country as a whole?

Shri Karmarkar: I should like to find
out.
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Shri Veeraswamy: May I know
whether the Government are aware

that the people of Madras State do not
like tc take milo?

Mr. Speaker: It does not arise out
of that.

Shri Raghavaiah: May I know whether
arrangements are made with foreign
shipping or with Indian shipping for
the import of this milo?

Shri Karmarkar: At the moment I
understand Indian shipping is not avail-
able, but generally in these agrzements
we try to secure terms in favour of
Indian shipping.

_ Shri Dabhi: What is the quantity of
imported milo at present in the country
as a whole?

Shri Karmarkar: I cannot say it ofl-
hand.

Paice oF Suvcar Caxc

*2111. Shri Shivananjappa: Wi'l the
Minister of Food amnd Agricnlture be
pleased to state:

(a) whether there is a proposal to
reduce the price of sugar cane;

(b) the factors that go to determine
the price of sugar cane; and

(c) the price of sugar cane for 1951-
52 allowed by the Mysore S:gar Co.,
at Mandyu io cane-growers?

The Deputy Minister of Commerce
%nd Industry (Shri Karmarkar): (a)
es.

(b) The following factors are taken
inlo consideration in determining the
price of sugarcane:—

(i) Estimated cost of cane cultiva-
tion.

(ii) Estimated return to the grower
if ke converts his rane into gur.

(iii) Estimated return to the grower
from the alicrnative crops.

(¢) Rs. 47,/10/- per ton upto 15th
July. 1952,

Shri ‘;h:vnnanmppa' May 1 know
what is the price of sugarcane fixed for
1952-53 and from which month it comes
into force?

Shri Karmarkar: I think we are fixing
that.

Shri Shivananjappa: Are Government
aware that the cost of cultivation,
including the cost of fertilizers and
transport charges, has remained as be-
fore?

Shri Karmarkar:
have notice of that

I should like to
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Shri Shivananjappa: In view of the
fact that the cane-planting season at
Mandya has commenced in June and the
ryots of this area do not know what
price they will get for the cane, do the
Government coutemplate to allow the
1951-52 rates to continue?

Shri Earmarkar: We understood that
the sowings were already over round
about March.

Shri Kelappan: Do Government
gua.l_;antee a minimum price to cultiva-
tors?

Shri Karmarkar: [ think usually
they do. This price fixation is done
with a view to give the growers a
minimum price.

Shri Nambiar: Have the Government
of India agreed to allow the disburse-
ment of the prices to the cane growers
in two instalments rather than in one
instalment, and may I know whether
there was any represeniation from the
Madras State against payment in two
instalments?

Shri Karmarkar: I am not aware of
any representation but I will ind out,

Das: May 1 know

Shri Sarangadhar
if the price paid at Mandya is the same
as is p2id in Bihar and Ut'ar Pradesh?

Shri Karmarkar: Speaking off hand,
I think ihe prices vary. but [ have not
got the exaci figures wi'h me.

Shri Nevatia: Will the hon. Deputy
Minister kindly inform the House the
price realised for sugarcane by convert-
ing the same into gur as compared with
the price fixed for supply of cane to the
sugar factories?

Shri Karmarkar: Sir, it is a very
complicated calculation which 1 will
have to make.

AR Qo THo ®FE : T
AT W 93 A A g s Gt
s afe e ¥4 9 Fvww F i gni
@t & A F owE A A W@
%@ g ?

Y wq&C AT g, e AW
TN HIWT B g A AT AT FY A
Y %9 Y A

CHAMRAJIA NAGAR—SATYAMANGALA
) Rarnway Link
© *21i2. Shrl Shivananfappa: (1) Wil
the Ministar of Mailwa=s b t;-)leased
to state whether Government will take
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up construction of the proposed Cham-
raja Nazar and Satyamangala Railway
lirk on ta2 Souii »rn Railways in the
current financial »zar?

{b) li the answer to part (a) above
be in the negative, when do they pro-
pose to take up construction and when
do they propose completing it?

Tk> Minis‘er of Railways and Trans-
pors (Shri L. B. Shastri): (a) No.

(b) It has been decided by the
Central Board of Transport that the
project should be taken up during
1954-55 and 1955-56. Government are
not in a position to state at present
when the line will be completed, as this
would depend on the availability of
fundg from year to year.

Shri Shiv: Has any prell-
minary survey been undertaken?

Shri L. B. Shastri: Yes, a survey has
been conducted.

Shri Madiah Gowda: May I know the
cost of this project?

Shri L. B. Shastri: The cost of this
project will be about Rs. 4-65 crorea.

Shri Madiah Gowda: Is it a fact that
a number of representations were made
by the people of South India to take up
this project and give it high priority in

viow ¢f ils imzartance?

Shri L. B, Shastri: We are giving
priorily to it but we cannoi take it up
before 1954-55.

Shri M. S. Gurupadaswamy: What
are the cxact reasons for not taking up
this lin= this year?

Shri L. B. Shastri: I have already
given the reasons. It is not possible to
take it up earlier. We have got a plan
and we have provided this project for
the year 19534-33—we cannot take it up
before that.

Shri T. S. A. Chettiar: Mav I know
whetker Governmeni is aware that the
NMysore Legisiature has passed a resolu-
tion pressing for this scheme to be takem
up eariv?

Shri L. B. Skastri: That may be so—
I am not aware of it.

OVERLOADING

*2113. Shri B. L. Tudu: Will the
Minister of Railways be pleased to
slaie:

_ {a) wheiher there was any overload-—
ing case instituted .by any passenger
against the Railway Depariment dur-
ing the year 1951-52:
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(b) if the answer to part (a) above
ke in the affirmative,

(i) how many; and

(ii) what are the decisions in those
cases: and

(¢} what steps have been taken by
Government to do away with the over-
crowding in trains especially in third
class?

The Minisier of Railways and Trans-
por. (Shri L. B. Shastri): (a) No.

{b) Does not arise.

(c) Endeavours are bzing made to get
new rolling stocks as quickly as possible
and the measures taken to put on line
additional coaching stock have been ex-
plained fully under the heading "PLAN-
NING FOR RECOVERY" at pages 6-9
and under the heading “ROLLING
STOCK" at pages 36-37 of the White
Paper issued along wit]; the interim
Budget Papers in February. 1952.

AL 97 T
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The Minist:r of Railways and Trans-
port (Shri L, '}, Shastri): Not at present.
An additiona: bridge will be required
for the Nation! Highway System over

the Mahanadi r:ar Cuttack in due
rourse.
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Shri Sarangadhar Das: May I know
when the Mahanadi bridgc near Cut-
tack is likely 1o be constructed?

Shri L. B, Shastri: I have already
sald that the project is still under consi-
deration. Therefore it is difficult to say
when the work will commence.

Pandit Lingaraj Misra: May I know
what will be the cost of this project?

Shri L. B. Shastri: We have not esti-
mated the cost as yet.

ApoLiTioN oF First CLASS

*2116. Shri L. N. Mishra: Will the
n-E'ut:ister of Railways be pleased to
slale:

(a) the savings that Government
propose to have with the abolition of
present first class travelling in the
railways;

(b) the names of the classes that
would continue afterwards; and

(c) the heads over which the estimat-
ed savings are to be spent?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and (c).
The financial implications of abolition
of ‘he first class are still under exami-’
nation and no estimate of savings is yet
available.
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(b) It is not proposed to change the
nomenclature of the existing classes
except that the First Class accommoda-
zion will be eliminatedl.

Pandit Lingaraj Misra: May I know
by what time the abolition will be
completed?

Shri L. B. Shastri: So far as the
Hranch lines are concarned. I think the
Ist class will be aboiizhed in the next
six months.

Dr. P, S. Deshmukh: How does the
iMinistry contemplaie 0 meet the diffi-
cultles of tourists if 1st class is
abolished?

Shri L. B. Shastri: They can travel
in 2nd class or if they like in the air-
conaidoned saloons.

Sardar Hukam Singh: If the classifi-
wation is going to be changed. then
awouid the highest class con inue to be
wabied “Second Class™?

Shri .. B. Shastri: We will consider
#hat and decide later on.

Shri M. Khuda Baksh: In view of
the tact that the Government propose to
abolish firsy class, is there any proposal
to reduce the fare for air-conditioned
coaches?

Shri L. B. Shastri: Tnere would not
be any increase in the fares.

=t q3faar T AT T
= dte W@ E a qm afee =
F T941 %1 qr315 qPTS ATFAYT ¢

sit g@o @lo FTEAt : ag v
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Shri M. Khuda Baksh: My question

has not been caughi. 1 want to know

if there is any proposal to reduce the
fares for air-conditioned coaches.

Shri L. B. Shastri: No. Sir.

Shri L. N. Mishra: Do the Govern-
ment. propose to have air-conditioned
coaches on all the lines and in all the
trains?

Shri L. B. Shastri: It is difficult to
‘say that. but we are manufacturing
air-conditioned saloons and we shall
provide as many as possible,

Prof. D, C. Sharma: May I know if
it is the policy u! ihe Goverimea. 0
abolish all classes excepting third class
.and am [ right in taking it that this is
the first step in that direction?
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Shri L. B. Shastri: It is true that this
decision has been 1aken on policy
grounds. The abolition of the first
class is a step in that direction. But
I would prefer to say less and do more.
because I would likc to proceed in the
matter cautiously. The question of aboli-
tion of all classes was raised in this
House and it has been under my consi-
dera ion. but it is difficult to say that
we shall be able to take a decision in
the matter soon.

Prof. D. C. Sharma: May I know how
far this classless policy may stretch in
length of time?

Shri L. B. Shastri: The hon. Member
will have to wait and see.

Dr. P. S. Deshmukh: May I know the
comparative cost of manufacturing an
air-conditioned coach and a first-class
coach?

Shri L. B. Shastri: I require notice.
Shri Sarangadhar Das: I« it in con~

templ+iion to introduce the air-condi-
tioned coaches on the narrow gauge and
metre gauge lines also?

Shri L. B. Shastri: Let us make air-
cond‘tioned coaches available in  the
broad gauge first: metre gauge and
narrow gauge may come laier.

Shri Pocker Saheb: May I know
whether. when ihe first class is abolished,
the highest fare for railway travel will
be ejuivalent to the present second
class fare?

Shri L. B. Shastri: Of course. but the

fares for air-conditioned raloons wil] be
more.

Shri Raghavaiah: May 1 know
whether the abolition of r.he first-class
is expected to result in the increase of
amenities for 3rd class travellers with
no increase in fares?

Shri L, B, Shastri:
Dr. N. B. Khare: Is this step taken

in pursuance of the policy of hayving a
classless society?

Mr. Speaker: Order, order.

Certainly.

TELEPHOXE EXCHANGES

#2117, Shri N. P. Sinha: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is any proposal to
introduce automatic exchanges for
Telephones at Patna, Hazaribagh and
Giridih;

(b) if so, when; and
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(c) whether telephone connections
are given to the public in Giridih in
the District of Hazaribagh freely or
there are restrictions?

The Deputy Minister of Communi-
eations (Shri Raj Bahador): (a)
There is a proposal for installing an
automatic exchange at Patna, but
none for Hazaribagh and Giridih,

(b) It is anticipated that Patna will
bhave automatic exchange by 1955.

(c) In view of the limited capacit,?
of the telephone exchange and cable
pairs, it has not been possible to give
connections to every one on the wait-
ing list. It has been programmed to
expand this exchange during the
current financial year and to wipe out
the waiting list,

Shri N. P. Sinba: With reference
to the reply to part (c), may I know
if it is a fact that the subscribers at
Giridih are asked to supply their
own wires and equipment?

Shri Raj Bahadur: 1 am not aware
of that.

Press Laws

*2118. Shri N. P. Sinha: Will the
Minister of Home Affairs be pleased
to state:

~(a) how many and w
newspapers in Delhi were
publication of objectionanle malter and
siplation of Press Laws in 1951 and
1952; and

(b) how many and which of the
printers and publishers were convicted
for such violations?

Minister of Home affairs and
States (Dr, Katju): (a) and (b). I
place on the Table of the House a
s*atement containiag the relevant
intormation. [See Appendix X, an-
nexure No. 20].

Shri N. P. Sinha: From the state-
ment I find that about 11 newspapers
were warned for breaches of the pro-
visions of press laws and about 4 were
wartied ¥or publishing objectionable
matters. May I know when this
warning cross2s into the realm of
actual prosecution—in other words,
why were they not prosecuted?

Dr. Katju: I reguirs notice. Warn-
ing may have been considered suffi-
cient for the time being.

"Shri N. P. Sinha: May I know
what is the dividing line between
matter considered objectionable from
the point of view of security and from
the point of that which is obscene?
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Dr, Eatju: Objectionable matter
is objectionable matter. It is a
matter which is really very difficult
to define.

Shri Velayudhan: May I know
whether the hon. Minister will be able
to give a list of cases of warnings or
prosecutions after the passing of the
Press Act?

Dr. Katju: The information I have
given is from Ist January 1951 to 30th
June 1952. I cannot give this further
sub-division.

Shri P. T. Chacko: May I khow
whether Government have launched
any prosecution against any paper or
journal under the Penal Code for
circulating false rumours?

Dr. Katju: I require notice.

I crAaraae fe@g o oanit My
4t ot 7 #gr fF aEEa®  §eT
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Mr. Sopeaker: Order, order.

f:‘:lis. Shri K. K. Basu: Will the
Minister of Communications be pleas~
ed to state:

(a) ikz number of trainees granted
t‘ammg allowance {or spacialised train—
ing in the Fo2sts aad Telegraphs
tdeparimen® du tha years 1949-50.
1550-51, and 1851-32;

(b) the total amount of such allow-
ance; and

(c) whether the trainees after this.
specialised training in the department
are absorbed?

The Dcpuiy Miniser of Communi-
caifons (Shri Raj Eahadur): (a; and
(b). As persons directly recruited in-
to the Posts and Telegraphs in all
categories, including postal and tele-
graph clerks, mail sorters. engineering.
supervisors, linemen. repeater siation
assistants etc.,, are given training
allowance for specialised training, the
exact nunfber of trainees and the total
amount of such allowances paid is
very difficult to compile.

(c) Al the trainees after the specia--
lised training are absorbed in the de-
partment subject to their being found:
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fit on the basis of an examination,
Ordinarily, the number of persons not
absorbed is negligible.

Shri K. K. Basu: Are Government
aware that a number of engineering
graduates of the Jadarpur Institute
who had received specialised training
in electric working and telephones
were not absorbed in the Department
after two years, of training?

Shri Raj Bahadur: We did not train
them.

Shri K. K. Basu: They got the
specialised training in the Department
after passing in that institution and
subseguently they were not absorbed.

Shri Raj Bahadur: No such case
has been brought to my notice.

Shri K. K. Basu: Will Government
consider such cases if they are
brought to notice?

Shri Rzj Bahadur: Of course, any
,case which deserves consideration will
be duly considered.

Shri R. K. Chaandhury: When tele-

phone lines are out of order, may I .

know whether wireless is allowed to
be used by the public?

Shri Raj Bahadur: How does it
arise, Sir?

Shri R. K. Chaudhury: I could not
follow the answer.

Mr. Speaker: His question does not
arise out of this.

. Foobp .PUBLICITY

*2120. Shri C. N. P. Sinha: Will the
Minister of Food and Acgriculture be
pleased to state:

(@) the amount of money spent on
publicity measures for G.M.F. Cam-
paign in 1950, 1951 and 1952;

(b) the results achieved so far; and

(¢) whether Government propose to
expand its publicity activities in this
respect?

~ The Deputy Minister of Comunerce
and Industry (Shri Karmarkar): (a)—

Year Amount spent.
1949-50 Rs. 3720
1950-51 £9.239

1951-52 42,476

(b) It is difficult to assess guantita-
ﬁvfily thl'!i resutl’tlri achieved; but the
nation-wide publicity Campaign con-
ducted through the Press, l;.11.:a¢;li0;)-.
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Films, Pamphlets, Posters etc. has .
helped to create a better understand-
ing of the food situation and of the
steps taken by Government to meet
the difficulties.

It has also helped to disseminate in-
formation about matters of agricul- -
tural interest.

(c) Yes., A proposal to intensify
efforts to reach the farmers more
closely is under consideration.

Shri C. N. P. Simha: What steps
have been taken by Government to see-
that this publicity campaign has the
proper eflect on the rural public?

Shri KEarmarkar: Through these-
varicus means which I have described.
we have tried to publish the material
and see to it that it reaches the
farmers. As I said ip answer to part
(r) ot the guestion, our efforts require -
to be intensified and we are consider-
ing a prooosal in that regard.

Shri C. N. P. Sinha: Are there any
films produced to help this campaign?

Shri Karmarkar: Two films have
been produced, Sir,

st Qo wWo fe¥lY : ¥ F
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Prof. D. C. Sharma: Is the same-
kind of publicity directed towards
different sections of the population or
are there different kinds of publicity
specially meent for. institutions like
schools, colleges and  universities,
pessants and villagers.

Shri Karmarckar: As is obvicus from
the budgeted armount, the campaign as
it is being carried on at present under
this particular item is not as intense
as my hen, friend would like it to be.
As more funds become available, we
chail try to intensify the work and
carry it to all strata of societv.

Shri M. S, Gurupadaswam!: May I
know whether publicity is being con-
ducied in almost all the languages of
India?

Shri Karmarkar: I find from iaforma-
tion available to me that the pamph-
let: have baen principally in Hindi.
About nosters I cannot say. Possibly
the advertiserients may be in different
languages. but I have no definite in-
formatizn,
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Shri M. N. Mukerjee: Is the publi-
city conducted usually in general
terms or are concrete suggestions
-offered te the agriculturists so that
they can really objectively improve
production?

Shri Karmarkar: Concrete  sugges-
tions regacdine particular method etc.
as my hon. friend must be knowing
are carried on much more by scientific
societies l:ike the Council of Agricul-
tural Research. Special pamphlets are
published by them which are available
to all concerned.

This particular work is being carried
on by the States and iz meant fer the
general public. What we do is to co-
nrdinate and supplement what they
have been doing: but it is mainly their
job. .

Shri Nana Das: May I know, Sir,
whether Government have issued any
instructions to State Governmenis to
take over lands left fallow by the land-
lords and zamindars?

Shri Karmarkar: We have not consi-
dered that aspect vet.

Pandit Thakur Das Bhargava: What
amount is spent for publicity in the
Enzlish language?

Shri Karmarkar: [ have not got the
break-up. Whatever information 1
have I bave mven,

WHEAT PRICES

22121, Shri A. C. Guha: Will the
Minister of Food and Agriculture be

pleased to state:

(a) whether the price of US.A. loan-
ed wheat is higer than the present price
of wheat in the international market;
and

(b) if sn. whether Government have
acked the U.S.A. Government to revise
the rate and with what result?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
No. The wheat in gquestion was pur-
chased by us from time to time at the
prices prevailing in the U.S.A. market.

(b) Dues not arise.

Shri A. C. Guha: My question was
about the wheat we got on loan; not
wheat purchased by ug from time to
time.

Shri Karmarkar: That was purchas-
ed in the opzn United Slates market
at the rates prevailing at the time..

Shri A. C. Guha: May I know the
present .rates and the rates at which
ihe wheat was purchased.
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Shri Karmarkar: I said on an earlier
occasion that it is not possible to dis-
close the price.

Shri A. C. Guha: May I know whe-
ther the price that was paid was
higher than the prevailing price?

Shri Karmarkar: [ have no idea at
the moment.

BHUPAT

*2122. Shri Dabhi: Will the Minister
of States be pleased to state:

(a) whether it is a fact that
Bhupat the notorious outlaw of Sau-
rashtra, has fled to Sind and has been
arrested by the Pakistani Police in
Karachi: and

(b) if the answer to part (a) above
be in the affirmative. whether Govern-
ment have taken steps to see that
Bhupat is handed over to the San-
rashtra Government with a view to
making him stand his trial in a Court of
Law in Saurashtra?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) The «uestion is under consi-
deration.

Shri Dabhi: Are there any reciprocal
arrangements for the extradition of
perssa: beiwesn the two countries?

Dr. Katju: At present none.

Shri A. C. Guha: Have there been
any other cases between India and
Pakistan about extradition of suspect-
ed accused persons?

Dr. Katju: Not to my knowledge.

Shri H. N. Mukerjee: Has Govern-
ment made any enquiries into the alle-
gaticns made even on the floor of the
House that important personalities in
Saurashtra were associated with the
running away of Bhupat?

Dr, Katju: The question does not—
with all respect—arise out of this
question,

Shri M. L. Dwivedi: May I know
what is the total number of outlaws
who have taken shelter in Pakistan
from India?

“Dr. Katju: I have no knowledge at
all. ;

Jonab Amjad Ali: Is it the ruling of
the Chair that Mr. Mukerjee's ques-
tion does not arise out of this?

Mr. Speaker: Supposing [ say it is
within this question, the hon. Minister’s
answer would be that he does not know,
because it is a matter for the State
Government.
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CALCUTTA—NAGPUR RAILWAY LINE

*2123. Shri Jasani: Will the Minister
of Railways be pleased to state:

(a) whether any survey was made
for diverting the present railway line
running from Calcutta to Nagpur nia
Bhandara town:; and

(b) if so, at what stage this work
has reached?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) A
Traffic survey for the diversion was
carried out in 1947.

(b) After considering the Report, it
was decided. that the diversion of the
line was not justified.
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Key ViLLAGE CENTRES
Mi’l‘]zilsf:;' s{)e;hi‘ot'(:lh:ng hg:l:'icgﬂre t%g
pleased to state:
g%a)Che(:\frers:ml:l:veanl?eevriherssti{lflsi'sl‘}:g-;

(b) what steps have been taken for
e prevention and eradicatiom of

infections and contagious diseases
affecting the life and health of Bovine
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Cattle and to improve the Catile Breed
by the Central Council Gosamvardhan
during the years 1950 to 19527

The Depaoty Ministar of Commerce
and Industry (Shri Karmarkar): (a)
92 Key Villuge Centrez have so far
been sanciioned by the Government of
India. A statement showing the State-
wis: distribution of these Centres is
laicii on the Tahle of the House. [See
Appendix X. annexure No. 21.]

(b) None =9 far. &s ithe Council was
ronstituted only recently.

¥ wa= fag . | AT AT
Tg 9= F1 F97 F41 fF 397 937
¥ 0x fFgaa & fao Geed @
™ g7
Shri Karmarkar; I have placed a

statement on the Table of the House
Uttar Pradesh is 21.
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We had our first meeting
on the 7th May 1952,

Pandit Thakur Das Bhargava: How
many centres have been opened out of
the sanctioned stations?

Shri Karmarkar: Out of the 92 sanc-
tioned. 80 have been opened—I am
speaking subject to correction.
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‘Pandit Thakur Das Bhargava: How

many heads of cattle there are in these-
eight centres?
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Shri Karmarkar: I should like to have
notice of that guestion. But this is a
preliminary to about 600 centres being

-opened during the course of the new

two years. The real scheme is to come
intz force during 1952-53. Gradually
we are developing 600 centres and the
idea is to have about six breeding bulls
for_about 500 cows concentrated in

one partivular areg.

I can assure my hon. friend that the

“work that has been done has been wel-

comed.
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TELEPHONE CONNECTION FOR SAHANSA

#2125. Shri_ L. N. Mishra: Will the
“Minister of Communications be pleas-

-ed to state:

(a) whether there is a propusal to
provide. telephonic. connection to
:Saharsa, a sub-district headquarters
of Bihar; and

(b) if so, at what stage the said pro-
posai is at present?

e Deputy Minister of Communi-
cations (Shri-Raj Bahadur): (a) Yes,

‘Sir.

(b) The propcsals is under considera-
tion.

Shri L. N. Mishra: May I know by
what time it is expected to prowde the
telephone connection?

Shri Raj Bahadur: We have made a
buiget provision in the current. year,
but the thing d2oond: upnn some pri-
vote party or the Bihar Covernment

- furnishing a guarantee.

Bhri L. N. Miskra: Mav [ know the
new nlaces ‘hat ave ‘o he provided with
telephonic connc.ticns in Bihar ond
1he dates by which they are expected
10 be provided?

Bhri Raj Pahadur: Tt is not posslh!e
1o say at the mement.

. s wRe gmo faarrt'x:m
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CenTRAL GOVERNMENT EMPLOYEES
ORGANISATIONS

+2126. Shri H. N. Mukeriee: Will
the Minister of Home Affairs be pleas-
ed to state whether organisations of
Central Government employees are
precluded from -holding meetings of
their own for representing their griev-
ances to Members of Parliament?

The Minister of Home Affairs and
States (Dr. Katju): The established
practice and instructions on the subject
reguire that any representation of the
grievances of Government servants,
whether made individually or collec-
tively, orally or in writing, should be
submitted cnly through the recongnised
official channels. The adoption of any
other means or intermediaries is re-
garded as objectionable on the ground
that jt is prejudicial to the maintenance
of discipline and the proper direct re-
lationship between the Government
and its employees.

ri H. N. Mukerjee: Is it the desire
of Government that such meetings held
by government employees to represent
their grievances to Members of Parlia-
ment of different parties should be
penalised?

Dr. Katju: There is no question of
penalisation. If meetings are held
merely with the object of acuqainting
the DMembers ol Parliament in re-
gard to ccuditions prevailing in any
particular service, there is no
Dut I imagice that the Tous» wiil agree
with mc inat i. will be detri.nental to
discipline if any approachk is made to
Members of the Legislature with the
object of trying to bring pressure upon
the Government or =zny Minister of
the Government for any purpose
whatsoever.

Shri H. N. Mukerjee: Is Government
awar> that on the Ist of May, 1952,
the Commissioner of Inrome-tax, West
Bengnl threatened the Bengal Income-
tax Assorialion, which is a recognized
Assor dt on of Income-tax employces in
Wesl Beagal, that aciion would bz taken
against them by the Board of Revenue
for’ precenting their grievauces in am
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-open meeting where they felicitated
Members of Parliament belonging to
«different parties?

Dr. Katju: This is a matter dealing
‘with the Minjstry ¢f Finance. But so
far as I know. it was not a very harm-
less mezting ar is d-picted by my hon.
friend cpposite. Much ohjectionable
matter was  disseminaied and many
obiertionable speeches were delivered.
“Therefore it may be that the Commis-
sioner of Income-tzx may have taken
“the actibn which he might have thought
fit. If members of any particular Em-
‘ployees’ Union resort io such practices
which are -contrary to discipline and
contrary to rules, of voursa their re-
«cognition is licble to be withdrawn.

Dr. N. B. Khare rose—

Mr. Speaker: Let the hon. Member
#finish his questions.

Shri H. N. Mukerjee: Is Government
maware that on the day when the meeting
in question was held, except for one Op-

positison M.P. at least haif a dozen
«Congress M.P.'s were present, and is
‘Goveinment alsc aware......

Mr. Speaker: Order, order. Now we
|are going into details

Shri H. N. Mukerjee! 1 will put
another question. Is Government also
aware that on the same day as the
©Commissioner of Income-tax wrote a
letter threataning action by the Board
of Revenue, the Assistant Secretary of
the Assoviation was discharged in
spite of seven years' service, without
any reason bejng assigned for the dis-
«charge?

Dr. Katju: 1 require notice.

Shri 1i. N. Mukerjee: Arising out of
‘the answer given to this guestion that
the Government want to encourage re-
<ogiized chamicls for the - ventialion
of grievances, I just want tp know if
the Government zre aware of cases in
which genuine and representative As-
sociations of employees under some of
the Ministrie; have been d2nicd re-
<cognition -in 3pite of their efforts for
more than two years and that the orga-
aizers of such Urions have been arbi-
Trarily victimized under the very nose
and with the knowledge of the Minister
ceneerued,

. Br. Katju: I have no such knouﬂedie
and I wsuld be very much sorry to find
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that anything of what my hon. friend
has said is correct. .

Shri Gadgil: May I ask the hon.
Minister whether he is aware of the
fact that .the President of the Union
of scientific Assistants of Ordnance
factorv in Wiriker has been suspended
beravse in his capacity as President of
the Union he wrote me a letter?

Dr. Katjn: I have no knowledge,
wafan
*qRe. A1 dto fafew : 71 aew
AT a8 TS FY FIAT FL <
(%) ™ a0 wfar ¥ gk

qqH A=
(@) W@ & ¥ W, gt
wofar & Jafas w9 @

g R W F v ; AR

rafest ¥ &t agwar
froft & a1 wff, sk afx Bk
g arfes st H?

The Hinister of Health (Rajkumari
Amrit Kaar): (a) The figures relating
to the number of deaths due to malaria
dlt:lring the last year are not yet avail-
able.

(Ib} and (c). A statement is placed
on the Table of the House. [See Ap-

‘pendix X, annexure No. 22.]

Shii V. P. Nayar: Has the World
Health Orgaunisition rendered any s~
sistance to us in the therapeutic use of
malarial parasiic in psychiatry ar

-treatment of mental diseases?

Rajkumari Amrit Kaur: As far as

‘thal guestion is concernsd 1 have no
help

information. But as far W.H.O.
in the matter of eliminating malaria
from India is concerned, the hon. Mem-

.ber will find a.d:tailed account in the

statement I have laid on the Table of
the Holse and see that we have eli-
linig;ied igalalfia hfrlom im‘[&lﬁf parts in
ndia w the help

UNICEF. P RaSiand
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Shri A. C. Guha: May I know if there
are any Malaria Clinics or Research
Institutes and, if so. how many and
where they are located?

Rajkumari Amrit Kaur: There is one
%‘I;l India Malaria Institute located in
lhi.

Shri P. T. Chacko: May I know
whether Government are aware that a
number of spurious drugs are scld in
the market as specifics for malaria
which are really harmful to health and,
if so. whether Government propose to
take any steps to prevent such things?

Rajkomari Amrit Kaur: Govern-
ment are aware that there are spurious
drugs sold in the market. Whether
there are specifics for malaria it is
difficult to say—perhaps there are. The
Drugs Act exists in all the States.
The machinery is there to take action
against those who manufacture spuri-
ous drugs.

Shri K. P. Tripathi: Mav I know in
what States of India the W.H.O. teams
have worked against malaria”

Rajkumari Amrit Kaar: In U. P,
Mysore, Madras and Orissa.

Sardar Hukam Singh: May I know
whether the proposed Section in the
Malaria Institute here in Delhi will
do research work in filariasis?

Rajkomari Amrit Kaor: There is
no research on filariasis beinz done
in the Malaria - Institute. But re-
search on filariasis has been under-
taken by the Indian Council for
Medical Research.

WRITTEN ANSWERS TO QUESTIONS
SUGAR

*2115. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Food and Agriculture be pleased to
state what are the chief markets in
India where sugar sold at a rate lower
than the controlled rate in the latter
half of May 1952 and what has been
the trend of prices since then?

(b) How would it affect the produc-
tion of sugar cane?

(c) What is the position of export of
sugar in the current year?

The Minister of Food and Agricul-
tare (Shri Kidwal): (a) Ooen market
sugar was reported to sell at prices
below the controlled rates at Kanpur,
Hapur, Delhi, Bombay, and Calcutta.
The prices have, however, displayed a
slight upward trend from the begin-
ning of July, 1952.
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(b) As the sowings for 1952-53 cane-
crop were over beiore the prices in
the free market went below the con-
trolled rates. it would not have any
effect on the production of sugarcane.

(c) 7.280 tons sugar has been releas-
ed for export uplo 14-7-52.

PoLice AcTioN IN HYDERABAD

*2128. Shri Vittal Rao: Will the
Minister of States be pleased to state:

(a) the total expenditure incurred
by the Government of India for
“Police Action” against the Nizam's
Government during september, 1948;
and

(b) whether this amount has been
finally paid by the Government of
Hyderabad?

The Minister of Home AfMairs and
States (Dr. Katju): (a) 1t is not in
the public interest to disclose ‘his in-
formation.

(b) Half the cost of the Polive
Action was allocated to the Hyderabad
Government and they have paid up
their share.

CoLLECTIVE FINE

*2129. Shri Rishang HKeishing: Will
the Minister of States be pleased to
state:

(a) what amount as collective fine
was levied from Awang Jeeri. Kha
Jeeri. Keirao. Lamlai and Challao in
Manipur during the operation against
communists; and

(b) what amount was refunded?

The Minister of Home Affairs and
States (Dr. Katju): (a) A sum of
Rs. 1.370 was levied from Awang Jeeri
village as collective fine. No fine was.
levied from the other villages.

(b) A sum of Rs. 221 was refunded.

BLinp RELIEF WORK

*2130. Shri Jhulan Sinha: Will the
olinister of Health be pleased to state
the subsidy and encouragement, if
any being given to non-official societies
and missions engaged in blind relief
work?

The Minister of Health (Rajkumari
Amrit Kaur): This is mainly the res-
ponsibility of State Governments. A
statement gshowing grants given by the
Central Government during 1949-50.
1950-51 and 1951-52 to non-official
socielies and missions engaged in blind
relief work is placed on the Table of
the House. [See Appendix X, am-
hexure No. 23.]
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AGRICULTURAL SEMINARS

+2131. Shri Madiah Gowda; Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many agricultural Seminars
were conducted for the year 1951-52;

(b) how many are programmed to
be conducted for the current year;

(¢) what amount is allotted for the
expenses of each Seminar; and

(d) whether actual cultivators take
part in these Seminars?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Two.

{(b) No programme for seminars in
t‘:ée current year has yet been finalis-
ed.

(c) Generally no expenses are in-
curred. the persons attending being
mostly nominees of States.

(d) The two Seminars already held
were for Extension workers from
States. Association of farmers with
future Seminars will depend upon the
purpose for which such seminars are
arranged.

Porato CULTIVATION

#2132. Shri B. N. Roy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any steps have been
taken for the development of potato
cultivation; and

(b) if so, what are the steps and
their results?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) A note detailing the steos tuken
and the results achieved is placed on
the Table. [See Appendix X. an-
nexure No. 24]

GODOWNS

*2133. Shri K. C. Sodhia: Will the
Minister of Food and Agricullure be
pleased to state:

(a) the total amount of Rent paid by
lhe Central Government for the sto-
rage of foodgrains dvring 1951-52; and

(b) what amount was spent in build-
ing godowns by the Central Govern-
ment for the storage of foodgrains dur-
ing 1951-527

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The total
amount payable is Rs. 8.42.723. Out
of this, a sum of Rs. 6,66.185 has been

178 PSD
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paid and for the balance of Rs. 1,76,538
claims have not been received,

(b) No godown was built. Surplus
military structures were purchased and
repaired at a cost of Rs. 11,74,900,

RaiLway ENGINE DRIVERS

*2134. Shri Muniswamy: Will the
Minister of Railways be pleased 1o
state:

(a) whether it is a fact that orders
have been issued recently to drivers
of Railway Engines in Southern Rail-
way that they must run the train at
a stretch for 200 miles instead for 100
miles as at present;

(b) if so, what are the reasons there-
of; and

(¢) whether any extra allowance is
granted to them?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and (b).
There was no limit of 100 miles
bevond which drivers were not pre-
viously required to work, As a result
of the review of certain links over
the former S. 1. Railway portion of the
Southern Railway. changes have been
introduced so as to make the pattern
on the whole Southern Railway system
more uniform. and this change has
resulted in some drivers working mail
and express trains over a distance of
about 200 miles instead of only about
100 miles as they used to do before.

(¢) Extra mileage allowance. based
on the additional number of miles run

by the drivers. is paid to them for
the extended runs.

WEqWAT | AT W1 STCRATAT
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) A party was seclected by the
State Government and approved by
the Government of India to start a
sugar factory in Harda Tehsil of the
Hoshangabad District. As the party
has not yet made any progress in the
matter it is under consideration, in
consultation with the State Govern-

ment, whether the permission granted
1o the party should be cancelled.

Hadt & frafa & fod 3 & #Ye Qo
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The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) No re-
presentation has been received from
Orange dealers and farmers from these
stations for the supply of C. A. type
wagons for orange traffic,

(b) Does not arise.
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The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) No.

(b) During the period 15th Febru-
ary to 10th May. 1952, the Central
Railway, on their own initiative, ran
62 coaching specials for the move-
ment of oranges from the Nagpur
Division.

AMMONIA SULPHATE

*2138. Shri P. C. Bose: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the use
of the chemical fertilizer Ammonia
Sulphate, renders the land sterile and
unproductive for several years;

(b) what is the authoritative scienti-
fic opinion about the effect of this fer-
tilizer on land; and

{c) whether Government have issu-
ed any pamphlet or literature describ-
ing in detail the use of this fertilizer
for the information of the cultivators?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No.

(b) The scientific opinion given by
our experts is that Ammonium Sul-
phate is superior to other forms of
inorganic nitrogen. Its continued use
for a long period is, however, likely
to produce deletlerious effects unless
it is applied with proper irrigation
and in combination with  organic
manures.

(c) The State Governments issue
pamphlcts and literature in the region-
al languagzes detailing the uce of ferti-
lisers for the guidance of the culti-
vators according to local conditions of
soil and climate and the nature of the
crop to be raised.

ScHEDULED CASTES IN SERVICES

*2139. Shri Jangde: Will the Minis-
ter of Home Affairs be pleased to
state whether the pronosal dated the
15th August, 1951 sent by certain M.P."s
to the Commissioner for Scheduled
Castes and Scheduled Tribes is being
considered favourably in view of tne
inadequate representation of Scheduled
Castes in services?

The Minister of Home Affairs and
States (Dr., Katju): The proposals
have been considered carefully and,
while it has not been possible to accept
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them in the form in which they were
made, alternative methods of securing
practically the same results are under
consideration. Final decisions  are
expecied shortly. In this connection,
I would invite the hon. Member's
attention to the reply to part () of
Shri Jatav-vir's question No. 1970 on
the 22nd instant.

STAMPS SERIES ON FOETS

*2140. Shri A. K. Gopalan: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Postal Department
is shortly issuing a series of stamps
bearing pictures of the Poets of India;

(b) whn are the poels whose pic-
tures will be carried by the stamps;

(c) did Government conduct a com-
prehensive all-India survey  before
finalising the above lists of poets; and

(d) whether Government have elicit-
ed public opinion in the matter?

The Depuly Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, of certain saint-poets and
poets, namely Tulsidas, Mira Baij
Surdas. Kabirdas. Mirza Ghalib and
Rabindra Nath Tagore.

(¢) The projected series is not fully
representative and does not exhaust
the list of saint-poets and poets. Gov-
ernment have acquired a photogravure
printing press, and. in order not to let
it remain idle. a start has been made
with one series. Other series will have
to be brought out and (overnment
have before them the names of sant-
poets and poets of repute of wvarious
languages and different parts -f the
country and it will be no doubt seen
that they find place in those series.
They have also made a note of all the
names suggested to them, or which
have appeared in the press, in this
regard and will consider them when
the next series is contemplated.

(d) Non, this is not normaliy done.

TELEGRAPH AND TELEPHONE DEPART-
MENTS OF KASHMIR AxD JAMMU STATE

*2141. Shri U. M. Trivedi: Will the
Minister of Communications be pleas-
ed to state whether any control of the
Telegraph and Telephone Departments
of Kashmir and Jamimu State has been
obtained by the Union Government
and if not, why not?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): No. This
will be considere?! in conneclion with
the proposals for the Financial Integra-
tion of the State.
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RasastaaN Hice CoURT

*2142. Shri U, M, Trivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the strength of Judges
of the Rajasthan High Court;

(b) what is the sanctioned strength;

(c) what is the number of cases
pending at the Jodhpur bench and
what is the number pending at tae
Jaipur bench;

(d) what was the strength of the
Judges cn the 26th January, 1950;

(e) what was the strength of the
High Court Judges before integration
into the Rajasthan State;

(f) since when the present
cies exist; and

(_’g) why these have not been filled
p?

vacan-

u|

The Minister of Home Affairs and
States (Dr. Katju): (a) Five,

(b) Six.

(¢) On the 18th July 1952, 474 czses
were pending at Jodhpur amd 2,588 at
Jaipur.

(d) Nine.
(e) Twenty.

(f) and (g). At present there is
one vacancy due to the retirement of
a Judge in November last. Steps are
now being taken to fll it up.

ForeicNy NaTionNalLs IN GOVERNMENT
SERVICE

#2143, Pandit C. N. Malviya: Will
the Minister of Home Affairs be pleased
to state how many foreign nationals
are under the service of the Govern-
ment of India?

The Minister of Home Affairs and
States (Dr. Katju): As I stated in my
reply to Shri Velayudhan's gquestion
No. 651 on the 10th Jume, 1952 there
are 660 non-Indians serving as offi-
cers under the Government of India.
I am not sure whether there are any
non-Indian members of non-gazetted
establishments not included in  this
fizure. On this point information is
being collected and will be laid cn the
Table of the Touse when it is ready.

TraxsrorT ofF PULSES TO SouTH

*2144. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Bengalgram, blackgram,
redgram, peas, f{latgram, greengram,
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beans and pulses etc., are moved by the
Railways from their producing centres
in the North to the South;

(b) whether direct wagons are made
available;

(c) whether booking is normally done
to Bombay alone and goods shipped
from there to South;

(d) whether it :5 a fact that booking
for this purpose is occasionally closed
for months together; and

(e) the per maund cost of transport
in case of direct Railway booking from
North to South and of Railway booking
from North to Bombay and shipment
thereafter?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.

(b) Yes.

(c) No. Booking is open to all
places.

(d) No. Booking of traffic is some-

times restricied for uperational rea-
sons, but not for months at a stretch.

(e) In the absence of specific parti-
culars of forwarding und  receiving
stations, it is regretied it is not pos-
sible to supply this information.

NURSES

*2145. Sardar-A. S, Saigal: Will the
Minister of Health be pleased to state:

(a) whether the Government of
Australia have agreed to give free
training to 100 nurses from India;

{b) whether Government have select-
ed 100 candidates for the training of
nurses in Australia;

(c) whether the Government of India
will invite applications or how they will
select the candidates; and

(d) whether it is a fact that the All
India Women's Association have agreed
to send the candidates for training?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Government of
India have received no such ofler from
the Government of Australia.

(b) and (c). Do not arise.

(d) The offer that has come to the
All Indin Women's Conference from
s0me wqmcn's organisations in New
Zealand is under their consideration.
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PosTtaL DELIVERY AREAS IN BaRova
DisTRICT

*2146. Shri M. M. Gandhi: Will the
Ministt;:r of Communications be pleased
to sate:

(a) whether the areas for postal
delivery are fixed in Chhota-udepur
and Jubugam talukas in the Baroda
district, Bombay State;

(b) whether any application from the
public is received about this; and

(c) if so, what steps have been taken
in the matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
The delivery jurisdictions of the post
offices in the two talukas are well
defined.

(b) No.
(c) Does not arise,
Post OFFICES IN Baropa DISTRICT

*2147. Shri M. M. Gandhi: Will the
Minister of Communications be pleased
o state:

(a) whether it is a fact that people
from Chhatrali and Kalarani villages
of the Baroda district have applied for
the Post Office and also agreed to bear
the loss, if any; and

(b) if so, what steps are taken in
the matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The residents of Chhatrali and
Kalarani have applied for the open-
ing of Post Offies and in the case of
Chhatrali a guarantee for the amcount
of the loss has been ollered. Since
upto now the Department has been
concentraling only on villages with a
population of 2,000 and above, and
the population of these two villages is
658 and 733 respectively. they have
not been provided with Post Offices.
However, because a guarantee against
loss has been offered by the people of
Chhatrali its case is being reconsider-
ed. No guarantee has been cffered in
respect of village Kalarani, which
cannot, therefore, be considered for
the opening of a Post Office.

WIRELESS STATIONS AT UTTARKASHI
AND Hosar

#2148, Shri Bhakta Darshan: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that two
wireless stations were opened at Uttar-
kashi in Uttar Pradesh and at Hojai in
Assam in connection with the recent
General Elections;

(b) if so, whether they have been
closed down now; and
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(c) if so, what alternative arrange-
ments have been made for catering to
the needs of the people of those areas?

The Deputy Minister of Communica-
tions (Shri Kaj Bahadur): (a) A wire-
less station was opened at Hajo in
Assam on 31st December, 1951, in con-
nection with the recent (ieneral Elec-
tlons. The wireless station at Uttar-
kashi was opened on the 26th May,
1952, for the benefit of the pilgrims
during the pilgrim season which ends
in October, 1952.

(b) Hajo wireless station was closed
on the 28th January, 1952, Uttarkashi
wireless station is still working.

(c) 'There is a telegraph office at
Amingaon, 12 miles from Kajo. The
other offices in this area are North
Lakhimpur and Sadia wireless stations,

LaBour OFFICERS

*2149. Shri Bhakta Darshan: Will the
Minister of Communications be pleased
to state:

(a) whether there are any Labour
Officers working under the Posts and
Telegraphs Department;

(b) if so, what is their number and
what are their functions;

{c) whether Government have under
consideration any proposal to increase
their number; and

(d) whether Government are satis-
fied that they are doing useful work?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) Nine. A relevant exiract of
Rule No. 11, of the Labour Officers
(Central Pool) Recruitment and
Conditions of Service, 1951, which
details their duties, ic placed on the
Table of the House. [See Appendix
X. annexure No. 25.]

(c) Yes.
(d) Yes.

Tunpra-Kas Gany RaiLway LINE

*2150. Ch. Raghubir Singh: Will the
l\ni[utmter of Rallways be pleased to
state:

(a) whether it is a fact that a survey
for the construction of a railway line
irom Tundla to Kas Ganj via Etah was
ever made; and

(b) whether there is any possibility
to revive this survey in near future?
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The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The
reply is in the negative,

(b) It is nmot proposed to undertake
any survey in the mear future.

ImpoRT OF RicE FROM CHINA

#2151, Shri Muniswamy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that ten
thousand tons of rice have been recently
imported from China; and

(b) if =0, how would they be dis-
tributed to the various States of India?

The Minister of Food and Agricul-
ture (Bhri Kidwai): (a) and (b). We
have entered into a contract with the
Chinese Government to purchase one
lakh metric tons of rice from China.
Up to 17-7-52 about 19.300 long tons
rice has been received and is being
distributed as follows:—

(1) Bombay 3,600
(2) West Bengal 6,100
(3) Madras 7.600

(4) Travapcore-Cochin 2,000

19,300

SHILLONG-AGARTALA Roap

#2152, Shri S. C. Deb: Will the Minis-
ter of Transport be pleased to state:

(a) whether Shillong-Agartala Road
is a National Highway and whether
the work on the road is being done
accordingly;

(b) what part of it will be new con-
struction and what part will be taken
from old road; and

(c) in what stage it is now and when
the work will be completed?

The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) No.

(b) Only the Passi-Badarpur and
Churaibari-Agartala sections are en-
tirely new construction, The others
are improvement of existing kutcha
roads or tracks at different stages of
development.

(c) A statement is laid on_the Table
of the House. [Sece Appendix X, an-
nexure No. 26.]

SHAHADARA-SAHARANPUR LIGHT RAILWAY
*2153. Dr. N. B. Khare: Will the
Minister of Railways be pleased to state:

(a) if the policy of Government
under the new re-grouping and re-
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organisation scheme was to take over
private-owned Railway Companies by
the Government;

(b) when did the lease of the Shaha-
ldara-Saharanpur Light Railway expire
ast;

(c) has the lease been renewed; and
(d) if sn, the reasons thereof?

The Miaister of Railways and Trans-
port (Shri L, B, Shast1i); (a) No. The
taking over of privately-owned Rail-
ways is regulated by roniracts with
the parties concerncd.

(b) to (d). The last option to
Government to take over the
Shahd-ra (Declhi) Saharanpur Light
Railvcay occurred on 18-4-48 but was
not exercised on financial grounds.
There is no question of renewing the
lease as accoriding to the terms of the
existing contract the opticn, if not
exercised, is autornatically postponed
and recurs afier every 7 years.

Raiway Lixk rFroM Garo HinLs TO
Assant RalLway SYSTEM

%2154, Jonab Amjad Ali: Will the
Minister of Railways be pleased to
refer to the reply given 1o starred
question No. 1741 (c) asked on the
14th July, 1952 and state:

(a) whether any preliminary survey
was made for the railway line from
the main Railway System of Assam to
the projected coal fields of Garo Hills
and if so, frem which place to which
place;

(b) what is the estimated cost of the
proposed Railway,;

(c) wheher the cost of constructing a
bridge over Brahmaputra between
Jogighopa and Pomeharatna was also
estimated; if so, what was the total
estimate; and

(d) when were these estimates made?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Preli-
minary engineering survey ivas made
for a Railway line from Pandu to
Dorangiri in the Garo Hills ria
Amjanga.

(b) The line was estirated to cost
Rs. 529-91 lakhs,

(c¢) The hon. Member's attention is
invited to the reply given by me to his
question No. 1111 on 23rd June 1952,
when he was informed that no estimate
for the construction of the bridge was
prepared.
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(d) The estimate for the rail con-
nection between Pandu and Darangiri
was prepared in 1950.

SCHEDULED AND BACKWARD CLASSES

*2155. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased to
state whether the Government of India
have appointed any Commission to
investigate the conditions of Scheduled
Classes and Backward classes?

The Minister of Home Affairs and
States (Dr. Katju): The matter is
under consideration and a decision will
be taken shortly.

Matcd Woop AND SEMAL TREES

538. Shri Hem Raj: Will the Minister
of Food and Agriculture be pleased to
state: .

(a) whether Government put into
operation the scheme for the plantation
of Match wood and semal trees;

(b) which State possess the most
suitable soil for these plantations;

(c) what share the Central Govern-
ment is contributing to the State Gov-
ernments for its implementation; and

{d) what sums have been allotted to
different States under this scheme?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) In every State there are suitable
localities in reserve forests for match-
wood species.

(c) Central Government have agreed
to contribute 50 per cent. of the total
expenditure incurred by each State.

(d} For the year 1852-53 we have
allocated the following sums to differ-
ent States:

Rs.
(1) Uttar Pradesh 78.000
(2) Assam 50,000
(3) Bombay 60,000
(4) Travancore-Cochin 40.000
(5) Madras 7,000
TuTAL 2,235,000

IMrORT OF FOODGRAINS (FREIGHT)

539. Shri Jhunjhunwala: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the quantity and value of food-
grains imported into India in the year
1951 from different countries;
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(b) the number of steamers which
brought these foodgrains from different
foreign ports; )

(¢) the quantity of foodgrains dis-
charged at the different ports in India;
and

(d) the amount of freight paid by
the Government of India on the import
of foodgrains in 1951, in dollars, ster-
ling and rupees and the total amount
so paid?

The Minister of Food and ag'!-iqnl-
ture (Shri Kidwai): (a) 47 million
tons of foodgrains «osting approxi-
mately 216 crores of rupees were im-
ported during 1951, Grain-wise parti-
culars of quantity and value of food-
grains are published in the January,
1952 edition of the Bulletin on food
statistics published by the Ministry of
Food and Agriculture. It is not in
public interest to disclose at present
the country-wise break-up of the value
of the foodgrains imported from each
country.

(b) 662 steamers.

(¢) The guantity of foodgrains dis-
charged at different Indian ports dur-
ing 1951 is as follows:—

Name of port Quantity in 000 tons

Bombay i 1627.7
Calcutta 15145
Madras T 4775
Cochin o 5663
Visakhapatnam. . 2051
Bhavnagar 151
Navlalkhi 167-1
Tuticorin 865
Marmugos 25'7
Calicut 148
Okha 286
Kakinada 64

ToraL - 4724'3

(d) Break-up in terms of rupees,
sterling and dollars is not readily
available and the information is being
compiled. A Statement will be placed
on the Table of the House shortly,
giving the required :nformation.

NaTtioNar HIGHWAYS IN ASSAM

540. Shri J. N. Hazarlka: Will the
Minister of Transport be pleased to
state: -

(a) the mileage of the pciuon of
National Highways from Makum to
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Ledo in Assam; and the amount of
money spent in the years of 1950-51
1951-52 for its improvement; and

(b) what amount will be spent in
1952-53 for its surface dressing etc.
and when the portion will be com-
pleted?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) 27 miles:
Rs. 44.050 during 1950-51 and Rs. 84,000
during 1951-52.

(b) An amount of Rs. 2:7 lakhs for
surface dressing ete. has been fenta-
tively earmarxed for 1032-53. It is
expected that the werk will be com-
pleted by the year 1954

MiGRATION TO INDIA FROM PAKISTAN

541, ShriS. N.Das: Will the Minister
of Home Affairs be pleased to state:

(a) the total number of persons who
having migrated to the territorv of
India from the territory now included
in Pakistan be deemed to be citizens
of India at the commencement of the
Constitution as envisaged in article
6(b) (i) of the Constitution;

(b} the number of such persons who
having migrated to the territory of
India from Pakistan on the nineteenth
day of July. 1948, have been registered
as citizens of India as envisaged in
article 6(a)(ii} of the Constitution:

(c) the number of persons who hav-
ing migrated to Pakistan have returned
to the territory of India under permit
for settlement or permanent return
have been registered as citizens as
envisaged in Article 7 of the Constitu-
tion: and

(d) the number of persons who have
registered themselves as citizens of
Tndia under artirle 8 of the Constitu-
tion un to date giving different flgures
for different countries?

The Minister nf Home Affairs and
States (Dr. Batiu): (a) to (d). The
information iz being collected and will
be laid on the Table of the House in
due course.

ExTRA DEPARTMENTAL POST OFFICES

542 Shri S. N. Das: Will the Minister
of Communications be pleased to state:

(a) what* are the main difficulties
experienced in the working of the extra
Departmental Post Offices  that hove
been brought to the rntire of the De-
partment by the Post-Masters of these
post offices;

(b) whether it is a fart that in a
very large number of such post offices,
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sufficient amount of money required
for payment of money orders is not
made available in time with the result
that money orders remain unpaid for
a week or a fortnight causing much
inconvenience to the public; an

(c) what are the materials for want
of which the work of rural post offices
is not carried on smoothly and efi-
ciently? ’

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No
serious difficulties experienced in the
working of the extra-departmental
post offices have been brought to the
notice of the Department by the extra-
departmental postmasters.

(b) Generally, sufficient funds are
always made available for payment of
money orders received &t extra-
departmental post offices. In the case
of such offices situated in the interior
and far away from the sub treasury
stations, however. delay does some-
times occur in payment of money
orders when the amount required to
be disbursed is in excess of the funds
available at the time. Money Orders
are then held up till such time as funds
arrive. The position about the avail-
ability of funds at the wvarious offices
is carefully watched.

(c) Does not arise.
RAILWAY ScCHOOLS

543. Shri §. C, Samanta: Will the
Minister of Rallways be pleased to
state:

(a) how many Railway Schools are
there on the Indian Railways;

(b) how many of them are Anglo-
Indian and how many are Indian; and

(c) in cases where the existing Ralil-
way Schools cannot absorb all the
children of all the Railway em-
ployees there, whether the Rail-
ways meet a part of the cost of
education of children sent to an out-
station?

The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) 144.

(b) 64 Anglo-Indian Schools and 80
Indian Schools.

(c) No, unless the School is not one
of the requisite standard as explained
in the rules in the State Railway
Establishment Code Vrl. L.

e (zav) st o fawaw SR
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The Minister of Food and Agricul-
ture (Shri Kidwai): A statement is
l#£d on the Table. [See Appendix X,
annexure No, 27.]

ITE uY
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The Deputy Minister of Communica-

tions (Shri Raj Bahadur): (1) Number
of rural post offices closed.

(:i) Number of urban post offices
closed .. 14

PRODUCTION OF FOODGRAINS

546. Shri Dhusiya: Will the Minister
of Food and Agriculure be pleased to
state the estimated additional target of
production of foodgrains in 1951-52 and
its shortfall?

‘The Minister of Food and Agricul-
ture (Shri Kidwai): 14 lakh tons.
Actual achievement is not yet known
since the year 1951-52 ended only in
June, 1952.

SLEEPERS (PURCHASE)

547. Shri Jasani: Will the Minister ot
Rallways be pleased to state:

(a) the quantity of sleepers purchas-
ed by the Railway Department during
the years 1949-50, 1950-51 and 1951-52:

(b) the price paid yearwise for these
purchases; and

(c) the policy usually followed Ly
Government for purchasing sleepers?

The Minister of Rallways and Trans-
port (Shri L. B. Shastri): (a) The re-
quired information in respect of the
years 1949-50 and 1950-51 is contained
in paragraphs 95 and 93 respectively
of Volume I of the Renort by the Rail-
way Board on Indian Railways for
these years. The figures for 1051-52
are under compilation and will be in-
corporated in the Report for 1951-52.

(b) This information in respect of
the years 1949-50 and 1930-51 is con-
tained in Appendix A. Volume II of
the Report by the Railway Board on
Indian Railways for threse years. The
figures in respect of the year 1951-
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52 are under compilation and will be
incorporated in the Report for that
year.

(c) Sleepers are of two kinds—

(i) Wooden sleepers; and
(ii) Metal sleepers, which may be
d_

(1) cast iron; or
(2) steel

For procurement of wooden sleepers,
there are three Hailway purchase or-
ganisations called per Groups.
These Groups arrange Lor requirements
of railways in their zone partly
through the State Forest Departments
:lnd partly through calling open ten-
Brs.

Arrangements for the supply of cast
iron sleepers are made by the Railway
Board who enter inio annual agree-
ments with the old established firm or
firms which manufacture such sleepers,
either by negotiation or by calling
tenders. A numoer of Cast Iron
sleepers are also manufactured in
Railway Workshops.

For steel sleepers, the Railways
place thewr inden.s on the Director
General, Supply and Disposals (Minis-
try of Works, Housing and Supply),
.who places orders on the manufactur-
ing firms after calling for tenders.

GOVERNMENT MEeDpicAL COLLEGE,
ORissa

548. Shri Sanganna: Will the Minis-
ter of Health be pleased to state:

(a) whether the Government Medical
College in Orissa State has been re-
cognised by the Indian Medical Council;

(b) if so, when;
(c) if not, why not; and

(d) whether the degrees of the Utkal
University (Orissa) in Medicine are
recognized for recruitment to posts un-
der the Central Government?

The Minister of Heaith (Rajkumari
Amrit Kanr): (a) No.

(b) Does not arise.

(c) The Indian Medical Council ac-
cords recognition to any !'ledical quali-
fication only after it is satistied regard-
ing the standards of the qualification.
The reports of the Inspectors deputed
by the Medical Council on the facili-
ties that obtain at the College and the
professional examinations which are
conducted by the Utkal University, to-
gether wih the observatiuns of the
Medical Council of India thereon. are
pending with the University for their

178 P.8D.
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remarks. Until these remarks are re-
ceived fromn the University, the Medical
Council of India will not be in a posi-
tion to take a decision in the matter.

(d) As the medical degrees granted
by the Utkal University have not yet
been recognised wunder the Indian
Medical Council Act, 1933, tne holders
thereof are ineligible for recruitment
to Class I and Class 11 posts under the
Central Government. -

T.B. RAILWAY AUTHORITIES

549. Shri J. N. Hazarika: Will the
z’[hmi.ster of Railways be pleased to
te:

(a) the amount of compensation pald
or to be paid to the former T. B.
Railway Authorities of Assam which
has since integrated with time
N. E. Railways; and

(b) the number of employees engaged
in that (T. B.) Railway, and whether
all of the employees will be retained
after complete integration?

The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) The Tez-
pur Balipara Railway is to be taken
over with effect from lst Sep ember
1952 and the amount of purchase price
payable is still under negouauoa with
the Company.

(b) The total numoer ol employees
engaged in the Tezpur Balipara Rail-
way is 260. All the existing staff will
be retained after integration provided
they are suitable and qualifled for
railway service and are willing to-
continue In service,

RAILWAY SALOONS

550. Shri K. P. Tripathi:
Minister of Railways be
state:

Will the
pleased to

(a) what is the number of Salucns
in the Assam part of the North Eastern
Railway; and

(b) how far these are surplus to
requirements of the Assam part of the
said Railway?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) On the
Pandu Region of the North [Eastern
Railway there are twenty-three Inspec-
tion carriages which include seven
boeies and sixteen six or four-wheeled
carriages.

(b) This question will be examined
after the regrouping scheme in the
Pandu Region has been fully imple-
mented.
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D1SPLACED GOVERNMENT EMPLOYEES

551. Sardar Hukam Singh: Will the
Mh;’ster of Home Affairs be pleased to
state:

(a) whether any Displaced Govern-
ment employees from N.W.FP. were
absorbed in the Central Secretarlat by
the Transfer Bureau on assignment;

(b) it so, what is their number;

(c) how many of them have heen
confirmed; and

(d) whether the leneth of service
they rendered in NNW.F.P.,, and the
posts they held are being taken into
consideration for deciding their senior-
ity and pensionary benelfits?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) and (c). Information is being
collected and will be laid down on the
Table of the House in due course.

(d) Yes.

PERSONS DISPLACED FROM MUZAFFAR-
ABAD

552. Sardar Hukam Singh: Will the
Minister of States be pleased to state:

(a) what was the number of Hindus
and Sikhs who were displaced {rom
Muzaffarabad in the Kashmir occupied
territory during the raiders attack;

(b) what was the number admitted
into various camps out of (a); and

(¢) whether others (who did not
enter any camps) have been or are
being given the same facilities as re-
gards rehabilitation as are available to
those who were admitted into the
camps?

The Minister of Home Affairs and
States (Dr. Katju): (a) No census of
persons displaced from Muzaflarabad
or other parts of the Jammu and
Kashmir State during the raiders
attack has been taken. The infrrma-
tion available with the Stale Cuvern-
ment is however being collected.

(b) The number admitted in the two
Relief Camn= run by the Government
of India w-.: as follows:

(i) Former Nagrota Camp at Jammu,
370 families comprising of about 1450
persons.

(ii) Yol Camp, 744 families com-
prising of about 2,900 persons.

Information in respect of  Relief
camps run by the Government of
Jammu and Kashmir is being obtained.
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Ac) The rehabilitation of Kashmiri
displaced persons is primarily the res-
ponsibility of the Jammu ard Kashmir
Government. Atlention is invited in
this connection to the reply given to
E%Ztarred Question 408 on July 14,

ArrgC-arfeay @d IR
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The Minister of Railways and Trans-
port (Shri L. B, Shastri): (a) The
reply is in the negative.

(b) Does not arise.

SuppLY oF FOODGRAINS TO TRAVANCORE-
Cocum

554, Shri Achuthan: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the quantity of foodgrains deli-
vered to the Travancore-Cochin State
during the first 8 months of 1952 and
how much of it is rice;

(b) whether whole stock was deli-
vered from the imported or locally pro-
cured gquantity; and

(c) what is the difference in the price
of the imported and locally procured
rice and wheat per ton In Travancore-
Cochin?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) The total
guantity of foodgrains delivered to
Travancore-Cochin during the period
from 1st January to 30th June, 1952
amounts to 2,26,153 tons. Out of this
quantity 1,73,701 tons was rice,

(b) A part of the supplies consisted
of grains imported from abroad and
a part of grain offered by surplus
States in India.
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.

(¢) The difference between the ex-
godown economic cost o locally pro-
duced rice and (a) imported coarse
rice and (b) imported fine rice is

8-7-0 and hs. 11-12-0 per md.
respectively. Wheat is not grown in
the state aud ine quesuun vi dillerence
in the prices of imporied and locally
produced wheat therefore ovoes not
arise,

Roap RESEARCH INSTITUTES

555. Shri Badshah Gupta: Will the
Minister of Tramsport be pleased to
state the names of the Road Rescarch
Institutes at work in the Indian Union
with their respective dates of rcm-
mencement, monthly expenses thereon,
and the names of the respective neads
under whose supervision Lhe work is
being done?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): The Cen-
tral Road Research [nstitute near
Okhla, Delhi, which was formally de-
clared open by the Prime Minister on
the 16th July 1952, is the only complete
Institute for Road Research in India
at present. 1his started functioning in
a temporary building since the begin-
ning of 1350. Its monthly expenditure
during 1v51-32 was  approximately
Rs. 32,00¢. Its Director is Dr. Ernst
Zipkes.

There is a Central Road Test Track
at Calcutta which was set up in 1939.
Monthly expenditure on tnis lest Track
is about Rs. 3,000. Its work is super-
vised by the Special Chief Engineer,
West Bengal. on behalf of the Consult-
ing Enginecr (Roads).

There are also seyeral State Labora-
tories at present doing Road Research
in certain limited directions in places
like Karnal, Lucknow and Madras.
These are, however, the direet respon-
sibility of the State Governments con-
cerned and information is not available

regarding the dates when they were

set up, the monthly expenses on each
and the names of their directing offi-
CEers.

SuppLy OF FOODURAINS TO HYDERABAI

§56. Shri H. G. Vaishnav: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity and price of the
warious foodgrains supplied 1o Hydera-
bad State during the year 1951,

(b) the quantity and price of the
foodgrains procured from Hyderabad
State during the same year; and
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(c) whether Hyderabad State is sur-
plus or self-sufficient or deficit area so
far foodgrains are concerned?

The Miuister of Food and Agrical-
tare (Shri Kidwai): (a) Hydera-
bad was supplicd 1,249,000 tons of food-
grains comprising 17,000 ions of rice,
96.000 tons of wheat and 16,000 tons
of other grains during 1951. A state-
ment showing the prices of wvarious
grains supplied to Hyderabad is placed
on the Table of the House, [See Ap-
pendix X, annexure No. 28.]

(b) During the same year, Hydera-
bad Government procured 1,539,000
tons of foodgrains consisting of 62,000
tons of rice. 7.000 tons of wheat and
80,000 tons of other grains out of local
production. A statement showing the
procurement prices of foodgrains in
Hyderabad State during 1951 is laid
on the Table of the House. [See
Appendix X, annexure No, 29.]

(c) Hyderabad was net exporter of
foodgrains up to 1946 and thereafter
they became net importer of food-
grains,

SI1TAPUR RAILWAY STATION

557. Shri G. L. Chandhary: Will the
Minister of Railways be pleased to
state :

{a) whether it is a fact that the
Sitapur an important Railway Statiom
on O, T, Railway now Northern Rail-
way. has no electricity connection, while
the Sitapur city l as the electricity and
the power house

(b) do Goverrment propose to hawve
electricity connection on this station;
and

(c) it so, how long will it take?

The Minister of Rallways and Trans-
port (Shri L, B. Shastri): (a) and (b).
The reply is in the affirmative.

(¢) The scheme is under investigation.
It is proposed to electrify the station as
sonn as power is available at reasonable
rates.

PRoODUCTION OF WHEAT IN MaDHYA
PRADESH

558, Shri Pateria: Will the Min:ster
of Food and Agriculture be pleased to
state:

(a) the quantity of wheat produced
in Madhya Pradesh in the year 1951-52:
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@) what is the total requirement of
the State for a year; and

{c) the quantity of wheat exported
in the year and the names of the Siates
where it has been sent?

The Minister of Food and Agriculture
(Shri Kidwai): (a) No estimate of pro-
duction of wheat in Madhya Pradesh
for 1951-52 is yet available.

(b) It is difficult to give any definite
figure to represent the requiremenis of
a State in which a large part of the
population is not rationed. The require-
ments will depend a great deal on the
price. The rationing requirements of
Madhya Pradesh of wheat in a normal
year are about 54,000 tons.

(c) There has been no export of wheat
from Madhya Pradesh.

JAGHADIA-NETRANG RATLWAY LIwk

559. Shri C. S. Bhatt: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have any
scheme for extending the Jaghadia-
Netrang Section upto Dediapada in

Western Railways;, and

(b) if the answer to part (a) above
be in the affirmative, whether Govern-
ment contemplate in the near future
to construct this section?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The reply
is in the negative.

(b) Does not arise.
ExroRT OF FRUIY

568, Shri Badshah Gupta: Will ihe
Minister of Food and Agriculiure be
pleased to state:

(a) which Indian fruits are exporied
to foreign countries for sale: and

(b) the earnings on that accoun’
during 1951-53 from the various foreign
countries?

The Minister of Food and Agricultare
(Shri Kidwai): (a) Dried fruits like
rashewnuts, walnuts ete. and fresh fruits
like mangoes are allowed to be exported
freely. Besides, limited quantities of
fresh fruits like bananas, citrus, grapes,
coconuts, sofolas, guavas etc, are also
permitted to be exported.

(b) A statement is placed on the
Table of the House,

25 JULY 1952

Written Answers 2178

STATEMENT .

Value of erports of fresh and dried
(including salted and preserved)
fruits from India by Land, sea and
air during 1951-52,

Country Value (lakh Ra.)
U.B.A. 649
Pakistan 308
U.E. 254
Canada 28
Australia 23
Ceylon 19
Burmsa 14
Others 43
Torar . 1315

RuraL Post OFFICES

561. Shri G. L. Chaudhary: Will the
Minister of Communications be pleased
to state:

(a) how many applications have been
received from the Uttar Pradesh {for
opening rural post offices in 1951-52;

(b)Y how many have been opened in
response to these applications in Uttar
Pradesh; and

{r' what is the extra estimated cost
for it?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) 630.

(b) and (c) 222 at the cost of Hs.
2:18 lakhs.

SPECIAL POLICE ESTABLISHMENT

562. Shri A. K, Basn: Will the Minis-
ter of Home Affairs be pleased to state:

{a) the number of vcases in which
Gazetted Officers were prosecuted and
sent up for trial by the Special Police
Establishment during the calendar vears
1847 to 1952,

(b) *he number of such cases—
(i) that are now pending,
(ii) that have ended in convirtiom,
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Lii) that have ended in acquittal
in the trial Courts; and

(c) the number of such cases—
(i) that are now pending in appeal,

(ii) in which the trial Court's
orders were confirmed or

appeal,

178 PE.D.
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(iii) in which the ttial Court's
orders were set aside on appea!
by higher Courts?

The Minister of Home Affairs and’
States (Dr. Katju): A statement s
laid on the Table of the House. [Sec
pendix, X. annexure No, 30].
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HOUSE OF THE PEOPLE
Friday, 25th July, 1952.

The House met at a Quarter Past Eight
of the Clock.

[Mg. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
(See Par. )

9-15 A.M.

Shri Madhao Reddi (Adilabad): May
I make a submission? As you are
aware, Sir, India has won yesterday
the Olympic Hockey Championship ....

Mr. Speaker: Order, order. Tet
there be no talk. Any hon. Member
wishing to raise any point not ccn-
nected with the proceedings of the
day is first required to see me in the
chamber, just to inform me as to
what the point is, to let me have
some time to consider whether it is
really of such an importance that I
should permit it to be raised and
then I will say whether he could
-raise the point or not.

An Hon. Member: It is an exciting
event.

Mr. Speaker: He has never told
me. He should have contacted me

in the morning. We will proceed
with the further business of the
House now.

COMMISSIONS OF INQUIRY BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Minister of Home Affairs and
States (Dr, Katju): I beg to present
the report of the Select Committee
on the Bill to provide for the appoint-
ment of Commissions of Inquiry: and
for vesting such Commissions with
certain powers.

123 PSD.
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ESSENTIAL GOODS (DECLARATION
AND REGULATION OF TAX ON
SALE OR PURCHASE)
BILL—Contd.

Mr. Speaker: We will now proceed
with the further consideration of the
following motion moved by Shri Tyagl

Yyesterday:

“That the Bill to declare, in
pursuance of clause (3) of acticle
286 of the Constitution, certain
goods to be essential for the life
of the community, as reported by
the Select Committee, be taken
into consideration.”

Dr. Lanka
patnam): Sir,.........

Shri U. M. Trivedi (Chittor): 1 was
speaking yesterday.

Mr. Speaker: Did he not finish?

An Hon. Member: He raised a point
of order.

Shri U. M. Trivedi: No, Sir, i never
raised a point of order.

Mr, Speaker: I find that Mr. Guha
was on his legs.

Shri U, M. Trivedi: He interrupted
me. He wanted to put a nuestion.

Mr, Speaker: Was he called ves-
terday?

Shri A. C. Guha (Santipur): The
whole matter is in something like a
‘suspense’ and in fact I was not
allowed to continue. '

Mr. Speaker: I shall call Mr. Guha
first and then the hon. Member.

Dr. Lanka Sundaram: Sir, the
Deputy-Speaker promised yesterday
to give a ruling. The point was whe-
ther we could discuss the Bill as a
whole in view of the report of the
Select Committee and Messrs. Thakur-
das Bhargava, Guha and Trivedi
stood up in that connection. The
Deputy-Speaker said that he woull
consider and would give us a 1

‘Visakha-
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Mr. Speaker: I could not under-
stand what the point of order is.

Dr. Lanka Sundaram: The point
was raised whether on the discussion
of the Select Committee report, we
could go into a discussion of the prin-
ciples of it.

Mr. Speaker: 1 do not think we
could go again into the whole Bill
The matter was discussed before it
went to the Select Committee.

Dr. Lanka Sundaram: It was a
very specific point. The words ‘made
after the commencement of the Act’
were one of the main phrases of the
Bill. There was a suggestion made
in the Minute of Dissent to dclete
that particular expression and that
was the point that was being debated
yesterday and the Deputy-Speaker......

Mr. Speaker: The speeches will
have to be confinred to the Bili as it
is reported by the Select Committee
and more particularly to the changes
made by the Select Committee during
‘the course of its deliberations. The
whole legislation is not open for dis-
cussion.

Dr. Lanka Sundaram: We can dis-
cuss the Minute of Dissent.

Mr. Speaker: 1 will consider it when
it arises.

Shri A. C. Guha: Yesterday., I was
just discussing about the Minute of
Dissent appended to the Select Com-
mittee report. i think the real pur-
pose of this Bill was to bring about
uniformity in the Sales tax in =zll the
States. Even when the Bill was
under discussion in the_Select Com-
mittee it ‘'was reported that some
State was trying to rush through a
Bill to impose sales tax on some of
the items already included in the ori-
ginal Bill: and thus in order to brine
about some uniformity the Bill should
have some retrospective effect. Then
it was pointed out to us that the
opinion of the Law Ministry and of
the Advocate General was that in
view of the wording of the clause,
we cannot go beynnd what is speci-
fied here i.e., ‘“after the commence-
ment of this Act” Though v'e are
all anxious that there should be some
uniformity in the sales tax prevailing
in all the States, in view of the legal
opinion. we cannot do that. Recog-
nizing that difficulty, I do not support
the Minute of Dissent requiring the
words ‘made after the commencement
of this Act’ be deleted bhecause that
would make the entire enactment.
liable tn be questioned in the court_
and it will open the gate of litigation.
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At the same time 1 recognise that
it will be an awkward position both
for the Finance Minister here and for
the Finance Ministers in the States
if there is no uniformity and if cer-
tain States go on imposing sales tax
on articles that will be included in
the present Bill when it will be passed
by tne House. It is the responsibi-
lity of the Finance Minister then to
somehow persuade those Sta'es to
come to some uniformity or if neces-
sary Government should amend the
Constitution so that the real nurpose
of this Act, namely, to brinz about
uniformity in the sales tax c¢an be
realized.

However much anxious we may be
to bring about uniformity we should
also consider the position of the
States’' finances. The Schedule has
been rather generously extended in
the Select Committee and there are
some more amendments also for in-
clusion of some items in the Schedule.
That will affect the financial position
of the States. Here when we pass a
Bill, we should also consider how it
will affect the finances of the States
included within the Union of India
and for that purpose, I would like the
hon. Finance Minister to call a con-
ference of the Finance Ministers and
also to make some more allocation
from the Central revenues to the
States so that the latter can carry on
their work even though they may have
to give up some of the items of the
sales tax. That is an obligation which
the hon. Finance Minister or the Gov-
ernment of India cannot repudiate
when they will pass this Bill and put
some restrictions on the revenues and
financial condition of the States.

I would like to say that this tax is
ultimately a tax on the consumers,
whereas it should have been a tax
on the producers. Now it has turned
out to be a tax on the consumer.
From that point of view, the whole
structure of the sales tax should be
reviewed and 1 request the hon. Fin-
ance Minister to consider that point of
view so that he may give any relief
to the consumers.

Ih some of the States there is multi-
ple point taxation. Even foodstuf®s
are taxed at more than one point in
some of the States. When this
article on Sales Tax was considered in
the Constituent Assembly at the time
of constitution making. all these points
were there before the Constituent
Assembly, and the Constituent Assem-
bly tried to put some restrirticns.
But, even then I do not think all these
restrictions are belng respected in
spirit. Sometimes I think ther2 have
been some evasions of the restristions
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ut in the clause in the Constitution.

me items have been subject to sales
tax when those items are sold outside
the province where they are produced,
in the Constitution there is a lLar to
that. I think there are some cases
even now where this provision is not

.. strictly adhered to.

As regards the Schedule, T have only
one point to submit and that is, that
paper should be exempted. Apart
from the fact that it is indirectly a
tax on knowledge, I should like to
say that paper is something like a raw
material as far as the production of
books, newspapers, journals, =tc., &re
concerned. Just as cotton, jute and
other raw materials have been put in
the Schedule paper should also be
put in the Schedule and exempted
from sales tax.

B_};ﬁth these words, I commend the
111,

Mr. Speaker: I think it will be
better if I invite the attention of the
hon, Members to the last two lines _ot
the proposed clause 3 in thig Bill,
which says: no law made by any
State Government shall have effect
unless it has been reserved for the

consideration of the President and
has received his assent.
Shri A. C. Guha: That will affect

only laws passed. after this Act, but
not those that have already been
passed.

Mr. Speaker: I believe there is some
misapprehension either in my mind
or in the hon. Member's. Laws
passed before the commencement of
this Act.........

Shri A. C. Guha: They will aot be
affected by this clause.

Shri U. M. Trivedi: Sir, I think you
for giving me this opportunity to
speak. I would request my friends
that when a Member is trying to
speak, they should not interrupt and
deprive him of his opportunity to
Ispea;::i. There was no point of order
n this.

Mr. Speaker: I may assure the hon.
Member, he is not deprived of his
speech.

Shri U. M. Trivedi: However, the
point that I was going to raise was
this much. Somehow or other if we
read the Minute of Dissent, we come
to this conclusion that in the Select
Committee also, party politics seem to
have played a part. Hon., Members
have not seen and understood the
nbiect of a Select Committee. When
we go into a Select Committee. we
must forget that we belong to any
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party or that we have party aflilia-
tions. We must see that reason also
should work........."

Mr. Speaker: Order. order. The
hon. Member may make his remarks
on the merits of the Bill instead of
making remarks on the Members of
the Select Committee.

Shri A. C. Guha: As a Member of
the Select Committee, I may say, there
was no party question there.

Shri U. M. Trivedi: The Minute of
Dissent is by Mr. Somani and Mr.
Kilachand, both non-congressmen. So

to say. Very reasonable remarks
have been made in the Minute of
Dissent. If anybody had applied his

mind to the remarks made in the
Minute of Dissent, there would have
been no necessity for any further-
consideration of this Bill and it could
have been passed in ten minutes.
We have to see that the words used
in clause 3 are: “made after the com-
mencement of this Act”. As has been
rightly pointed out by fhem, if these
words are dropped, we would have

complete uniformity of taxation so
far as exempted goods are concerned.
What is going to happen today by
making this provision? Those States
You may call them alert, like Madras
and Bombay which have already levied
taxes on these things which are being
exempted by the provision of this

law, will continue to levy those taxes,

those States like Madhya Bharat and

Rajasthan, which were not so alert,
and which are now going to levy this
tax in order to increase their revenue,
will be deprived of this source of
revenue. from the very same items on
which Madras and Bombay will con-
tinue to levy taxes. In other words,
the people in Madras and Bombay will

suffer a sort of disability in as much
as they will have to pay taxes on

articles which will be exempt in
Madhya Bharat and Rajasthan. That
is. they will not be able to tax these

articles while those in Madras and

Bombay will tax. Rajasthan and

Madhya Bharat will be deprived of a

large part of revenue which is easily

available to Madras and Bombhay.

This sort of inequality in the case «f

the several States is not called for

under our Constitution. It will

create inter-State disputes and diffi-

culties, and at the same time, it may

lead to some kind of litigation be-

tween the States and the Central Gov-

ernment also. In these circum-

slances, it is desirable to obtain uni-

formity in the administration of this

tax. If these words are dropped. all

these difficulties will be removen as

also the chances of litigation; there

will be uniformity in taxation.
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With these words, I commend the
motion. -

Dr. Lanka Sundaram: As a result of
the statement made by my hon. friend
Mr. Tyagi, yesterday, and in parti-
cular, the memorandum that he quoted
from the Law Ministry, I am confirmed
in the grave misgivings that I ex-
pressed at the consideration stage of
this Bill.

In the Statement of Objects and
Reasons, it is stated very clearly that
the Bill if enacted “may help to
achieve a certain measure of uni-
formity in the taxes, and also prevent
essential goods from Dbeing unduly

taxed"”. I would like to know from
the Finance Minister how these two
objects are going to be achieved

through this Bill. I agree with my
hon. friend Shri Trivedi when he said
that some of the States in the country
which do not have sales-tax legisla-
tion, would be penalised and I think
that is a very important point to be
considered.

The Minister of Commerce and
%Induatr:r (Shri T. T. Krishnamachari):
0.

Dr. Lanka Sundaram: That is only
one aspect of the question. I say
penalised to the extent that they will
not be able to bring forward legisla-
tion covering these items listed in
the Schedule. I hope my hon. friend
the Commerce Minister would not
have any difficulty to accevt this
statement.

Pandit Thakur Das Bhargava (Gur-
gaon): Only they have to be reserveé
for the consideration of the President.

Dr. Lanka Sundaram: Reservation
of any future legislation about sales-
tax covering the items listed in the
Schedule for the assent of the Presi-
dent can only mean that there is a

limit imposed. I hope I am not
wrong in this interpretation. But,
it is only a minor point. I am

not mistaken, I recall that in reply to
the debate on the general discussion,
the hon. Finance Minister made a
sort of a general statement to the
effect that he is in consultation with
such States where the sales-tax does
not exist, to see that no undue hard-
ship ig caused. I would like to know
when my hon. friend Mr. Tyagl rep-
lies to the debate, how the Govern-
ment propose to protect the interests
of those States where the sales-tax
does not exist at the moment, how in
future if any State Government brings
in legislation the items listed
in the Schedule, it will be protected.
That is a small point as I said.
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The major point to my mind is
something about which I made a brief
reference in my speech last time, Take
the total yield of sales-tax in this
country. It is stated to be of the
order of Rs. 45 crores. I may tell
the House, with all sense of responsi-
kility, that nearly half of the total~
for the whole cquntry is being collect-
ed in Madras alone. I make seferenee
to this point because, as I have said,
the Statement of Objects and Reasons
says this Bill is intended to prevent
essential goods from being unduly
taxed. I do not know how, when
this Bill is placed on the Statute
Book, this sort of rack-renting of the
substance of the community by indi-
vidual States will be protected ajainst.
I am prepared to say that this Bill
will become entirely infructuous. In
the first place, the States which co not
have sales tax laws will be penalised. -
In the second place, and to my mind
this is more important, the existing
level of taxation in some of the States
which have taken recourse to this
impost, will not be reduced. That
was the reason why I argued on the
last occasion that the net effect of
this Bill would be to force up the
sales-tax, not to bring it downa. Last
time, I made reference to the con-
troversy going on in the Bombay .,
State where an attempt was being
made to convert the single-point
system into a multi-point system. At
that time, the Finance Minister inter-
vened while I was speaking and said
ithat consultations were proceeding.
I am glad, Sir, that at the moment
there seems to be a decision on the
part of the Bombay Government not
to proceed with the Bill as originally
drafted and annnunced in the Legis-
lature to convert the single-point into _
a multi-point system.

But. what i worrying me is 1his.
This Bill, according to the words used
yesterday by my hon. friend Mr. Tyagi,
would only make explicit what is
implicit in article 286 (3) of the
Constitution. I have no quarrel with
that. But, how is the purpose
achieved. viz., to secure a measure of
uniformity and to reduce the level of
sales-tax on essential goods. I find
that judging from both these ancgles,
there is no relief at all in this Bill.
Actually, to my mind, this Bill is '
brought here, if I may be permitted
to say so with due respect, under
false pretences. more or less. The
purposes for which this Bill is drafted
and placed before the House are not
gﬁien; fulfilled, and will not be ful-

I am glad that In the Select Com-
mittee an attempt was made to widen
the Schedule. I am glad for the
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rovision. in particular, of articles
ike certain categories of rnedicines,
gur, edlble oils, oilseeds, handloom
cloth etc. I welcome the inclusion
of these. But the point I am driv-
ing at is: what exactly are the in-
tentions of the Governmeni? Is it
only to put on the Statute an innocuous
Act making explicit the intentions
which are implicit in the Constitution?
Then, there is no necessity for this
Bill. Or, isg their intention to secure
uniformity all over the country and
also to reduce _the incidence of the
sales-tax in certain States where it is
heavily impinging upon the life of the
community. I believe this I{ouse is
entitled to receive straight answers to
these questions. In this connection,
I would like to recall two statements
made in response to my request by
the hon. Finance Minister on the las*
occasion. One was. the Select Com-
mittee—I think I am quoting him very
clearly—he said: the Select Comimittee
would look into the fiscal content of
this Bill. I would like to know
from my hon. friend Mr. Tyagi whe-
ther the Select Committee has gone
into the fiscal content of this Bill, and
if so with what result? That again is
a question of intention.

The second assurance given on the
last occasion by the Finance Miniater
was that a Taxation Enquirv Com-
mittee wnorld be appointed. He said
it was being appointed. What is the
purpose of the Taxation Enquiry
Committee? Is it to look into the
incidence of taxation with reference
to the sales-tax, or is it to bring
about some sort of central control of
sales-tax so that there will be uni-
formity all over the country? As I
have said before, and I repeat it here
most unashamedly. I have been carry-
ing on agitation for ten years that
the sales-tax must be taken cver by
the Centre and administered by the
Centre, so that the principle of uni-
formity on the one hand and the
question of controlling the incidence
of the tax on the other would be
secured. I would like to hear frcm
my hon. friend Mr. Tyagi answers to
these very important questions which
I raised on the last occasion and which
I raise again now, particularly in view
of the doubts exoressed by hon.
friends like Pandit Thakur Mas Rhar-
gava, Shri Guha, Shri B. Das and so
manv others yesterday. After hear-
ing that. I will have to say a few
wordc: at the stage when we take up
the Bill clause by clause.

dfer go o mrewr (formr
srarag—4 ¥ fyer afear—afiw):
g WERW, ¥ X A I T JowAT
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a fF e zek ® w3} few
w F ot g ? o1 fafaet (Law
Ministry )& g & f5 39 &
s o fafeqr gw aaaet ag S
9T BT I Y T & A & fahr A
& graew § Soq qAadr | & gHw@r
i & oo e &t @ w@ &
T & wafed = A& § 5 oo
WEAT 39 & N8 § @ 39 ¥ favg
T9 AT & | ATaAT 4g & fF e
fafws Tt & oot w7 qeamdt fafemr
gagod A fF fraw ¥ foq o
SRt ok sffadr smawmwar &t
U E ST I ET THFRLF FT R
ST f6 oY 9T Y FER AR IAF
TR A TR M Fow
TG FT AYLT AT 799 F 7EA ST
F1 A WA AT 21| AT FT IqAAY
CIegE G eoC S e G
STET § W g1 T qFT, AG A
wag T 9y | G¥ qg afrand &
T & AT IT FT {7 FAA § AR
g WS A HATIERATH! BT QA
F3r & 3% & uw faeg=(schedule)
4 fom el &1 Sev@ & ag Sar
& fam, S & aEwEs § M}
T F gy ¥ oF gy fafy gy
wifgd ot & &7 Szq § a€ 97
7g TR 6 A & & AW T faeh
FT FE FH G AT FI AfgF g ar
I ATAAF qTHUT & I FE! fa T
FAA AT FH AMF I AR F
ITF A AT Y I I
ST § #X AIAR AT A G I
gt F oq ® qX gW W
qfeorrs @@ g0 AT € 1| safed
W1 ¢ # faft #T & g7aw ¥ §9
sfray o @ a1 farfr w2 fafiw
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[afex Qo Ao wrEAT]

A A AT WAT | 9T g
yEawEaT Fvad gL fF oW R wE
JUAT ST I | A9 I AT ST
sy fF ag wiwdegmw(Constitution)
= fafeat o @ v ot fafar
fr s T F IR A ar
dfaem™ a1 & 39 F a9 ¥ 9 Tga
Foqfam sFA TR | & wafoq
T AR qg Fgr W g fF oz Wfawmw &
T 9 & g o fafuat @ & s
¥, WFaad § AT oA ®
A, TWH TR F AR I TR
F NS S I & S9 3 favg qud
g at ag ardy fafwar @iz fagw it
WY gy w=fead 9 @ AR
S aifgd | g TR @ AT fF
g FE fafy a1 @1 o a7 fafy
™ dfagm #7 WA F faeg mEY
QN e T T fafa ¢ @
¥ 99 T § zEfed = @,
R q@ @ & T 1 QY gafed gar
A FE AT T G FFar fF A
W dfea & fagg q=zar @)

I G ¢ Fr ATEAT AT E ?
Wi 4% ¢ 6 9 sftaw &Y Suanh
gmfaat § Sv awfial 9z fafww
Vg ¥ o gu fafr sx Q@ 7 & fe ot
FE ATS & AT F9AT FY I g
Fx faedt €11 3R 38 AE 7 g
fF O FT § ar ¢ Y AT AT
T | ag orE & wWied W 9v
s A feargen g e ¥ fafuad
Y A E A AT Q4R qF FT @,
Tud f §@¥e ( President ) fareft
fofea amMmATARNTT FF | K
Frad a0 # ag g1 T § s oifearde
for amfEl w1 STEw awn
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fraffea w3 &M, o7 & a=w § #if
fafe ag a% 4 &= g%t 97 aF fF
S¥z A A A& aw A
T ¥7 Waow 98 ¢ fr o fafugi
oY S fafuai a0 aa @ & o f
W amital & e ® § fow &
Io® W A acfammmar g A
ST T & qt ¥ &e¥ H Aifgd fw
qfeqiie § st & fafw & grosy
I ¥ gvA A weqw g, Fmifer
FT | E, IWF IR Gei¥E &Y
I Y FT 39 fafamiar 9 w@
Nt fafesr oge & <2 § wafoq oF
ag M T A qT AT IT qq T AE
A &7 § ST g0 | A WA €Y
¥ ST T & at gAar faz S
gfrdar @ @ @ T ATEATS qH-
frdl & =g # a3 W FT W@
TF 82 & I 71 7 B 1T AT
HFTET | X9 aE ¥ OF HGEAT
ol T T S TET ¢ A oATq
SRR T qmafaat & g &
fawa &, 57 & S & fawg & ag=mn
It & ag gfawr 57w A s
aFdt § WX ag gfaar s7 1 frer
Tfgd ifs a1 & F 98> H{T ¥
T fRz fFar gg amfaar sftaw
¥ fod St & afad §, St &
Iraes € faaar fe gd &1 wow
d agh Ay w1 FRT TAE AR
agt gf @ ST H AT | qg /T
FE AAEF LAY & qg W FTAwE
g wet wmda d o J &
FuaT gAY AfEd | S wEIw |q
®Y g &9 ¥ fawar g, @@ W
qw & & faed) §, Y T4 Y W
Y froard A agaw w faesly
wifgd | Tg® fedt & ®rE ww @

-~
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frrgdgawd e s
W A1 w5 § 5 97 2w A awet
7 & ST | AE ST @S &
ferrm ot o@> & a0 & R @1
AT g fod oo F TE A e
T T O FT & 7EY, IT AT 990
T & g arfed | fea o fafy
T g A oY T @7 9T 9y fafy
A € ¥ I A wifed 1wy
yu fga g

dfen ZTeT g WA () ¢
AT TR qed, 99 78 fa@ faeaw
FE F GYE gAT I AT A A W
F ot *Y oY foF qra® o AT gw TEy
g i st FiEegiz s@vast(Con-
stituent Assembly) & #1797 @ a0
A A A F AgAqT T AT F
A 3w ot ag 5 A o AT E
fe it foreeit & amd a&Q & 97
& 3¢ Fmw  (taxation) A
AT A AR gEd dre ag o fE
fegmam & &R & gArwiRY
(uniformity) #t s & A9
foFad gaa € f& T & &9 g
g fr dome @ ST WA A FA™ qaT
T g A g FT A IW A@ F TG
faear & fo wa 9T f& gex W
#F ok dom & faoam g1 IO
T F2 & 5 e T A FR )
TT FT AW LE FT & A A9
g Fifs FygT @@ F awr g |
@ @ R & Fs 1 T e
FET &1 ® a9 wew fF oy aue
Fg@ﬁﬁﬁqw%ﬁwi‘am
g1 ag wwar ot g ow fF AR
fegeam # oY fareft &1 o= Q- i
§ 7z fegea™ # @A 19 W TF N
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® 36 A Y oS fF e g g
a1 fedt & |
Shri Bansa]l] (Jhajjar-Rewari): Is
it not a fact that exports are exempted?
If cloth is exported from Bombay, it
is not subjected to sales tax?
qfea s aw Wiy . W EEE
IRT 7 I T IS F AG qrar
MAFaS fFar) &9 Y =3
AT F FCH AT FA IT A€ AT |
Ad ST T AT Fg WE |

at & oMTe arer &t fagwa § o
FT @ A7 5 F a1 o F AR AT I
I W B Fg 5 9@ FT qav
(Province) #t a1 frer gad smg
# @ A # fggeam & s 39
w78 faear aifed fow o f&
9 A frear g AR 9d S e wEar
JET AMfgd | 999 H &g gEr
e &k wEm # Hgm faw
¥ W W T® ¥ IW A
wIfRdt & Sge # 91 F Al fgga™
FTHRE W qa® aq 7@ grm fgg-
T it @ (Economy) o=
flwmaR s § 5 gt T
fot 1 a0 <9 ®1 Tw@© g
T F TR F FAEIAET AT SR
2 =ifgd

W e as dRmw &
JOTET FEA FAW W HEIEGOE
JYTSET F GTAA 9T I« g A I 9T
T g qg A fF oo ™ T
fegem & o @1 & & Wl @@
avE FET A WIWM A ST HG
ware 7z ¢ fr gw 3@ 9w w1 AN
a3 %% | ¥IT § aF™ A v v A
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[feq argT 2w wiiT)

oy A At ge 1w oA W
TR ¥ W FAS o @ F I
ST s g g w s oW QU
s A N fEawmce N e
Ffeect 2 1 3fF, smmw =3,
L TH ¥ JRI A IG F IR
t afax ag aewy & feedfum
(determine) %1 f¥ ag Tifemie
W A wWfe§ g s
AT E, TWHATIHE S9 &
AN FEET &, g d4T ¥ 7 S aw
€t 3F fear 41, T|@ S=E AT AW
IR FFfe T M RT-
¥z ( interpret ) fFar wm |
W AT ST ¢S XY IH VA
W, A F awwm, @ wfgr &
o™ s &1 W ag @ fs faa
TR Nfer moITTRET
WM& ¢ (R), & = fagm =@
G RCC BT AT R FIG AV IT A I
TRFIoRAE N fF ¢g (3) 7
g1 Rec () FE

“no such law shall have any effect.”

AR T HE IR a8 F &
¥ & ag W A & fod @R
e (3) FAdAsRT @&
¢ & 7N T a9 7 @
qi I F F_C GHrEE Y WA
( sanction ) #Yysw@ g1 J&Ee
A RE I, oo ¥ WS
Wz # Ad e | o1 fmfedt(Law
Ministry) it Ta s gq g
rdrgmd QAR F 3 AR
w Wi # T A Al ) o
frar a1 | wEfeR % wET § 5 AR
weeg®  (doubtful) s & 1 &7
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fafredt #gt & @@ it waEw fawe
T & | Wied qg Teees ¥eT -
Zaq (doubtful interpretation)
Syl dferag iy THeE
& & & ofest #ar 4, Feegyee
JYTAET T FEAT AEAT A AT W
T ATEAT E |
TEAMAIFERE T
w78 I “Pew s & s
aE & A ek FoRfew &
FF AEST § ! F A fAgma gy
¥ wirdqg fafres @izg 1 fagwa
% % frar ar < afy a7 w7 o
F@r g f5 a7 %9 gz Td %
dg= 13i¥qz A #41 afs 7t (dolicy)
g a1 ag oF wifaq 7 #1 o= 7 f&
98> A ¥ & g § IT T IHUI
(persuade) FTTIgY £ fF ag
gATErREY 7 3 | ¥ 99T § fF a4
AT G AR MESTE | A TF0AT
o FT TG AITH ©Z & &0 F1 4AS
Z1 TEr A d R faad o smERe
g ITF AR AT I3 AZH qAS £ |
g0 1 Fgd E fF oreel a3k a9 97,
A A aq TE FR arEw
g A T 99 AW oA TS
AET E AY Fg3 F F few A WA 0
g A4 ard 0% gal & faars qwd
¥ T g @ & s ddw
( balance ) fA®@aT 93w 1 &
A8 S fs A & 3 @y 2w
o fa7 & 99 &Y gUAI AF F o
2| FwaEaHe %) ag w0 g
fr st aifesdt Y ag fooq (review)
F 1 ® 7 fogd wr A waAw
fafrex aga & g1 3l &= A
gga ¥ &qW A ¥ I AQ A HIAT
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ANy 2 @ ¢ fF mamde sue qrfedt
NasF ) Fagm i fe do
TaAHZ AT qifesdY 39 a<g § wEAW
R f& fo7 €ew § dfge T
(essential goods) < &xa @ a#T
o fRwm § oR A AR
fermmAgenidl) wgiaw fw
agea fefaq & &Y = & +wi
JE g ¥ IT IEA €A
N HfEewmr f@r sm & 9=
ST 9T A AT ST HH | T A
® wrEar 91 f& a9 oAy arfesdt &)
% FT3 | T g AW & fod dIR
A} g fd et i o da o ard
#¥zZ qE F wm I™ 1 ¥ 38
FgAT |ARAT §, qgT T F AT I
arzar § 5 #ixdlzgiz s@@Es)
FT AT 4R WM FT  HEI, IR
AR fergedm & 3y F amefwal
&Y ATHAAT FT HI;T, AR UF  [oh &1
feemr  (belong) A # waw
fasgs gz s R @y qrfeumsz
@ gAEiweY & a& &F@ 1 W
ey A wqw ¥ ag wifw @ fF
¥ 7g M & fou du g, ®WT &
€F *F Fog ¥, f& ¢ & FM
g W & asar g o f& e fafash
F @ g

wamug%ﬁwmm%
sifaw § 5 o 2w & w@ w0
%mﬁw@#%mﬂmﬁawm
fad, 3 1 F9 ¥ wowT F I W TH
¥ oo & faege smewe § o
pagnas AR e F R @&
R R A AG FEa SR S
fr 7= g swg fafrex e |
AT W FEHH T OF  qEA
geoRTE ft & Awar 2 AR # w9
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¥ g 5 97 #7 ag fesigw s
aafea & | o TR s aw
Sl O T4 AT 7 A ag w70 fF
ARTETA T FAT & aF T17 & AR
qg FTT AR T 9 SO FRM A
S Y T F179 F qTagd & A agt
¥ FMA N AT T IHA g
R W AW i oA § Y 3
T & I | A X qBA A §
FaTagd IH F AHT 4T TF
T@ €O F@ g @ fax w=t o
Sfored=d (legislatures)#Y 5= *1
SR F1 g0 sr@faqre faar s T
& T ATTmFAT @ I § IR IT FT
T Aqod @ AT &l § qq H@T
g f+ =l oy Y g g% 79 @
aif@d f& ag Y e T @
W R § AR A 7 THAE |
# ot faw za T € o7 F&w fF g7 7
qg TTTIRTA SNEHS & | F AT F
fad affe @ @@ aY €@ da &
g 9Ra § fF Ame maede
TM EEY ¥ 1% &I 9T g9 FT q@ar
2T Tifed f5 gw o afest Y &7
A8 € fF g7 7% 8 93 g7 99 Kew
¥ qf=Te G A89) 729 (essential
and nocessary goods)® SR &
FRIAAT @G, AT IF G9T & OF AT
&Fa &, for Rgg A1 7 s ey wéwa
ST FT SATAA ), I & SOITAT &
S aifF ag Wt @ Tl § qE
JAF I IT | T W
AEH & TTY AT AFAL FH FIAT
g ¥R awfay & sxw ¥ aF wEm fo
W S & @ W A faege e
&3 far sma '

Mr. Speaker: It is better that the

hon. the Minister just clarifles the
whole position now, as there seems to



4589 Essential Goods

[Mr, Speaker]
be some confusion in the minds of
hon Members, in the light of tne dis-
cussion that has followed: let us
understand from him what the exact
position is.

Shri T. T. Krishnamachari: Sir, my
object in intervening in the debute at
this stage is to try to clear the niis-
conception that has been aroused by
the Minute of Dissent submitted Dby
two hon. Members of the Select Com-
mittee. The intentions of the Consti-
tuent Assembly have been called to
support the views taken by the two
hon. Members. As one who was
present at the time when this parti-
cular article was framed and right
through all the discussion on it I
think I might throw some light on
the intentions. The intention of this
particular clause of article 286 is
meraly to ensure consultation with
the Government of India by the
various State Governments, with a
view to secure uniformity as far as
possible. If that is conceded, the
pext thing is to look into the parti-
cular provisions of this clause which
reads like +this:

“No law made by the Legisla-
ture of a State imposing, or
authorising the imposition cf, a
tax on the sale or purchase .
any such goods as have been dec-
lared by Parliament by law to be
essential® for the life of the com-
munity shall have effect unless it
has been reserved for the gconsi-
deration of the President and has
received his assent.”

I would invite the attention of the
hon. Members to two passages in this
clavse, particularly. The first is ‘as
have been declared by Parliament
by law to be essential’. The first
condition precedent is that Par.iament
must declare by law that certain
commodities are -essential and that is
sought to be done by this Bill. The
second thing is, a mere declaration is
not operative. = What the declaration
does is that it ensures that it shall
be reserved for the consideration of
the President. These are the only
two things here. We declare these
commodities are essential. Having
declared, what happens? It do2s not
debar a State from enacting legisla-
tion: any State can enact legislation
in respect of commodities declared to
be essential and raise the taxes or
impose fresh taxes. It is not ultra
rires of the Constitution, but it can
only be operative when it ha: been
reserved for the consideration of the
President and has received his .ssent.
If these two facts are comprehended,
then all the points raised by my hon.
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friends would fall in their proper
perspective. If in order to tcll a
State Government Yhat the law en-
acted by that Government shall not
be operative, a refusal of consent of
the President is essential. Therefure
how do you expect to maxe this
retrospective or operative f{rom the
date of the commencement of the
Constitution? There must be somre
method to say that this has not re-
ceived the assent of the President and
therefore it is ultra vires of the Con-
stitution. There is no liability on the
part of the State Governments to
reserve a Bill for the assent of the
President until this law is passed. It
is only after this law is passed that
the Government will say that this is
a thing that falls within article 286
(3). therefore, it ought to be reserved
for the assent of the President. It
is for the President to say ‘yes’ or
‘no’. Hon. Members will pleais note
this particular point. If the inter-
pretation is, as they say, that the
moment we pass this particular law
kere in Parliament it has retrospective
effect, how are the stages to be gone
through? When is it to be reserved
for the assent of the President? So
obviously it is impracticable tor this
legizlation to be exr po8t facto. It
must only operate from the cdate ihal
it becomes law. If that point is
understood, the very impossibility of
your doing anything in the matter is
clear, no matter what the Supreme
Court or anybody else may say. It
is impossible to put it into practice.
If you realise that point, *hen the
meaning of the words ‘after the
commencement of this Act' becomes
very clear. Well, Sir, I quite agree
that the words can be removed. That
is my own view, subject to what the
legal advisers will say. I think ny
hon. friend on my left is having the
position examined by the 1legal ad- .
visers, whether it is necessary or not:
because the law becomes operative
only when it receives the assent of the
President. Unless it is mentioned in
the body of the Bill that it will take
effect from the 1st August, 1952 or
from the 1st of January, 1953, it
becomes operative immediately after
it is notified in the Gazette alter the
President has given agsent. I mean
that is the normal procedure. There-
fore. to fasten an objection to the tenor
of the Bill on that nparticular clause
‘after the commencement of this Act’
is. 1 think—it is my own personal
view, but it is a matter subject to
correction by people who are exnerts—
I am not an expert in this particular
case—meaningless. If these iwo
things are understood, I think my
hon, friends who have been ralsing
this question here in this House will
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see that we are not competent to
raise it. Of course it may be that
other bodies outside may have their
own interpretation. If the Supreme
Court gives a different opinion on a
particular measure from that intend-
ed by the framers of the Constitution,
that is a different matter czltogether.
But ag it is now, the intention is very
clear. The intention is that only
after the Parliament declares by lew
that these commodities are essential,
any enactment has to be reserved for
the consideration and assent of the
President. These two things operate
in regard to any legislation that bhas
been passed before and any tax law
that has been operating.

10 a.M.

The second question that iy hen,
friend, Mr. Sundaram, raised was in
regard to the position of States which
have not enacted sales-tax laws.
Again, I would like to impress upon
hon. Members that this is only a
legislation which seeks more or less
the same powers as are sought by
subjects in the Concurrent List.
Where the legislative sphere of the
Centre and the States are co-extensive,
what is done is that a Bill passed by
a State Legislature is reserved for ihe
assent of the President merely to see
that there is no overlapping in the
jurisdiction, between the Centre and
the States. Similarly, in this regard it
does not mean that the Centre
is likely to say i.e., my hon.
colleague, the Finance Minister, is
going to advise the President: ‘Please
refuse consent for this particular law’.
It is merely to see if any tax imposed
or a commodity is higher than the
rate prevailing in the various States.
Then very possibly my hon. friend will
say: “Well, this affects exports, this
affects food consumption, this affects
certain industries; please do not raise
ityto this level but keep it at the
same level as other provinces”. The
position of the States which have not
imposed a sales-tax will be amply
safeguarded. The Finance Minister
will be bound to allow them to levy
a sales-tax equivalent to and certainly
not higher than the rate of tax that is
prevalent in the adjoining States. That
position is clear. My hon. {riend
was raising this question about States
which had not levied sales-tax or
which had not raised sales-tax to the
same extent as prevailing in States
like Bombay, U.P. or Madras. I have
no doubt in my mind that no Finance
Minister can possibly refute the
assent of the President for any enact-
ment where the rate of tax does not
exceed the rate in adjoining areas.
That i{s where uniformity comess in.
Uniformity is not something which is
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achieved by reduction of the rate of
sales-tax in other provinces. It is a
matter of internal autonomy. But it
is achieved merely by seeing that it
is not raised beyond the rates that
are now obtaining—that is the inten-
tion of the Government. 1 am quite
categorical on that point. There is
nothing more intended than to see
that the position is not in any way
worsened rather than that the posi-
tion is bettered.

The other point that my hon. friend,
Mr. Sundaram, referred to was in
connection with the Taxation Enquiry
Committee.

Shri U. M. Trivedi: On a point of
information, Sir. Can the hon.
Minister say something about the
provisions of articles 13 and 14 of
the Constitution?

Mr. Speaker: I think we are guing
into a further question which is not
relevant to the present discussion.

Shri T. T. Krishnamachari: Sir, that
is what I wanted to convey. The
other point raised by my hon. friend
was regarding the Taxation Enguiry
Committee, It is something totally
different. Every time the Finance
Minister makes his Budget speech or
brings in legislation affecting taxa-
tion, this question is brought up, and
my colleague has given an assurance
that before long , we shall have a
Taxation Enquiry Committee. How
are you going to implement the re-
commendations of the Taxation
Enquiry Committee? It is a matter
which we cannot prejudge at the
moment. :

th_Dr. Lanka Sundaram: In respect of
is.

Shri T. T. Krishnamachari: If the
Taxation Enquiry Committee says
that there should be uniformity in
regard to sales-tax—say it should be
a particular percentage—it will involve
an amendment of the Constitution,
rather than a manipulation by means
of the powers vested in the Govern-
ment of India under article 286 (3).
As I said, the powers are very limited.
The powers cannot be exercised to
the detriment of those States who ere
not levying sales-tax. It cannot be
exercised to the detriment of those
States which are levying a lower
rate of tax. If all these points are
conceded, well we must find other
means of implementing the recom-
mendations of the Taxation Enquiry
Committee. Should we feel that we
should do so, that perhaps might lead
us to the gquestion of an amendment
of the Constitution, with the consent
of the participating States, because
their consent would be necessary for
any amendment of the Constitution.
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That is a question which cannot be
brought in in a fairly limited circum-
stance like this. What I would like
to emphasise once again is this: the
words ‘after the commencement of
this Act’ are not vital because the
law will operate only after the com-
mencement of this Act. The liability
on the part of the Governor of a
S'ate to reserve this Bill for ~onsent
of the President will only operate
after the commencement of this Act,
and no matter how you interpret it
bere, you cannot make this Eill re-
trospective. It is not the inteation
of the Government at all. If ‘the
courts hold a different view, that is a
different matter altogether. At the
moment that is the intention of the
Government. Once again 1 em-
phasise, speaking on behalf of the
Government, that it is pot their inten-
tion to jeopardise the interests of
those States who have not levied sales-
tax or those who have levied nyminal
seles-tax in regard to commodities
that are envisaged by this Bi!ll. Sirely
the Finance Minister will give his due
consideration to that and the question
of uniformity is only uniformity at
the stage to which we have reached.
It is not a question of achieving uni-
formity by downgrading things. After
all my hon. colleague, the Finance
Minister, has told us that he is poing
to have a conference of Finance
Ministers. The matter might be
cGiscussed by common agreement.
They might say, “Well, on these
commodities we should not levy mwore
than one per cent. or one and a half
per cent”, and by persuasion and
agreement each State might introduce
legislation. But that is done not by
means of this Act but by means of
persuasion. But, if they once cown-
grade their tax, well, then this -Act
will apply and they cannot upegrade it
again. They cannot say, “Before the
Act was passed we had two per cent.;
after the Act was passed we volun-
tarily put it down to one per cent.,
now we want to put it up :gain to
two ver cent., with the consent of the
President”. No, they cannot do it;
once they downgrade it they cannot
put it up again. That is the rositton
ar. I understand it and as 1 think
generally the Government under-
stands it.

Mr. Speaker: I should like (o ask a
question of the hon. Minister. 1
suppose he has explained the legal
position and not what the policy of
the Government is. To me it appears
that, the interpretation- of the rele-
vant article of the Constitution is not
at all doubtful and it makes no differ-
ence whether the words "after the
commencement of this Act” are there

25 JULY 1952 (Declaration and Regulation 4594

of Tax on Sale or Purcnase)
Bill

In the other view,
the interpretation is doubtfui and
perhaps if these words are dropped
this piece of legislation will huve a
retrospective effect even in respect of
laws that are at present existing. [
think if the hon. Minister and his
legal advisers are very clear cn their
interpretation, the whole disputle can
be ended by dropping these words,
:\attter the commencement of this
c ’I.

The Minister of State for Finance
(Shri Tyagi): It is not the inteation
to give it retrospective effect—-let me
make ‘it clear. The point is that the
States have levied taxes among which
sales-taxes are of an important
nature. The States are Cderiving
quite substantial revenues through
some of these items howsoever
essential they may be. Sitting here
at the Centre to pass an <enactment
which might upset their revenues and
to dictate to them on their fiscal pclicy
will rather amount to taking a leap in
the dark. We know that the Taxa-
tion Enquiry Committee wiil start
work soon and their report might be
available soon. They will have the
right of advising all the States to
come to a uniform level of taxation.
They will look into the incidence of
taxation everywhere. But if by
eliminating the words ‘“after the
commencement of this Act” there can
be a possibility that the law <an be
interpreted to have a retrospective
effect, then Government opposes the
idea, because, we do not want to
take that risk. As far as the achieve-
ment of uniformity is concerned, 1t
is our intention to call a conference
of the State Finance Ministers and by
their agreement try to achieve the
nniformity if it is possible. Because
that can be done only when the Fin-
ance Ministers concerned and we are
in a position to judge as to how mugh
revenue each State will have to fore=
go on account of this uniformity and
what other avenues are open to them.
They too have to examine the case.
Therefore as I said it is our intention
to invite this conference and to secure
such a measure of uniformity as far
as possible not only in respect of the
goods included in this Schedule but
also in respect of all commodities if
it is possible to do so. That is our
scheme, but the success of all such
schemes always depends on dcing
these things with an amount of good-
will. If the States, on the .other
hand. were told that we are compel-
ling them to agree to uniformity then
it will only be open to litigation and
we will not be able to achieve any-
thing.  Therefore, for the present
the intention is not to give it a
retrospective effect.

or are not there.
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Shri M. A, Ayyangar (Tirupati):
Sir, I want to say a few words. So
far as removing this phrase is con-
cerned, I am not in favour of that
because if the phrase ig kept thele it
will carry out the intention and indi-
cate that the Act ought to have no
retrospective effect. It largely de-
pends upon the intention of the
Government as has been placed before
the House. Let the phraseology
remain or not remain—we will come
to it later—but the question :.ow is:
Is it our intention to give it a retros-
pective effect? The question of uni-
formity has been referred to again
and again on the floor of the House.
I believe that under this article of
the Constitution no uniformity can be
attained. After all it is limited only
to essential goods and not the other
goods; on other goods each State can
impose any kind of sales-tax or
multiple tax and there cannot be
uniformity in that matter—so far as
I am aware there is no provision in
the Constitution giving a right to the
Centre to impose a uniformity uvpon
the States. But with respect to
essential goods a kind of uniformity
nmay be sought. It is not more in
the interest of uniformity that this
article has been included as to see
that heavy burdens are not imposed
on consumers by way of taxes on
essential commodities like wvegetabies,
cereals, etc. The intention is that
they ought to be available to the
consumer though to that extent the
community may suffer; it is a question
of balance of interest. The question
was whether the interest of the con-
sumer should prevail or the general
interest of the State should prevail
by way of getting taxes for the pur-
pose of other ameliorative measures.
As between these two considerations
it was decided that essential commo-
dities such as cereals, vegetables and
such other things, even coarse cloth,
medium cloth, handloom cloth, should
not be taxed under normal circum-
stances. But if for any particular
reason, for the purpose of 1aising
taxes some tax is levied In some
States, it must be open to the Centre
to advise the President to see that
such taxation is not burdensome, that
in particular cases no taxes ought to
be imposed at all, and with respect
to others there ought to be uniformity.

Shri Kelappan (Ponnani): Cannot
we leave it to the State.........

Mr. Speaker: Order, order. I do
not wish to encourage these questions
and cross-questions. It has got the
effect of pro'onging the speeches. He
ﬁin have an opportunity later if he

es.
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Shri M. A, Ayyangar: This question
of uniformity is only one of the side
issues so far as this Bill is concerned.
These are essential goods and the
question is whether with respect to
these goods any State should be
allowed to impose any taxes and if
so how low it ought to be. To see
whether such taxation is burdensome
or not is the main purpose for which
this article has been enacted and
power given to the President go that
he may regulate it or restrict it. But
sc far as the majority of goods are
concerned which do not come under
the category of essential goods, they
are still untouched, the President has
no power in the matter and they can-
not be reserved for the consideration
of the President.

Now let us examine the neced for
this particular clause. Normally, as
the hon. Commerce Minister has told
us, no law is retrospective unless it
is stated in the law, but there is an
article in the Constitution which says
in general terms that particular things
have to be reserved for the Centre,
and so far as essential goods are con-
cerned the moment this Parliament
declares a commodity as being one of
the categories of essential guods
immediately the question will arise
as to whether the article of the Coun-
stitution will apply or not nrotwith-
standing the general law that no luw
can be presumed to be retrospective.
In view of the article that is in the
Constitution, the question is whether,
the moment a particular commodity
is brought into the category of essen-
tial goods, that commodity will mnot
come in the ambit of this article and
give it retrospective effect cver
against the rules of ordinary law. Sir,
it is a question of intention: Do we
want to give it a retrospective effect
or not? As the hon. Minister has
said, it is not the intention of Gov-
ernment to upset the whole scheme cf
the States. It was not yesterday or
day before yesterday that the Sales
Tax Acts were passed in the States
but they were enacted so early as
1941. In some States they were
passed earlier, it was in 1937 that the
Sales Tax Bill was introduced and
passed in the Province of Madras.
After the introduction of prohibition
today it is the sales-tax that is con-
tributing practically the bulk of the
revenues of the Madras State. Thus
it is not the intention and it ought nat to
be the intention or right of this Parlia-
ment to go and upset the whole taxa-
tion structure on which most States
are standing todav. From a practical
point of view and from the point of
view of principle, I would like that
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[Shri M. A. Ayyangar]
this ought not to be given re
tive effect, ‘but in order to avoid any
chance of an interpretation Ly the
Supreme Court or any _gther court
that on account of this article it
may have retrospective effect merely
because it is included |In
category, I would like that these
words should continue in the Statute
itself. Let us not waver, and icave
it to the interpretation of the courts.
Let us make up our minds whether
we want to give it retrospect:ve oﬂect,
in which case let this removead
Otherwise, if no retro;pecuve eﬂect
is to be given to this, we ought to
retain those words and I would hum-
bly request the Government not to
Yield on this matter.

Pandit Thakur Das Bhargava: May
1, with your permission, put- one
question to the hon. Member who has
just concluded in regard to article
2867 If according to him this should
have retrospective effect, then will
the Supreme Court not be competent
10 hold that this legislation is in-
fructuous?

Mr. Speaker: Order, order. Let us
mnot go into this question. That s
why. if the hon. Minister feels that,
according to the advice tendered by
his legal advisers this legislation
connot be retrospective. 1 suggested
40 him that we may consider the
auestion of dropping those words
“after the commencement of this Act”;
because if he is certain in aregard
to the interpretation the presence or
absence of those. words is not going
to make any difference. If there is
any doubt about it. I have nothing tn
say. I think that we should now
proceed to the main question.

Dr. Lanka Sundaram: May
your indulgence for raising a small
point of some importance? Every
year, the State Governments bring
forward Finance Bills and sales-tax
where it exists today is part of the
TFinance Bill If this Bill becomes
law and the States of Madras and
‘Bombay continue to allow the sales-tax
to figure in their annual Finance Bills,
then will that not mean that they
-will have to reserve Finance Bills
for the consideration of the President?

Mr. Speaker: Certainly. if they want
to pass a Bill by way of amendment,
it will be a new law and that position
will obtain. It is very clear.

Shri T. T. Krishnamachari: May I
pnint out that both in Madras and
Bombay where sales-tax s levied—I
|am n4t familiar with other States—,
onlv tha rateg s~ vyaried at the time
of the Finance Bill,

I have
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Mr. Speaker: His point is restricted
to the annual Finance Bill

Shri T. T. Erishnamacharl: I think
it does not' come in the Finance Bill
in Madras and there is & separale
law. Only in Bombay it does coms in
as, part of the Finance Bill

Mr. Speaker: But even in cther
States, if there is any attempt to
amend the legislation, that amend-
ment will come within the purview of
this Act.

Dr. Lanka Sundaram: Apart from
amendment, the existing level of taxa-
tion is included in the Schedule to the
Finance Bill, which is an annual Bill.

Mr. Speaker: It is the same thing,
and much more so in the case of
annual taxes. Whether it is annually
in the Schedule of the Finance Bill or
whether it i{s by way of an amend-
ment of the Sales Tax Act in that
particular State, it makes really no
difference, It s 8 new legisla-
tion. On a proper interpretation of
the matter, I feel that there is mno
doubt. After all, my interpretation
may be taken for what it is worth.
I do not know how far it will weigh with
the courts, but it cannot be said that
merely because you amend an old
legislation therefore that legislation
is now new. So far as that point is
concerned, the position is clear.

Dr. Lanka Sundaram: What about
f;mtinuation of the existing legisla-
on?

Mr. Speaker: Order, order. I think
it is not necessary to discuss the
matter any further. Let us leave it
tc the courts to interpret it. 1If the
hon. Minister is not sure of his
ground, he may insist upon the re-
tention of these words as the hon.
Deputy-Speaker suggested. It is for
him and the hon. Members to decride.
Let us make up our minds as to whe-
ther this legislation is to have
retrospective effect or not. ‘That is
the chief point.

Bhri M. 8. Gurupadaswamy
(Mysore): I want to draw your at-
tention to article 288.

Mr. Speaker: I do not think it is
necessary to go into the legal aspect.
The matter has been sufficiently dis-
cussed.

Shri M. 8. Gurupadaswamy: It is a
related article.

Mr. Speaker: I know, but article 286
has been referred to so many times
and= the matter has been fully dealt
with, | o

Shri M. 8. Gurupadaswamy: I will
try .to throw some new light on the
interpretation.
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Mr, Speaker: I do not think that
the matter is so dark to hon. Members
as he seems to think. They have had
a proper appreciation of article 286
and we may leave it there.

Dr. Lanka Sundaram: Is the Finance
Minister replying to the debate or has
he concluded?

Mr. Speaker: He has concluded, but
the debate continues,—Yes, Shri
Gandh;.

|[MR. CepuTY-SPEAKER in the Chair.]

Shri V. B. Gandhi (Bombay City—
North): Sir, when this Bill was first
moved, very high hopes were raised
in the minds of many in this Xlouse
that at last here was being 1uitiated
a legislation to bring about <some
kind of uniformity in the sales-tax
laws as they prevailed in the various
States. It was as a result ¢f these
rather high hopes entertained by
many that there was that very great
enthusiasm to try and get included in
the Schedule as many new categories
of goods as possible, but now it is
becoming very apparent that what
many in this House thought was to
be the result of this Bill is not going
1o be realised.

Let us first understand clearly that

it appeéars to be the intention of the

sponsoring this Bill
that the categories included in the
Schedule attached to this Bill zre
categories which are not going to be
exempted from sales-tax as sume of
us had hoped. The sales-taxes on
these categories which are already in
existence will be allowed to continue
and what is more, other States which
do not at present have any sales-taxes
will be permitted to impose new sales-
taxes but only after they have re-
served their legislation for the con-
sideration and consent of the Presi-
dent. Therefore, the much-talked-
about uniformity and the high hopes
about uniformity which we have been
entertaining all reduce themselves to
this that that uniformity will be that
new sales-tax laws will not be per-
mitted to impose taxes at a rate
higher than the rate prevailing in
other States which have had these
sales-taxes. This is very clear from
the speeches of the hon., Minister Shri
Tvagi and the hon. Minister Shri
Krishnamachari. This disposes of the
fear of our friends like Shri Trivedi
who was worried as to what would
happen to the States which do not
have sales-taxes. It is very clear that
they are free to have sales-taxes and
the idea of uniformity is now so
modified or qualified that uniformity
will be enforced only in resmect of
the rates of taxgs. Now, if that is
so, then where is the point in making

Government in
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so much noise about the quastion of
giving effect retrospectively to this
Bill? After all, the taxes that are
already in existence will continue. So,
whether you say that it will have
retrospective effect or you do not say
so, those taxes are not going to be
abolished. In the light of the ex-
planation given by the two hon.
Ministers, the raison d' etre of the
demand for giving retrospective effect
to this new Bill disappears altogether.

About the intention of the framers
of the Constitution in respect of arti-
cle 286, there is one point which I
would like to submit. It seems in
some of the discussions that we have
had in this House, we have been pro-
ceeding on t assumption thal the
framers of the Constitution were
cblivious of the existence of the sales-
taxes in the States when they framed
clause (3) of article 286. I think it
would not be right to assume that
they were oblivious of the existence
of sales-taxes in the States. Now if
the framers of the Constitution had
wanted that clause (3) should have
retrospective effect or if they had
any intention to deal in -any parti-
cular way with the sales-taxes
that existed in the States at that
time they would certainly have made
some kind of a provision, just as they
have made a provision in clause (2).
In clause (2) they have added a pro-
viso to the effect that those sales-taxes
which deal with inter-State commerce

shall continue to have effect only
until the 31st day of March, 1951,
That is clear evidence of the fact

that they did take notice of the sales-
taxes that were being levied at the
time and where they wanted that a
clear provision should be made a
proviso has been added. They could
just as well have added a similar
proviso to clause (3) if that was
their intention.

Finally, I would say that our only
hope for a real uniformity in sales-
taxes rests in having Sales-Tax some
day made a Central subject and I
want to assure my hon. friend Dr.
Lanka Sundaram that he has friends
on this side also wishing to see some
day as a result of the efforts of the
Taxation Enquiry Committee uni-
formity being achieved. Therefore
in this attenuated form I do not think
this House ought to spend much of
its ardour on consideration of this
Bill. As it is it is neither roing tc
achieve much good nor result in much
harm.

Shri T. S. A. Chettiar (Tirupour): I
have nothing more to add to what has
been clarified. T certainly agrce with
you. Sir, that there are already
doubts thrown on the original article
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in the Constitution and it would not
be good to leave this matter in doubt.
So. the phrase “after the commen e-
ment of this Act” is absolutely
essential, so that the States' flnancas
may remain undisturbed.

Dr, Lanka Sundaram said some-
thing about the sales-tax in Madras.

If I may correct him, it is nearly
one-third of the total coll of
sales-taxes in India—that is, nearly

Rs. 15 crores comes from sales-tax

in Madras.

Dr. Lanka Sundaram: I did not
say one-third; I said 46 per cent. in
my opening speech.

Shri T. S. A. Chettiar: The point is
that we have to be epractical men.
Article 286 (3) enunciates 1 very
good principle that essential goods
should not be taxed. But 1hile
giving effect to the principle, it is
also desirable for us to appreciate
the conditions obtaining in the pro-
vinces and see that we do not upset
the finances of the various provinces.
A fear was entertained about this
at the time of the framing of the
Constitution.  Very wisely on con-
sultation with the various States and
the Finance Ministers the Goverament
of India have come to the conclusion
that this must have effect only =zfter
the commencement of this Act.

One of my hon. friends referied to
the Finance Bill in the States. May
I point out to him that as far as the
sales-tax is concerned, in Madras any
change in it is not made in the Iin-
ance Bill, but by an amendment to
the Sales-Tax Act. So, the question
of Finance Bill does not arise. o
any amendment to the Sales-Tax Act
passed in the provinces after this Act
will have to be reserved for the
approval or consent of the President.

Mr. Deputy-Speaker: He wants to
know whether in the annual Tinance
Bills the rates of sales-taxes are
ircluded

Dr. Lanka Sundaram: My Thon.
friend Mr. Chettiar was an old Minis-
ter of Madras Government. What
about the budgetary statement of
yields of various taxes? Is the
sales-tax not reckoned in the Budget
statement?

Shri T. 8. A. Chettiar: It does not
recur every year.

Dr. Lanka Sundaram: How do you
make up your statement of revenue
and expenditure every year?

Mr. Deputy-Speaker: Even if it is
taken into account, why should it be
a pvart of the PFinance Bill? As a
matter of fact when the tariff rates
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are changed, it is the Tariff Act that
is amended.

Shri T. §. A. Chettiar: The sales-tax
is not for one year; it is a permanant
tax, unless it is changed.

There was one point raised by cer-
tain Members of the House, that
inter-State trade will be affected. May
I point out to them that clauses (1)
and (2) of the same article amply
make provision that any sales tax
levied in any one State does not
affect inter-State trade when things

are exported to other States. So
that fear need not be entertainad.
The time-limit has also been given

beyond which sales-tax on inter-State
trade cannot be levied, that is J3lst
day of March, 1951, Today no
sales-tax can be levied on goods cx-
ported from one State to another.
So no fear need be entertained on
that score.

Now, Sir, I would like to say a
few words about the Schedule, where
I have not been able to unders:and
certain items. In item 16 antibiotics
and sulpha drugs have been added.
They are very important. But equal-
ly important, I should think, are
enti-malaria and anti-tuberculosis
medicines.

Mr. Deputy-Speaker: The ™~ Lon.
Member may table an amendment to
that effect.

Shri T. S. A. Chettiar: Before doing
so, I would like to know whether they
would accept it.

Malaria is a big scourge and tuber-
cu'osis is becoming one of the biggest
scourges of India. I understond

that one of the objections for their
inclusion is that there are various
anti-malaria medicines, Ayurvedic,

etc. I would suggest that there sre
certain specifics with regard (o anti-
malaria: there are also certain cpeci=
fics with regard to tuberculosis and
it should not be difficult for Govarn-
ment to include them in the Schedule.

Secondly, I would refer to item 15.
Item 15 is "“books. exercise books and
periodical journals”. Surely bnoks
are very important and exercise.bocks
should go with them because they cre
necessary for education throughout
the country.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Printed textbooks should also be
included.

Shri Tyagl: Books will
printed textbooks.

Shri T. 8. A. Chettiar: Mair 1 :=ay
one word about periodical journals?
There are journals and journals. In
my State—I do not wish to mention

include
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them—there are certain ‘ournals
against which action has been taken
so many times. Today certain jour-
nals are being published in our
Indian languages which cater to the
worst tastes and these will get the
advantage of limited sales-tax. These
in my opinion should be discouraged
in every way. If they are also to be
encouraged as an essential commo-
dity and be declared in a Bill like
this that they are essential for the
well-being of the people of this
country I think that is a gross mis-
understanding of what was the
intention of article 286 (3) as well as
what we intend, and I would very
earnestly request the Government to
consider the matter. I have given
an amendment to omit “periodical
journals”, or they can bave it as
“educational journals”. But to give
such a wide phraseology as in the
Bill will encourage a kind of literature
which it is not our intention to en-
courage—which it is not the intention
of either the Government or, I believe
of the House to encourage.

Mr. Deputy-Speaker: May I ask the
hon. Member if it is open to Parlia-
ment to arbitrarily include any article
under these ‘essential articles’?

Shri T. S. A. Chettiar: Any article
which this Parliament considars
essential for the life of the community
can be included.

Mr. Deputy-Speaker: Is it oven to
any State to call it in question and
say ‘‘these are not essential, Parlia-
ment is wrong in doing so, and
Parliament is thereby taking away
from our jurisdiction”?

Shri T. S. A. Chettiar: There is no
power for the State to question it.
Under articie 286 (3) “no law made
by the Legislature of a State imvosing,
or authorising the imposition of, a
tax on the sale or purchase of any
such goods as have been declared by
Parliament by law to be essential for
the life of the community shall have
effect......... "

Mr. Deputy-Speaker: I am afraid
the hon. Member has not understood
my question. Is it open to a State
to call in question the propriety of
including some articles as ‘essential’ in
the opinion of Parliament when as a
matter of fact, according to them, they
are not essential and the jurisdiction
of the State is being taken away?

Shri T. S. A. Chettiar: No State can
call it in question.

Mr. Deputy-Speaker: It is not said
expressly.
123 P.S.D.
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Shri T. 8. A. Chettiar: As far as this
section is concerned, whatever is
considered essential by Parliament......

Mr. Deputy-Speaker: I am only
referring to it for the purpose of telling
hon. Members that merely because we
have got the power we cannot include
all and sundry articles unless they are
essential. The main point ought to
be whether a particular newspaper or
a class of newspapers is essential for
the life of the community—whether a
distinction ought not to be made in
this respect or whether it is absolute
and because it is declared as essential
by Parliament the State should not
call it in question.

Shri K. P. Gounder (Erode): Such
a thing would be a fraud on the use of
the power. That would be mala fide.

Shri T. S. A. Chettiar: Whatever is
considered as essential by Parliament,
the State Government cannot call it
in question whether that is essential
or not.

There is one other matter which
requires clarification. Agricultural
machinery is added on to the Schedule,
and wery' correctly because agricul-
tural machinery 1is a very essential
instrument of production in this
country. But today in a large part
of the country electric motors and
pump-sets are being utilised as part of
agricultural machinery. I hope it
will be made clear that ‘“fertilisers
and manures, agricultural machinery
and imvolements” will include such
things as electric motors and pump-
sets which are actually utilized for
agricultural purposes. I hope the
Government will make it clear that it
gs‘ so. That is all that I have to say,

1T.

Shri Neswi (Dharwar South): On a
point of information. May I know
whether daily newspapers come under
the category of ‘periodical journals'?

Mr. Deputy-Speaker: The hon.
Minister will take a note of all the
questions and he may reply to them
when he speaks in reply.

st famew fag (Forer AEg—
eferer) : JqTeTe welew, ag fadaE oY
WA ¥ AR g 9 WA
ey gy @ § e W@
Lo N TE R TIRE
®T AT FAR AR ST & I fawgH
T T IYW A FE A AR | I
&wr (sales tax) @ w1 fww<
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[ fagew fog ]
W Wiy faam & o ¥ae Sl
® &1 ¥ dW FmR w1 Afawi
3 AT AvETe W A 2,
AER F FI¥ QI & FIT T
g oM s Ffewc 1 qEd
ey ¥ ¥z fowe (second list)
Aatfaai s fomgsadyy &
WA W oawe g fF o

“Taxes on the sale or purchase
of goods other than newspapers.”

A QT 9T ¥ W HAW T
afgsR FY T F] g AR @
AW O FAT GET H ¢ ¢

“Taxes on the sale or purchase

of newspapers and on advertise-
mentg published therein.”

at 9f% @ g B & sfaw @,
q FEgAl 9 W W #, refed
Sl § amqw § faowan g awdr g
TF S fdt a5 ) 0d=@ (essen-
tial) @we gaT & EEU I @RS
THUR T A FFAT g1 T HAT
g #E Ffaw d3g o #f W
Y | @ AR FE ¥ for
TR dfam § oF W @ T
AR TE THH WA AN AR
g9 A fomr gam & :
“Restrictions as to imposition of

tax on the sale or purchase of
goods.”

Tt ¥dw dR 9Ew oTE W
(sale or purchase of goods )
W S FF qEW I 9
A ¥Nq 9% Wegwwa (restric-
tion) ®&m TFr § T ¥
fed zm et & gf &
AR IR AW gwew fadaw
N o7 §, AR fadgw & o &
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I IG w7 o0 fomr mar @ Iaw
= ot 7€ woor fear w & e qfw
fara & awt & wafed v fawware
N FAF A w fadas w
FragFar § |

qq TH I¢E F =T I faigw
T @ E WX AT A TR TA
g

“After the commencement of
this Act.”

¥ I IwE Wd A Ggge A A
€ ag OHY IravaAy IEgd AT Sy
o oz famr gart argufa £ srqufa
¥ Joq &AW AL ST aFHar | gy
ATTEF T FETH I 0 T FAR T
e =g T & T R
qAIZ a8 FUFR @ifRaT § | 9T I
Joq F9 AL BT GHAT 9 TF AR
Tegafa &1 &Flfr 99 F fod ad
fre st | @ aF aga & fadaw aw
3% §, 37 ¥ fort wgmfa Y whsfy
Y JEATHAT  AG A, AT W
fadas & afed aw sgy & & ag
fawwan 3 &1 AR F9 S F WFR
Ao@ g | gER FWE F fafex
wgred (Minister of Commerce)d
T fr gwag faewan g9 adF A ]
31 i fom st & #7799 T & ome
39 § ®¢ 17 o6y & o o) s
&F &), A ATTRT A A q4d 9K
T A 9T A FEr v v
g fow ® 99 srg gwrEar gv o
gt oY gfeewior T A TR w7
¢ 39 & Fa IrAmw  FEge o At
299 TEZA FT TWIQT § HF HA 67 A8
g
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T Aia gawar § e ag smrwag
g £ | 3 I8 B e g # fod
WO GHW FT IT I3 AY FTAT |
offw a1 & W oy FommET
F T FT qAOT ST IT FT IaqT
& o g ot fd @ gl
Fomar g I« A fauaw ¥ @
gC ¥F FT FFT [ ERT 1 AR
CF A F NN A ¥ g9 F A A
FAT @ E | do AN &yl A &
# AT, FET AR NG T T TR
s awr foar §1 @@ @ &
o HUY ¥ SR SR WA W ™
g = = i F1 $97 T
g1 feot & ot ¥ & w1 wTw
a1 foar & fow gt A dew 3w
&1 Fr a1 foar § 97 ) ag fadws
S g9 I T AT W@ & FE FET AGY
TE R | g TR FEgEl
F FTAWHE FAC AT 3 T ar Y I
ST 9T g BT AGH @A | AT
g e fF 9T # AR 2 g e
9T 19 fasas &1 £1E F69 A& grm
& g9 @ §g7 ¥ o faduyw q@ #¥
IR JG FT AL AT F T8 AWM X
TN T PR AT G Far
g oY 99 & foq gw @rel  '9ar ;i
g FL A A ¥ aw our fasgs
T aife IR g & S fadaw
T RIS JET & TH
g T & o T A F% g
it AgET &Y a6 ¥ 97 F7 AL
€ 39 F F[ER IT AT FIF qOTR-
Fdmgaameg Frwamar s
¥ 7w T A G I qwa Gw &
wfd I FTAT 9 A S fs aw @
gak st A v o E v oW
T ¥ T dfawm & I oF W
& o fF gy Teafa # a7 sfvw
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T g frag da fadt s #Y 5 felt
s A e foqr ¥ @
dfqwr &) folt s & av faly &
¥ fawg & av 99 # sgfeq #x &
forr & f <t 1 a Ig & ©F @TEA
FAIE | M9 ¥ § dfque
¥ TH IV} F FHTE R T GG [T
qMRAT §

Continuance in force of existing laws
and their adaptation.

Mg FEA g ag o1 (Law)F &7 &
FW & AR ag fordlt a<g § 7w @1
& 9 fyer fed o T & fod qwr
393 &9 7 gfaqerT a=r w@rg | wfawmw
£ TH 3V} FITT R TF WAL @ °

“372. (2) For the purpose cf
bringing the provisions of any law
in force in the territory of India
into accord with the provisions of
this Constitution, the President
may by order make such adapta-
tions and modifications of such law,
whether by way of repeal or
amendment, as may be necessary
or expedient, and provide that the
law shall, as from such date as
may be specified in the order, have
effect subject to the adaptations
and modifications so made, and
any such adaptation or modifica-
tion shall not be questioned in any
court of law.”

fez s T w1 dwedAEa ( expla-
nation ) 3 | YFEDAIT T ¢

™ !ﬁﬂ'(%:

“Explanation 1.—The expression
‘law in force’ in this article shall
include a law passed or made by
a Legislature or other competent
authority in the territory of India
before the comencement of this
Constitution and not previously
repealed, notwithstanding that it
or parts of it may not be then in
operation either at all or in parti-
cular areas.”

gt St &1 & w1 (law in force)
g S® # +ft fesrw ( define )
farar & T ag ara’ ( powers )
& & fF v findy sy &Y farerer |y
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[ = fagra fag )

3w dfawe & o g ¥ 9B FTA
Trfem @ @ W FE N WA
gfeam & T o & fod -
qfy ® afew< & fF ag S° & a9
gz ¥ fow @ wig W
(modify ) #7& T% srea &1 a6y
| @ AT gEE ag g R g
W A faugs @@ g W A A
0 ) 99 F< fEar ay @ @ aF W
FiA ST fore T @Y W & AT 92
Qi WA 9T Y aN, ¥Ew UF a2
g W ¥ AT aEgEl 9 qg
BRI | R EW 3 ST T
¥ FEAWET 7 O} § At A FEA
FAREFTRNATEF T
O T AT aga €Y T B ATa-
W FA L TFa ¢ g AT g
FER ST I B AAWHA T T A
g1 S§r AT F Fgr qg IT FGHI W
an 7 g Wt f& sEwsE T@
g1 W S AR TRE IR
& S, s fs aifearie s dfqem
¥ gET FfeFT g, I 9% e foRet
ST # g ¥ FTIA &0 ¢ av I FEgA
T Ag W TG gm0 A afe g
WIRg FEA &) d@faa & gura
a1 fear 9 oY ag faww & faeg 4@
M FHA R W AA@H
R qE F FA T oW A T ok
TH CK T FAIA 3 1@ &fqmm A
@ T gAY ¥ g g fe et
W 9 faduws B gedr s € | ug
sedft g ¢ 5 ot fadgs g @mr
W A 919 & & AT AT I FT AW
geRarag A fadaw e
g @Y T@ R @ fgd fF ag A
WHfederame gy | & ag 7 s
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argaT fF g agi A fadas o sQ@
g a1 99 9T sl T & w9 ¢
QAP E | T A 4g wg w0
fFIv & & go 0¥ & s o &t Y
WO A TTM | It e 7 Prfeere
=1 i Ede ¢ qE far o & IE
aq A F1 IR FA & 57 TH 54T
Tt & fF g9 J]/ aer A IFAw
& st @ foaar fe q@ 37 am)
w@ w1 ofvow gz @ f g el
wd @ T o wifs gw R
& q1Z AYE ATEH A FEA AL ATEM
fFdage@tg wifF = FH
T AT A F AT, S I K
A AT A AT THET T | F
Tt f& et qyaEe (approver) T
faar s 1 o QAR T & fod
frereft feasdt ot qe & 7@ QyaT
I arar g1 #R TEAT T W
WY ST TF AFIAT TN AQ TF Iq F¥
S H @ATYEN | @ &9 §T o9r
et faeem St ' o @ AR S
A HT JAYA AR FEAT AT
TET | W F FOTET AW A TE
o< fadas ot o fear 1w wT
M am I wmfed qu e fs AT
FIA qeFer & feors Fq Adr
(Navy) #\z vsk ®1 (Aur force)
] W Que fear srEdT L W
q @ fr fafew goma & wma &
ft ag & T gon v v o Wt
qx fafezl & 9% # Iw@T 91 FFAT
qr dffq g 7 qmr fo faar @& &
Rl ¥, 9 5 afeat  a@r aiv 4,
9 # sQH HA Y g | qW
FAWH uwm Ak g & d o
#1 5 & w@we af an ) wied
¥ TW weT § A F77 AN wEEd @
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¥ FZ@ ¥ WGAT wAT AT
fs wgw o & fou fadas & osmay
w1 g fasas o aw oY f
qE W & arg gk 2w & fod
FeqrraTd gY 1 A & Fgar g v e
W 9T MR §T A R 3 F#Y @A
garm & fgwdfeea (retrospec-
tive) a7 1 g9 & fog o & 7 aede
(amendment) fear § & ¥ &<
Aq W X F @ 3 fowifea
& S R §F el 9 W @R
gl o | oar v & fod R
faw #1 g5 wwa & foq et &< faan
g wrf g AE g A d
FTET TG T LY F A @ A
Ry A F I AT o W faw
& menfes € e a1 g, W 4
fesratam g @ 3fFa s
AN TN TT & a8 | 7 g9 & v
@ & ¢ zafed & iR Fgan s
g fF ag ot s @ aer fadas
T OEFREE F
F oy X AG W o
ANMEIEIAAIITA &9
SR qE s faar gl I 9T T IN|
T O | T F FoET AY A L
#Fag i fea & f fom sl & dfawmw
a g & &g A T T W W
faar & 97 9 W 7 ST TG G
fret @ qrawx fqur & AT R
A far g s g m & AW
g Ay i a1 w8 | @ B W
B €29 W o] 71 & fod W faw
Y TG T FET AFL AT TG
g oY Rew 1 W T
@ T ¥ A WA AL @
g wfed ¥ ogee g g e
T @ X IR R AR IR &A@
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FIR W frdgs MY darev g frag
TR AT 9T @M g fow ¥ A
W & I A

Shri M. 8. Gurupadaswamy: Sir, the
trend of the debate.........

Mr. Deputy-Speaker: Hon. Members
will be kindly brief. The principle
of the Bill has been argued at length.
The question of law has also been
argued at length. No doubt some
more articles may be cited: The
matter has been debated at length.

Shri M. 8. Gurupadaswamy: The
recent trend of the debate seems to
take a turn from the more important
to the less important, from the more
essential aspects of the Bill to the
less essential aspects. The question
is whether there should be a declara-
tion of certain goods as essential.
And, if it is the intention of the Gov-
ernment to declare certain goods as
essential, whether there should be any
tax at all, and if there should not be
any tax, then the question should
it be retrospective or not? That is
the whole point.

I gather the intention of the Govern-
ment is that the tax should not be
retrospective. But, the provision of
the Constitution is very clear and un-
ambiguous. I wish to draw the
attention of the hon. Minister to cer-
tain related provisions of the Consti-
tution. I want him to see articles
288 (1) which is very clear. It says:

“Save in so far as the President
may by order otherwise provide,
no law of a State in force imme-
diately before the commencement
of this Constitution shall impose,
or authorise the imposition of, a
tax in respect of any water or
electricity etc......... o

There, the phrase, “no law of a State
in force immediately before the com-
mencement of this Constitution” is
deliberately included. The intention
here is not to make it retrospective,
but to make it apply only to future
cases, after the commencement of the
law, If it is the intention of the
authors of the Constitution not to
make it retrospective, then, the same
wording should have found a place in
article 2868 (3).

Shri Tyagi: In that case, it becomes
retros ve till the time when the
Constitution came into force.

- Shri M. B. aswamy: Yes;
that is what I mean. The retros-
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pective aspect of this law should com-
mence of course after the commence-
ment of this Constitution. That is
very clear., My only point is this.
If the Government’s intention is to
apply this law only to future cases.
then this phrase ought to have found
a place in article 286 (3). That is
not to be found. What we find there
is this, “No law made by the Legisla-
ture of a State imposing, or auf.ho—-
rising the imposition of, a tax.........
Therefore, if it is the mtenhon of the
Constitution makers to make this law
to apply after the commencement of
the Act that is passed by Parliament,
then, you should have found after the
words ‘No law' the word ‘hereafter’.
I am of opinion that the words ‘No
law made............... * should be inter-

Mr. Deputy-Speaker: Is it not the
other way? I thought the hon. Mem-
ber was saying that because in article
288 (1) a particular provision is made,
after the comencement of the Constitu-
tion, notwithstanding the provision in
the earlier law, that provision will
cease to be in operation. That is
what I understood. Whenever the
Constitution wanted to apoly a parti-
cular law to modify a pre-existing law.
it has stated so definitely. Here, it
is not so stated. Therefore, it is not
retrospective. That is what ilows
from the argument of the hon. Mem-
ber. He seems to argue conversely.

Shri M. S. Gurupadaswamy: Sir,
what I have understood {from this
provision is this. If it is the intention
of the Government or the Constitution
makers not to make this law retros-
pective, then, this phrase should have
found a place. It is explicitly pro-
vided here.........

Mr. Deputy-Speaker: No, no. On
the other hand, the hon. Member will
read article 288 where it says:

“Save in so far as the President
may by order otherwise provide,
no law of a State in force imme-
diately before the commencement
of this Constitution.........

That is, unless he says that this shall
not be retrospective, no law of a
State in force shall impose or -autho-
rise the imposition. That is, in
force already. And, if it is imposed,
to that extent it is repugnant, in the
case of water, electricity, ete. But
for the words “no law In force” this
will not be retrospective. The hon.
Member says that because these words
are not there, it is not retrospective.
The argument is the other way.

25 JULY 1952 (Declaration and Regulation 4614

of Tax on Sale or Purchase)
Bill

-

Wherever the Constitution wanted to
say that a particular law must be
retrospective, it is said so. Wherever
it did not want, it did not say so and
left in general terms as in article 286.
I am afraid the hon. Member is put-
ting into article 288 a construction
which is absolutely contrary to the
intention of the framers. Possibly
I may be wrong. I would like to be
corrected.

Shri T. T. Krishnamachari: I may
also explain, Sir, that the position
here is this. It is a question ot
immunity of instrumentalities, Immu-
nity is withdrawn only by Presidentias
action. It does not really apply to
the other question at all.

Mr. Deputy-Speaker: Is it not in
article 2887

Shri T. T. Krishnamachari: Article
288 (1) says that there should be
absolute immunity of instrumentalities.
But, that is saved by Presidential
action. If the President says, well,
immunity cannot be withdrawn in
certain cases, then, it operates. Other-
wise, there is no Presidential action
and there is absolute iinmunity of
instrumentalities.

Mr. Deputy-Speaker: The wording
in article 288 is “no law in force
immediately before the commencement
of the Constitution”; that is what we
are concerned with.

11 AM.

Shri T. T. Krishnamachari: Your
interpretation, Sir, is quite correct.
There is express provision there. It
says there is absolute immunity. If
the immunity is to be saved, Presi-
dential action is necessary. There is
no such provision here. Your inter-
pretation, so far as I understand, or
at any rate, the intention of the
framers of the Constitution is more in
line with your interpretation rather
than the interpretation of my hon.
friend.

Shri M. 8. Gnrupadaswamy: My
only point is this. There 1is the
hrase “no law of a State in force
mmediately before the commence-
ment of this Constitution”: According
to the explanation, “law of a State in
force” shall Include a law of a State
passed or made before the commence-
ment of this Constitution and not
previously repealed.

Mr. Deputy-Speaker: Exactly.
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Shri M. S. Gurupadaswamy: That is
in fact my whole doubt.

Mr. Deputy-Speaker: There are pre-
existing laws today. There are a
number of Sales-tax Acts in wvarious
States. The question is whether in
the absence of any provision in_article
286 that notwithstanding the existence
of any previous law passed by any
State imposing or authorising the
imposition of a particular rate of tax,
it shall be open to the President to
modify or bring them into line, as is
contained in article 288, it is open to
apply this retrospectively. @ The hon.
Member wants to use the wording for
the purpose of proving that the absence
of it enables it to be retrospective.
As a matter of fact, it is the presence
of it that makes it retrospective. 7'he
hon. Member will reconsider that posi-
tion.

Shri T. T. Krishnamachari: May I
again point out, Sir, that wunder the
second part, Presidential refusal is
necessary in order that article 286 (3)
can operate. How can Presidential
refusal come in in regard to Acts which
have been passed and President'’s
consent or refusal has not been ob-
tained?

Shri M. S. Gurupadaswamy: If it is
the intention of the Constitution not
to make this law retrospective, then,
the word “hereafter” should have been
added before or after the word
“made”. When we do not find such
a word explicitly expressing the inten-
tion of the Constitution makers, we
are not in a position to say that this
particular clause does not allow us
and does not permit us not to make
it retrospective. Rather it makes us
say that this particular Act should be
made retrospective. It is clear that
it is the intention of the framers of the
Constitution. And, I may draw the
attention of the hon. Minister to arti-
cle 287 also. There the intention
is more clear. And also. Sir, I wish
to draw the attention of the House to
Part III, Chapter on Fundamental
Riphts. article 13 (1) and (2). There
it is explicitly stated:

“(1) All laws in force in _ the
territory of India immediately
before the commencement of this
Constitution, in so far as they are
inconsistent with the provisions of
this Part, shall, to the extent of
such inconsistency, be wvoid.”

And then, clause (2) says:

“The State shall not make any
law which takes away or abridges
the rights conferred by this Part
and any law made in contravention
of thig clause shall, to the extent
of the contravention, be void.”
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And along with this. I want the hon,
Minister to read article 14 as well.

Mr. Deputy-Speaker: What is the
conclusion? He has referred to all
these articles, but what is the point?
Hon. Members need not read all the
clauses. They might say that the
conclusion to be arrived at from read-
ing all these articles is this, Let us

proceed to the point.

Shri M. §. Gurupadaswamy: The
conclusion is that there should be
equality before the law under article
14, The equality should be applied
to all cases of law. Here, according
to the intention of the Government,
I gather that there should be uni-
formity of taxation, but it cannot be
achieved if we accept the interpreta-
tion of the Government. Suppose in
Mysore and in Madras the Govern-
ments have already taxed certain
articles which are declared essential,
but according to the intention of the
Government, they may continue to tax,
Kwy need not amend their existing

cts.........

Dr. Lanka Sundaram: At any level.

Shri M. S. Gurupadaswamy: At any
level. and only the other States where
such taxes are not levied, may be pro-
hibited from taxing such articles.
There, it will jeopardise equality under
ia4w that is contemplated under article

Mr. Deputy-Speaker: That is, article
14 is to be read to say that a sales tax
imposed in any particular state must
automatically be extended to other

. states also because even that will be

discrimination.

Shri M, S. Gurupadaswamy: If you
intend to interpret it in_that way, Sir,
I have nothing to say. But that is not
the intention of the authors of the
Constitution.

Mr. Deputy-Speaker: It is unneces-
sary to go into that, what I would say
is that at this stage all those points
of order and law can be raised without
which we may not be able to go on,
but about the further future inter-
pretation as to what they are going to
do, let the law take its own course.

Dr. Lanka Sundaram: Would that
be a correct approach to the Bill in
this case? We want to avoid future
litigation.

Mr. Deputy-Speaker: It Is impossible
to avoid. We need not into matters
over which we have no jurisdiction, or
where we have jurisdiction, leave it in
quiet and give scope for litigation.
It is not my intention. This has to be
observed. This kind of discrimination.
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[Mr. Deputy-Speaker]

Leiween essential and non-essential
goods, is there under the Constitution
itself? Then, with respect to essential
goods, they have to be reserved. As
to what action the President is going
to take, whether he is going to be
rigorous with respect to particular
States which have not yet evolved
Sales Tax legislation, whether he is
golng to allow some higher rates in
the interests of a State’s revenues
whether the other States which have
already got other sources of revenue,
will be allowed te increase their rates
—these are all matters where there is
room for discrimination and discretion.
It we go further and say that we
have to decide now what is going to
be contemplated in the future with
reference to particular articles of the
fundamental rights, it is imposible to
know what the President is going to
do. and what can this House do?

Dr. Lanka Sundaram: My hon.
friend’s point was simply this. It is
not what might be called extension of
the incidence of sales tax prevailing
in one State to other States in the
country.

Mr. Deputy-Speaker: I am arguing
on that analogy.

Dr. Lanka Sundaram: His point was
equality in terms of tax incidence as
between one constituent State and
another.

Mr. Deputy-Speaker: It is only to
lead to that argument, I said by way
of analogy. It is not that I did not
follow it. We need not go into all
these points. If there is such dis-
crimination, each State will take it up.
As at present devised, Government
seem to think that that should mitigate
difficulties and try to bring up the
States which have not imposed sales
tax and are lagging bzhind in revenues
to the level of some other States which
have already imposed the sales tax,
and they intend using some discrimina-
tion., Whether this discrimination is
valid under the law or not is a matter
for the future to decide.

Shri M. 8. Gurupadaswamy: Apart
from the legal aspects, Sir, I want to
draw your attention to one or two
other points. According to the pur-

oses and objects of the Bill, it Is the
ntention of the Government to exempt
essential goods under the Bill from
taxation or effect reductior. That is
the main intention, and as far as
possible, the intentions of the Govern-
ment should be carried out.

Shri T. T. Erishnamacharl: There is
no exemption really.
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Mr. Deputy-Speaker: There is really
no exemption. With respect to a parti-
cular class of goods, say, vegetables or
cereals, the President may advise that
they should not be taxed, or that a
lesser amount of tax thould be levied.
It is not purely exemption.

Shri M. S. Gurupadaswamy: I under-
stand, Sir, that certain goods which are
declared essential should not be un-
necessarily taxed. That is the intention
of the Government. And if there is a
particular article that should be treatetl
as essential, then, naturally, we expect,
according to the Bill, that the President
will automatically give his consent.
And that particular article should not
be taxed because it is so essential to
the community.

Mr. Deputy-Speaker: Slightly varied
taxes, absolute exemption—all these
are contemplated.

Shri M. §. Gurupadaswamy: If you
allow the States to continue the exist-
ing sales tax on certain articles which
are declared essential here, then, can
vou still maintain that those articles
are essential when they are taxed?
What are essential goods, and what
are not essential goods according to
your definition? In my opinion, Sir,
the difference should be that the es-
sential goods to be called essential as
far as possible, should not be un-
necessarliy taxed because they are so
indispensable to the life of the Com-
munity. That must be the intention
of the Bill

Shri Dhulekar (Jhansi Distt.—South):
It is not the purpose of this Bill.

Shri M. 8. Gurupadaswamy: That
is the whole purpose. If it is the sole
intention of the Government to help
the living of the people, if it is the
intention of the Government not to

harass the common man by too much
taxation...............

Babu Ramnarayan Singh
bagh West): Hear, hear.

Shri M. S. Gurupadaswamy: .........
then, if you allow the sales tax to
operate in certain States, to that ex-
tent, your deflnition of essential
goods falls flat. Or suppose, a parti-
cular article, say, a mewspaper is taxed
in Mysore, and you cannot reduce the
taxation or exempt it from sales tax,
then it follows t so far as Mysore
State is concerned, newspaper does not
come under the category of essential
goods, whereas, if it is exempted in
Rajasthan or some other State where
they have not yet imposed sales tax
on a nmewspaper and which will not be
imposed hereafter because of this Act.

(Hazari-
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then, newspaper will become an essen-
tial article to the Rajasthan people or,
to some other people. So an article
which is essential in one State becomes
unessential in some other State. So,
this anomaly is there. You cannot get
out of this anomaly. If it is the in-
tention of the Government to have uni-
formity of treatment, if it is the inten-
tion of the Government to declare
certain articles as essential, it should
be declared essential throughout the
length and breadth of the country. We
are independent. We are one united
whole. You cannot apply one set of
principles in one particular area, and
another set of principles in another
area. It is nothing but sabotaging the
very spirit of the Constitution. The
hon. the Minister has taken pains to
refer the matter to the legal advisers
in the Law Ministry. They have not
advised him properly, because they
have not.as a matter of fact taken all
aspects into consideration. So my
frank submission to the hon. the
Minister is this. If you want parti-
cular articles to be treated as essential,
then those articles should get equal
treatment in all the States, either in
respect of taxation or anything else. I
want a clear declaration from the Gov-
ernment as to whether they want to
have a uniform policy, whether they
want this principle to be applied in all
the States, irrespective of any other
consideration, financial or otherwise.
The question is a simple one any way.
Goods which are to be treated as
essential should be treated so through-
out the length and breadth of the
country, and should not be subjected
to any discriminatory and divergent
taxation in any State. On this point,
I oppose the Government. On the last
occasion when I made my speech be-
fore the Bill was referred to the Select
Committee, I supported the Bill pre-
suming that this Bill would be retros-
pective............

Mr. Deputy-Speaker: How can the
hon. Member believe that it is to be
retrospective when the words ‘after
the commencement of this Act.” occur
in clause 37

Pandit Thakurdas Bhargava: These
words were there even at the time the
Bill was introduced, before it was
referred to the Select Committee.

Mr. Deputy-Speaker: So, how can the
hon. Member presume that?

Shri M. 8. Gurupadaswamy: I only
want you to go into the speeches of all
the hon. Members delivered on the
last occasion. It will be seen from
them that the presumption was that
this is going to be retrospective.

Many Hon. Members: No, no.
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Mr. Deputy-Speaker: The hon. Mem-
ber has been disillusioned.

Shri M. 8. Gurupadaswamy: They
are all denying it now, Sir.

Shri T. N. Singh (Banaras Distt.—
East): As a matter of fact certain hon.
Members stated that they did not want
the provincial sources of revenue to
be touched. It is quite wrong to say
that the hon. members presumed that
tl;fe ?111 is going to have retrospective
effect.

Shri M. S. Gurupadaswamy: At least
now it is not too late.

Mr. Deputy-Speaker: Why argue all
that? Let the hon. Member say that
he wants the Bill to have retrospective

effect, and then say that this particular
clause shall go out.

Shri M: S. Gurupadaswamy: That is
all my intention. :

Mr. Deputy-Speaker: Then I shall
call upon other hon. Members.

_ Shri M. 8. Gurupadaswamy: I shall
Just conclude by saying that this is a
very important aspect which has to be
considered by the hon. the Minister.
1f the Government still feels that it
could not be made retrospective, then
it is better to withdraw the Bill from
the House.

Shri Barman (North Bengal—
Reserved—Sch. Castes): I beg to.nqlggve:

“That the question be now put.”

Shri Dhulekar: Sir, I wa
a few words......... ated to say

Mr. Deputy-Speaker: When the
necessary that. I Hest ont mous b Js
to the vote of the let;u.sx:;.‘1 at motion

The question is:

“That the question be now put.”
The motionr was adopted.

Mr. Deputy-Speaker: There has been
sufficient discussion now. There is ar
amendment to clause 3 given notice of
by Mr. Sinhasan Singh. When we
come to the discussion of that clause,
whichever hon. Member has not
spoken on this point till now, may
speak. But let them be brief.

Shri Raghavaiah (Ongole): Will you
kindly fix a time limit of five or ten
minutes for each speaker, in order
that those who want to speak on the
Schedule may get chances to do so,
and the full list of speakers may be
exhausted?

Mr. Deputly-Speaker: When I come
to this Schedule, I shall consider that
matter. Now I shall call upon the hon.
the Minister to reply.
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Shri Tyagl: Sir, I do not want to
inflict another speech on the House,
but I want the House {0 be so pleased
as to learn to pity the position of a
Finance Minister. His is the most
difficult position. He is also unpopular
because he has to realise taxes from
everybody, and taxes are always un-
popular. Whenever any hon. Members
want to speak, it is easier for them
to come and plead the cause of the
consumer or the taxpayer and create
an atmosphere in their favour. But
when I have to get up, and oppose
them or just express my differences
with them, it seems as if in the whole
House I am the only villain. Such is
the position of a Finance Minister.

I must say at the very outset that I
agree with the sentiments expressed by
my hon. friends on the other side and
also on my right, cent per cent. that
this sales tax must be uniform in the
whole country. I have only just a few
minutes ago announced the policy and
intention of the Government. I want
to repeat it again. It is my intention
to call, as soon as it is convenient, a
conference of all the Finance Ministers
of the State Governments, to sit with
them and try to convirgce them that
the most patriotic policy in the interests
of the consumers and the common man,
and for the welfare of the people would
be fop-all of us to agree to a uniform
policy of sales tax, because this very
variety of taxes, and the various types
of load on various commodities are
such that they obsess the trade. We
have already decided in our Constitu-
tion that for the purpose of commerce
and trade. India would be always one
unit without any restrictions either of
customs or of taxes terminal or other-
wise. Therefore the intention of the
law has been absolutely plain in this
matter. But I want to point out to the
House the difficulty in doing so. If I
were to agree that retrospective effect
should be given to this law, then it is
very problematical. In the first place,
even the learned hon. Members here,
whose opinions I always value with
respect, have already between them-
selves differed on this issue. Then the
courts also can take a different view
for instance, by saying that this Act is
ultra vires or that Act (s intra vires.
All the taxes which a certain State
Government has levied on various com-
modities which we now want to declare
as essential goods, forthwith be
declared as ultra vires, because of the
passing of this Act, if it were to have
retrospective effect. It is very diffi-
cult to imagine how it will affect the
finances of that particular State. Sir,
the State Governments are also demo-
craticc They have also been elected
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by the adult franchise, and sq they
also have a certain responsibility for
the people of their Stutes. And there
is no reason to doubt that they are less
patriotic than we are. In fact they are
the people who directly deal with those
persons who pay the taxes. If they
are levying certain taxes, they are in-
curring the displeasure of their people
who pay the taxes direct to them. We
come in only indirectly, and we are
slightly more distant from them than
those State Governments are. But
their needs might be such that they
could not do without sales tax. They
might well have committed themselves
already to some programmes of public
welfare. or some development pro-
grammes. If there is a democratic
State, and it chooses to have prohibi-
tion, then it is a democratic right on
their part to have it. You cannot
surely enforce your views on the repre-
sentatives of the State. Whatever
their programmes are. they stand com-
mitted to them, and they have gone
sufficiently far enough towards the ful-
filment of these commitments, and how
far they are involved. one cannol know.
Now it is very easy to upset their
economy; sitting here in the Centre it
is easy to pass a law being guided by
high ideals, but then who is to com-
plete or fulfll your ideals? You have
to see to it that they are so aptly
applied that they do not upset the very
programme of improvement for which
you are applying those ideals. So I
submit, Sir, it will be very, risky to
say: 'Give retrospective eflect to this
measure’. Firstly, it is problematical
whether ir will bhe ultra vires or intra
vires of the Constitution. That is one
thing. If retrospective effect is given,
then we should also know what is the
risk from the point of view of the
interest of the State Governments to
their finance. In these circumstances
it is not possible for me to agree to the
idea of giving retrospective effect to
this Bill. Legal difficulties apart, I
have already pointed out those diffi-
culties yesterday and also my friend
has clarified the position today.

I must again repeat that the Taxation
Enquiry Committee is soon going to be
appointed and it will be its business
to look into the incidence of all taxes
in the country. They would look into
the incidence of sales tax as well and
through that enquiry we may be able
to come to some sort of settlement. It
is open to the Taxation Enquiry Com-
mittee to recommend that the sales tax
must be on a uniform basis in the
whole country. When uniformity Iis
achieved, then each State will know at
what cost it is achleved. Some States
may be faced with the problem of
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giving up some revenues on some items.
Well then they shall have to find that
revenue from other avenues and so
they must be given opportunity to
substitute the avenue which you take
away from them, so as to bring them
the same amount of revenue to carry
on their work, from some other source.
They must have a right to have that
chance. In addition to the Taxation
Enquiry Committee's recommendations,
there is going to be a Conference which
I have suggested just now and which
it is the intention of the Central Gov-
ernment to call as soon as it is con-
venient. We shall sit together there,
to understand their difficulties and in
their consultation alone we can have
the best uniformity. Otherwise, uni-
formity will be a difficult task, for it
will be open to all sorts of litigation.
If the House wants to enfore uni-
formity—the State Governments have
also got some rights of their own given
to them by the Constitution, they have
got their own list of authority. From
the Centre without knowing how and
where and how much would be the
incidence of this enforcement on the
finances of each State, it will be rather
laking a leap in the dark altogether,

and I think, as the representative of
the Finance Department in the Centre,
it is my care to see that my colleagues,
my counterparts in the State Govern-
ments, are not in the least inconveni-
enced. It seems to me there is no
sympathy for the Finance Minister at
all in this House or even for the
Finance Ministers elsewhere. Well, I
stand as the protector of their interests
and it is my duty to safeguard their
interests because they are not here. In
these circumstances, I hope the House
will agree and will trust the intentions
of the Government to carry out the
wishes of the House in establishing
uniformity not only on those essential
commodities alone, but as I have said
and as I promised, we shall strive to
achieve uniformity on all the commodi-
ties as regards sales tax so that sales
tax may be uniform from end to end
of the country. That is what we also
desire. After this I hope my friend,
Pandit Thakur Das and Dr. Lanka
Sundaram and all the rest who are

very keen for it will now see and give
me way to get this Bill passed so on.

There are some objections raised
about the States who have not yet been
able to pass any enactment regarding
the sales tax. I have already promised
that those States will not suffer on that
account. If they have not passed their
Acts and if in the conference we.
succeed and these commodities which
the House today is declaring as essen-
tial for the life of the community go
free, then of course those States
also not be able to levy any tax on
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them, but if there is unanimity i

conference and by agreeme:i‘t' lgotmh:
small tax which they have beerr levy-
ing so far is decided to be continued
further, then those States who have not
yet ha_d the benefit of this avenue of
tax will surely be allowed to go that
far, to the extent to which the neigh-
bouring States have gone. And when
thelr_ Bills come up, they will be
scrutinised from this point of view, and
full Justice and uniform treatment will
be given to those who have not yet
come in the field. So there is no
question of fear on that account and

I hope that will b inci
Members. e convincing to the

There are other matters which, of
course, are coming up in the amend-
ments and I shall then deal with them.
I would therefore beg leave of

House to move that the Bj :
into consideration, =S ke tik

Mr. Deputy-Speaker: The question is:

“That the Bill to declare, in
pursuance of clause (3) of article
286 of the Constitution, certain
goods to be essential for the life
of the community, as reported by
the Select Committee, be taken
into consideration.” )

The motion wag adopted.

Clause 2—(Declaration of certain
goods to be essential for the life of the
commaunity)

Mr. Deputy-Speaker: There is no

amendment to clause 2. The question
is:

‘That clause 2 st
_— and part of the

The motion was adopted.
Clasue 2 was added to the Bill.

Clause 3.—(Regulation on taxr on sale
or purchase of essential goods)

Mr. Deputy-Speaker: Does the hon.
Member, Shri Sinhasan Singh, wish to
move his amendment or shall I allow
a general discussion on this clause?

Shri N. Somana (Coorg): The hon.
Member is not present here.

Mr. Deputy-Speaker: So it is not
moved. Mr. Jhunjhunwala. Hon.

Members have heard so much and also
the reply of the hon. Minister.

ot FARAAET  (ARO(R 1)
I shall be very brief, Sir.
97 ety o, o7 W faw W
"I ¥ fadwe wRE F A9 #T
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[ gmgareT]

g 7 7 ar 3 wwg & } ag ydEd
(amendment) fzar a1 f& “After
the commencement of the Act’
1g feen fas & & s fer s
N8 o« gg fadwe wH & wor
mr A A g wae At 5 oafz e
FHTHE AT ATEA ¢ Y nfY Iy 7 &,
fadw +aAr Y foie @ s o9 99
FAXATIE FUSHE S | 99 &
ag ¥4 @ fFraic @ I@ W
Freat g Farame w3 A & S -
Fz w4t & e A S £F 79w
g faar ssde & & w8 g afe
Fa® MAFTA AT F &
‘g A d wfsd X F areEe A
far1 R @ fawg @ o
rgar § |

Shri N. Somana: Off a point of order,
Sir. May I know on what amendment
my hon. friend is speaking?

Shri Jhunjhunwala: You should have
heard before.

Mr. Deputy-Speaker: The hon. Mem-
ber is speaking on the clause itself.

stgIATAE X A W
ff§ g@ faog X | FB w0
g Swawafs o, W A W
ST A @ A W qgd & S
w¢ faar § o & a9 A awi ¥ 7@
TRy Eg@E | AN AT I 5
w § gherfwé@ (uniformity)
&1 @A §A G g | G A @
# 7g § f5 ®17 w1 ff T ge7 I gd
¢ fom N g7 g @ F feR
afqs AT § | TG T A
g @ ¥ fo g wIT ¢k &
oY 3 ST Aamrg &
a9 & = & qg ower

P L

25 JULY 1052 (Declaration and Regulation 4626

of Tax on Sale or Purchase)
Bill

i afx et 1 gare g
N gy @ R F gy @ A&
I & ((tax ) &M I § AR
Tga & Rea § oF rat & g dw
T R Y §, WA wE o el
ag ¥ ot sfe ad sy 1 AT
FEU A @ 5 T S S @
I & o3 97 qamgt B ghR F
fearg a g famst S & g &
fod sammsar €1 IvETHEfy A,
¥ AT AT E LT FT IIE 2ATE |
R g @ T o foadRew
(representation) amar ar, #
9 X FTA TG FATE 1 IT HF Far
T ¢ f6 agt I S & FuT A g dv
AT | 99 AT 9 JT TG 79
ST ATATE | 99§ I ag foar ar
fFafeag SmAasmTd A gn =
IM A O > T gy § AR QY A F
TF ARHY AT 9T AT dFAT §
TR wrew fafre @ge ak gER
s 7 W 78 w77 & % gt @ifas
(cereal ) &m & foq =& fuea
g @ g 9 IF A FARRYE T
(substitute food) &™ %I amea
oY Tifgd | 3T I o I A
AT 5T HT AR AT FE T IW N
TR TgT HE HT Y & qT ST I H
aR # ff swwd @ @ Wk A
fewea gFl | @ FTT F1 I ag
g fF ol a5 & @ wEEaOr #Y
s A 9T T T AT A7 |
auaAggAisg frafr w fiw N
feifecas odwe (retrospective
effect) % fear ot &t &ft grow &
gardt foeelt Rew & o &1 o7
& ¢va (sales tax) & ux findx §
A Jew v A ARt ¥ fow e
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®TH 9% T §, I7 & FreA  finances)
TN ¥ TEAET AN AR A AW
qfwe & oF @ | F a0 AN @
TAAMNPIITEE | AT TS
gz arar & fF oF g @ oF KT N
FfwR a1 ¥ W W & R
a SR s§ ® am fear, &R

T a@ SUEE 7 @A AU wEAAT

W ¥ w< four, ®ff7 & gEd
Rz & for ¥ U @), @ @R
wTHE & 8T 7 7 $B 7 T Famar |
aft I dao T AT g W O
feare femr s @R §a @
TS FY OF FHW F7 AGA AR 29
®FEE F 4g a9 §r s e oaw
Rew # fra alds & afwer e
o R aw H A A fE
AN B oIW TF & AR A S
¥ AE wA g E, A7 AL AT d5
T AT # fog a0F & wHHaant |
Tg @1 Ot god § & §Fal € 99
AR ATE ST g 7 Fgl 6 qg Ay
Tt g f s s #Y §2T (centre)
A EY H S, o ag 9w dw
R EF ) AT T T AT qEe
far fe afe oo gvgw &t feeifees
THFE 3A § AT I I Y fewwa aga
I FEAY | AT 98 FEAT & 5 I &Y
fagrT adf a7t S gETT oI
(clause) &, afx smor gk F™E
fafre=<(Minister of Commerce)
e W & FiEgeT W # aga
g fewwedt 3% 4, s aga Arqar ¥ 9w
FW # g A foar o gieifs =g
%z & 6 ag w A o, @ R
FVA & WG T AR IO §f W
[ q, I W T F IAT A S|
® gaEEr g, 9K fmwr of anft

25 JULY 1952 (Declaration and Regulation 4628

of Tax on Sale or Purchase)
Bill

AT TAT, 99 ¥ I A9 A & qrar
fe afg “ srwe & wHaHe aTe faw
" & g 3@ § & Jor fa@ 9F ar
g F1 Ftedfae grmar adf grm
W & FC ot quiey ¥ waAT § )
TAHE A AIAT ERT | adST
far § 5 o T fQeafRa
T T g AR W IE ¥ I
FYAY T T F FIX 7 F gH SFN &
@ dgfFwm w o
w # foldfes am 1 8 &,
TRRAR @A # A FAT
T N § AR qF I Ao
Tt fr 7y Feteifrea @ @ afx
AT & &t T fiF gt wIHT e A
Fg1 qg TR AT IoT Ao @ I
# 77 feawa o a%d1 & fF 2@ & g
¥ g g am fodvmm
(litigation) & =gy f& =|® &,
qTg W e A & @M F IT W
¥o 3w o QY 7 § 1 IERT WA AT
w1 ST fFar 9@ 39 wWw § W@
AT & TR SUAw WERd R
s wifmakgw wa
frgleifies dore 2 @t 97 =33
FT AT FIEA T3 90 | Z@fod
AT 7 FE & f dar s @A dwA
ey ¥ fomr §:

“No law made by the Legislature of
a State imposing, or authorising the
imposition of, a tax on the sale or
purchase of any such goods as have
been declared by Parliament by law
to be essential for the life of the com-
munity shall have effect unless 1t bas
been reserved for the consideration of

the President and has received his
assent.”

o ag ) 3g ¥ ] fF enfew
st g w1 @& (law) @ & AR
A A9 I o7 FE A} o ey
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[t gt e ]
¥t g g0 7 @ mR § e &
AN wwe Wi
®ME, a7 3 AT W S AT F
& a7 ®1 g¥¥z (President) #ft
A AT gRl 1 gET Sd@Ez @y
oF g7 fifqas (responsible)
ot § AR AR AW E g (head)
g aRafr g g W & e vk
S 0 HETE € X AT ERT
U IRV N I W RN
g IT A gow aga T @ A,
dr OHY god A A g 49 T80 ¥
o9 3 2 fF 3@ 39 o avd ¥z
(assent ) & &, ag At s« ATfaa
HHHI A &Y AT THE A | Hq AY 44T
ST a9 qTT § T I AT X SHiee
wAfEE wwEd A1 oA AAQ &
g afz fadY i ag ¥ a8 deoieT
(interpretation) #X ¥ 7gf
93 g ¥g & f 3@ 1w 1 et
TP ZRI, A I9 T FGL A g AT
g 5 aa 2@ oF g @ W ;W<
T FT IT H TF GHAAT AT AT
AR 9 w N 9T o &
I X 99 U 9g F @ T FH
F G AR T I T T XS ) A4
R AT FT S ITW § AR wHFES
g 9 9 ¥ e QU@ g A |
THe ar et ¥ T A A Fg Q@
o wImmEFaR A go A
ZB T A § I8 W IO
(centralize) ®Tm =y & &R
I F I fewnd & 37 A T FET A
g1 wga O <=a o o ) dw
it & fm o adt s afed,
T W N A% @ ARG g, T
AR AR R A W W W ot W

25 JULY 1952 (Declaration and Regulation 4630

of Tax on Sale or Purchase)
Bill .

6 Y %3 O §, rrwy Ay A ¥
A F qwol ¥ AT § s a o
W TRl ! R ¥ fer e ¥
a’\zmﬁﬁzwﬁmﬁm&ﬁrq
Wk TR AR |

W AT fay o § 1w AT
v () w O fade s@r g
A 7g FEAT g e S g Ay
Ffge< 7d € fr = fadas it =
FT | gATX WAy F O 9 ¢ &
I & qATfa® TF &% a7 F FfqF
ifF memaArammw e f5 s
T ¥ 9ZTT JTATF TG E | IF HY
TFATT 3FaT & afawre &, Ak afqw
g0 5@ AT A T I AT W
FAT § | I WENEw, fow
a7 AfqaT a9 W@ 9T AT Iy A
g, g7 SN W 4, F@M 9T gEAr A
@il & fewmw & a8 4 5 ¥ew &
( Sales tax ) agr st € 3\ T@¥
gt At § 1 @ F1 Ffeard f,
37 #Y €T gN0Y, qg A9 I ¥ fewmww
¥y AL AT 1 W I F femmr
7 e 7z o 5 T & o g A
A A I w7 §, A Ag qg oY
fr 38 0¥ @t F wifgd f &
IR T I qur e v X e
37 qEmat g dw A & | ey 4y
T g § 1 wafed ® o fdw
FT g AR wEOE F w A aw
#r #r& arfamr 78 § 1| A T T
FIATFTHGATE | THTCAT 9 FH
Teag wO r § 1 TR gx ot
afr AR gl @ aEr W A
Tam@afy | oA o T wH ol §
g A A T g
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IITETR AP . AT I & A
¥ 43 ¢ g Wy aY 79 awa &

w tmartiqw fag ;. dfeT J
IT AT | IUAS  Hged, Ig
fauar & a@ & a9 7 & 7@
¥ wer av i s e f WA
ars feg dae " ag Aaft war § @
F% Tl Y A7 arfaw @R § €
TEEST AT | F AT ¥ w3 E
fir afz oo gw oY v ot afwTe
g 1T gw Jwmi ¥ foq oY w7 qArfae
g a8 F a1 g1 W A oY 3y FAE
SR a8 gX 11 4 TAF ERT 1 I
Fan fw g, gt wfafafy g=9 9, 9k
37 It 7 &% fFar § v fom faa
qerql’ g daq g or A1fgqd 3 A
I SW A a0 #< fagr g & |
W NI A/ | K AT &
%81 g i daw »ma & a1 frgm @@
| gHAT W S FT 98 q=aT Jufeq
f& gt &F T @1 § W A
g & foq & aUr g Y &
fo

®8 WG WIET
ey fea g

am ARy fag o T aEe
A A FET E AST FEX § | oM
&g fr g @ =fm § o
AR T foq &1 9w &
Ffoqg afi g @A AN
TR OF famet | oF g
FI TG T AT THE FANA, S
AT & T FT JT T 1 W TR T
Hr=A F AT E AR I/ SHET Ay
AT § AN T I A 4y 7@t wfafaf
& FT A § qg AT 9ifed R gw
O fgT & W B AT A OFAT

I TF

25 JULY 1952 (Declaration and Regulation 4632

of Tax on Sale or Purchase)
Bill

aifgqd g &1 F TR w1 w7
FfearE grir

# at Fgar g f& e S s
Tqar gl WAl & T A S &
SR Aarg | g A i A
aga T T A w, Q¥ AR T 7P
fir forer & wrrow gYar v fr ag FRIIR
©@ € 3fer a7 F1  ager Ffearg
grft, fFr sv W wae i
a1 | I sviar & ¢ fF e a®
¥ 79 &1 9 T A, BT = I
foe T T ! arie wE,
F FgAT aTEaT § F 9 Y Ivw qAv
& %75 a1 O gxdY § oY g SRl A
7g Wt @ TEar wWifgd fe W@
TeaE G § A I gE W TG
TR & § AY I F FAA
g W FX, qTEW &Y, 4% T 0%
il wgar @A g
g FE F FrET A aG AGEAAL
(ultra vires) fesdsrz (declare)
g, o gw @ faad 3y w9
wrcaatfaat & whafafa & @@ &1 9
FTOT ENT | EW A 9 TG & (6§
FAA a1 T |

w8 AAAIT §LET  TH FE TR
T Fg Ty !

wig TwATcan fag - @ Z® R
i Tfed T F #rf o A, i &
T W00 ¥ @ AR § §ERC g, AN
# 7g TR E F AR M E AR
¥¢ g faweq § ATowd fod &
afr=r AT g, I g ag ¥ ATq By
@ FTFET § AT FA |
oY gY gEw ¥ W e fwenw
s ara & |
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[ a1g T fag ]

IR AT , T AR AT &
a1 7g 7 & fow ag & @ & awt
wrf fraw a9 o § ' T g
T F IR, A7 97 oy wgr v e vy
TR AT § FT TR a@wit o 9 &
¥ g WU & A+ femdde (Fin-
ance Department ) & ®mi
AR FRETTAINAEAR
AR E T IA ST owmar & fgg &
aY weT wifed e wEY fawme &
I AT T T ;A HCT A1MEd |
*** ofw, Surerer wEiEw, TR 3@
g & o st wft w9 aga qemEw
g1 I § 1 Y A g qewEw
T Afi afgg | wer E o= E

“ fgr wEIf T g T 7
fea #Y o w1 @Y, =g aw Ffew
g

JATELW WA . Tl @S
& g Ifed

W TEATaw f6g 0 0F A
TFAE W A TG R omE qu
NN IS FoTFQAE I F
A wgr a1 A A foe dgar g wrk
e Y, 3T F AR TS A7,
fF o= 9T 2w 1 A FET € @)
g2 | 39 SF & geg @ faue
g =ifgg f& s ag & o7 )@
g &1 WO AT A W A A
Il 2@ A awa dar FF @R
e #0 @F NR o= §F w0
At ) fevmr 1 AR S@ F Ak
qgua N afig 1 ferasmEFant
qAqT g, A { wwgaw g, S
47 qgs Fgr | faeeg Sy afcenfa §
9 F IJITqW WEYEA, WL EAT ;T

of Tax on Sale or Purchase)
Bill

&, @ & w¢ wr a1 v g S
TR WFT R @@ ITTH
T qrfR g1 g ar /T ag> Wy
qr AR foe wgarg AR ¥G A9t
qGY 7 4g a1 @ Y § AR A FAwwar
g €ad ¥ @ awaa §, & om
frad @@ sTaa 1 g @R §Q
g, ®r€ & 3% T T |
Mr. Deputy-Speaker: Why should
not the hon. Member come to the

Bill under discussion. These ere all
general observations.

I yreraaw fag - awfa wERg
WA seWgFmamaa d
I 7 wg1 & & anfaw qedic Taer
AT T AY | I ¥ AR A
Frgmgfrq@ar o s sa &
I AT & IT ¥ qg WOT FTH H<T AGY |
TERI Y FW 1 A 4 Gay fAFm
& FF TEFT A LAY 9T
@+ fa@ar § 9@ &1 GgWAGL
2Y ag A # g AR ag WY AT )
3fer Ty mfos Twer g, TR Y
sq 3N, T A0t FY w5 dqr A,
JqTEqE  WEIEW, ar ¥ SN &
w3 g, Tg T TEIE FqTRT AL F4A |

Mr. Deputy-Speaker; [ am sorry to

say that all this is irrelevant, What
is the good of saying the less the
Finance Minister gets, :nore economy
will there be. It is irrelevant to this
Bill.

Ty Twaraan feg: IoTens
wirga, F@ a1q T AF W@ g ar A
& wgr a1 fir daT wrfrEw (provision)
aex &t wHEHe AH [ TR
(after the commencement

of the Act ) wn =fgd afe
mgeqr fomw e & a@ &

qfere &Y 9T & |

i rxpunged as sordered by the Deputy-Speaker.
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ST RS A I A afk dar A
g g, a@ wr Qv ? % Al
s qefix wewer oAy | YA
Fgrar AR I s ATgmEfF
e qefiT TEaE A @Rfy, gadd |
ag Y TEAE FQ § Ag TG FA AR
19 3% g0 |

&, 3 Ffew a17 7 FgF A @
FW@ O AR F s ¥wgm g fw
# 2 ¥ fgm &Y @ F@TE, ST *
fea a1 a s g, el g &
AR NIA TN FATE | T
Mg A S E 1 @7, dar s
1 Ifafz 21 g s ow #r 3f7
g AT ag TeaT A Y|

Tg FE F X @ O W e
FOTE R It s § fr ag
g FegT aEE ar fermT Enfy &
R g0 SR FgArfaa gF R 3y o
eaarfaal & o wfafafe & o7+t
framerT @ & o 7 §
|2 NooN

st gEwT: s SuTene W,
% 7 79 fao ® q@7 dR @ 7 1@ A
XY feeal o qrar R gw F “odfage
rew ferrtam vz dmdww arw dvw
I &% Ik 9w’ [Essential
goods (Declaration and Regu-
lation of tax on sale or pur-
chase)]at # g gwwar v fir fea
(Declaration)¥ g a s TEC fip
AATH § IT A Defe amr & sy
%R st7 T (Regulation ) firar
AT A IW FT AT TE ST
St s gF o (Objects
and Reasons) # fear g :

123 P.S.D.

35 JULY 1953 (Declaration and Regulation 4636.

of Tax on Sale or Purchase)
Bill

“The Bill may help to =zchieve
a certain measure of uniformity
in the taxes, and also prevent
essential goods being unduly
taxed.”
# gg awmar 91 fr v s
T § I8 FO q ¥ 4 o6y <y
Aot i ot R T ¥ Forad @
4 3R ot ¢ A ) IR fer @
fF o= at a1 ag <=t IR fr qiife
7ew (Essential goods )z ot &
FAET A I TR AT@EN A H
gfrent (Uniform) &, oo @,
AR @ I a8 g fF o amAwEw
T & IT 9 AT M 7 9%, A -
fed & g awaar a1 fe feaw &
Ty @t fggs aAmr S AR
Tgyem & amg 1 G W Aed
g0 # §9 &1 A ¥R 5 AR P
w s fr fom & o mRfew faame
NG § S9 F) g A TEF THFC &
T 4er @1 sraewa (direction )&,
gaE T aw w1 fre 9@ 5 97wt
7g Sifgd fF Aead & S a) 5w
ifmaEmimeoT@egaw
FIT a1 fgw T FAAT G, AR FE
wgl oF & §% A aF TWaa A
Mm T RiRTwy & o=
aY @ I w1 2\ f5 fow v fe
FYE AAT AW WL I WET AR
Y ag Fer T ¢ 5 Sde & fod ag
fegd (Reserve) fwar wmam 1 &
s mawdfs Wiy
TR AT AT | @ FA1 FFT FT Jq0T
78 & fF g ERA A TR I R AR
ddi¥e & IUT T i@ & fesdard
@ fr ag ¥ T w1 w9 5 oad
srfire T Tl A % vde ST
gl alk smag Arag A AT
g AR w ¥ A A
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[+t g3%3]
WiE) wE ey gt e gw A
M I FR ¥ WR Far fear Ak
¥ & AT 9 W ue fear iR afx
frdt sg a2 wew W F a1 Toree
#, ®1f 77 ¥cw duw faw amdt oY w1
Tz & g 9 3R 1@ WA A
feard & fr sfe oo e § fei
ey ¥ IO W T § @ IR
@ X A qif fyew f@md
gowar § 5 ag S@de & AR
T faege afas & o wied ¥
fR3z ag & fF 9T gut WA & W
WANE & a4 o, Ao qd
(majority party) & & ¥ &k
N I A g (Opposition
party)¥ & ¥ s oW W W@
9T 0¥ RY g fF owwag W o#
gfier ® (Uniform rates)
4 wifgg at ¥ ag ®Aw § %
I fadae &3d & WG 9 o fr 9w
# &3 9T @ ara 93 3l A famw
femr &k SR @ed v N =
WEA FT GG A fear 0 F @b
a8 gwwan § fr o v g g
T A7 @ P N 3o fF agi )
G2 F QT I F W a@redw gu
99 qT M7 A fear . & anman g
fr fadee #4& & o @ THR
F4 frar, 99 & fod & aowr ez @t
& aff *gm, dfea & ag wET FFW
fF aga FY TSOT K G A AN
i Faia | T
Ay qUE WH QAR
T afs @ WR & @ @ o
fr vaw xR ar faw o amt ¥
¥ Gw H ¥AWM [T W
T w1 e WRfts fraw aad
w&n f5 ag e ghent §f @R

25 JULY 1852 (Declaration and Regulation 40638

of Tax on Sal%lor Purchase)
i

Freget 8t ( Unduly heavy) @
&, & &% g 1 afk 9g TR B =
W R & g7 9X @ fad o av &
e § fe oz w1 9 @A aww o
@A o oA g o ¥ gl e
sreraATg g, ag 7 @

TR & @A fafret aew & &%
& HT 78 a2 T R} § $g1 7, €<
A qE AT FEY g A A A
9 g T FIaAe fafaeed At ow
TN ST FT & GFF qTAA GBI HET
F I AR FAELH AR FT g
W AW Y @ g A Fgar
g fo oe og fao om @ wman §, O
T AT &, @Y IW a9 TAT HEAd
fafreex #Y ag sfwsx 8 & ag amg
¥ #g 2 5 ot gew * gAwiwE A
T T o, TR I T I A
A F A, FECN 9w q@ A
7g 9 9= 7 g8, A w1 fow faego
e 7Y g A fo 3 g Y gfre-
A fer Fmiawa | guargg auea
& fF 29 #Y A R0 FAT T, Y FAT
AT IF A & fod wifgd | gwar
W@ &M A smad w FEE A
TN gIgmamd
WA g @ W TF AR
F1 TEIFA AR FT & A T
@AEN

gl ara & o ¥ g vy § e
afx o fafirs @ (Single Act)i¥z
# gwa man o SWdE ga  ow fafires
g% %Y 1S AT W QT AT AT
# @ @ |7 AT W AT H T4
FT &, a1 W7 9 qORS § FF i
¥ fodt ag Ifew @ fis @ ams
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IR ® 7@ Twwot & fod du Q@
ot fas oF Qv w1 fmfor s@
% fod @1 vw T aqafy J[ &
fod? aftow i # azea & fod
T¥e wPew g § 5 ogT ww W
T AR @Y I9 & I3 ag faenrd
g€ 9t & fF @@ ae & A ag
gad A AT 99 & a1 9w 2 A
@A | I T I & G Ao
& R wT AW aE A ®|®
BT &z g o s gw at 1w
g1 I Rw AR TEw N fF o
WA RWIRE N T A am
wEY §, afs W A A9 ggr S
i = i s e fear @ o,
s gawr N s Tfgd | F9
AT gH F I AATART g | ar
a9 ogr Hifed fF 97 a6 a9 Ay
FT FH A FL a9 T gAra Y wW
T &1 few dar f5 g fagraw
fag ot 7 Fg1 AT ST FT F7 TG F
gFy | A1 T SR B e fF
SE St g7 f @ Towa dfew
arfs g7 a1 & o § A
FEART & I F F 1 @R
wEA fafae age & o Egis
AR ¥ arag awmar g frag
TE9 TF O agw § A fr A AR
f& A uF FFT & AR ST A OEy
& W Qe gut ¥ g § e W
qrE @Y 1< qi & T § AR fad
® ] § o7 @1 A9 g woar Al
g, A Ay & T et AT W Y oy
g i msIm A aTg
AT §, AT § U1 AVHT A AT
FWATA A AR e
NN ggam g F ey ag ¥ A
S A1 Y & | F AL A

25 JULY 1952 (Declaration and Regulation 4640

of Taxr on Sale or Purchase)
Bill

R o A aga ¥ o @@ g A A
@ wgar § 5 W owd F gy o §
wifs & at a8 e § 5 A o
A f o AR ¥ @R
fafreex aga & 0 aE & SW A
ag ¥gd g 5 ag faw aga erver §,
W ¥ |&ra fqar o, @ A G-
wifwer § ot @ & dmw &
A& gAY g @ O e A
o g @ fafreT e & ot
g & gwo fas @@ aww @
WA 9w F< famr o  qweEr
g fF ot ag # agw SR faow
FAET § T AT AR AT AW 9|
F@T H | IWF AR A A
g AT UT A9 &1 | TR HIEA
fafaeex amga & amer fFar & & ag
TF FERE qEET |

[PanpiT THAKUR DAsS BHARGAVA

in the Chair.]

i e Few os fore
(List) st few ag 7&f fomr &
fFiwmdita I @ foar g :
“No law made after the com-
mepcement of this Act by the
legislature of a State imposing, or
authorising the imposition of, a
tax on the sale or purchase of any

goods...... ” Mind you, “imposing,
or authorising the imposition of”.

@ # #¢i 7 foar  ““of a uniform
tax and a tax which is not
heav‘g?' | 7% fare ar @R X A et
oY I QAT A FT THAT | IR A
i A § o ) ot ww ¥ @
Wt A wgn g fFamwm
417 ®Y qT6 FC T | WEA fafreed
FESE gF | 9§ ¥ @ qwr
ot AT AR &R | T HT B
o @ Five Years Plan)am3
o &) %W @ 2 gl
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s %]

oY fir BT W @ § T TRE
¥< ¥ ¥ wfrae e (Essential
goods ) ¥ wrwS & uw dur At wW
¥ T | G g G« wfeATEAT AW &
e st 1 wiew § ag a9
s S § fe s o ww Aiw
® Aa & @ Star 3 fay fegram
frdtasg 5 aw g d o O
sarEat (proviso) @ Afsd 1w
TEW g AT F FEAw wiAed N
FAHA qOM A | P TR AR A
fFdw gl g swvf@ ¥ S
f& :

“Provided that no taxation which

is not uniform or is heavy will be
imposed by the State Government.”

WaAR YA AR AR A AT AR
@ § ¥ dFa o § oF e
(citizen)®Y &% A dfiw= (position)
v wIew SR ag A

fE ag I &9 swmar o7 @1 & ag E4t
& a1 AW A &1 7 Fg o ¢
fo o gx w7 G Ad oW
TR DCFTAANTE T

WA A A § % oy w7 39
fw @ ¥ fivaen fefexfuimm (diseri-
mination) & &% § | o zA-
A & TS FEm A 99 >
W FA A afws g/ a@r
v o wg A dm AR gad
og ag & W ST L Y faeeht
T H AR CF S o I
AT AT § T a1 T ¥ fgmw
@1 o P A & Wi N e
e WA WY AR ®T AT 9T qwan
tag 9% fod 3o wud Qa7
gear &1 Qur 5T I9 ¥ fer o

25 JULY 1952 (Declaration and Regulation

4284
of Tax on Sale or Purchase)
Bill

T T ERlr 1 de a9 Ty @i
o Ty o ffed Rowy 7 )
W H R QAT W g dx
few (Hides and skins) arft
I THYT | T TR ROEE W€
% fow aFp@ w2 T 71 W
dar fewr s @Y W ¥ S
g 19 &Y §av A9 @Y T9g F fadwm
vt o w0 aft F=n W@
feesft & s § ok 9@ ¥ gEdw
(suit cases) & g@T AF Fwal
MM mIRT T A @
9 94 T FEdT  AWET  Agh
QTR F G AT & I g
faeeT Y w@e (market) ¥ v
I AWE 9T AS AT w9AT ¥ fgww
q Y ¥w Ex o £ @ FrE AT A
e s wFeET § QA T TwEn
#H ST 17 a agl F WA F TR
qT A |

Shri P. N. Rajabhoj: (Sholapur—

Reserved—Sch. Castes): On a point of

order. g N FIR Fq @A g |
AT FY qg FA ATEH gAT | TS Y
v & @ FF G T g |

Mr. Cheirman: Order, order. Let
the hon. Member proceed. He has
only given an example.

off GBWT :  IF TW T T TH
wq & famar &1 a8 oot wY
Ay & AR @E W OF T g
g1 &% gew @R faw @y T
g @ E A T e A A@ QN
g @ F AR § W
f& T @ a1 9 M AL fF S w=
auer faedt & wrehe # fawar §
-ug A= 2xw(sale tax)® I W
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/% @war ¢ Sfeq Y B T §
AZr 9T AL FEAT IAST  IAAT AW
T OAS mwar | g e W=
aa g | F Foar aweT o &
WA fad @ AN Ay IuF
ford &Y | oi TwaT AW &AW q A}
WY T4 # @0 FM Fifs a8 quma
g fF 99 ) o v 9w @Y § a9
FFaT & | SfFw e wE fRA
AT | & 7 § 9 A o
g § QY @deA e &) & T9AT A}
AT ] FT AN § aga {FIT grm |
99 &1 A 99T oAl Hgm fadwm
g1 2 gwar € g A9 aw W
ag 7 fad 1| ar wfed & s A
qao Sgar g fF Y @ ey |
ST weem & fod < § sw A
gg g f& o9 ST & §HA %
A g fae s fom & wRfis
a@R & ST @Y 99 a5 ag
@ I A afw w0 5 om s
QA (argument ) 39 & & d
@ A7 g9 & @ R SEIET %) a8
& s aga qiwe f awwm fF ey
T TEE A WA A A g
AR g gAARITAET T 3@ 9HIC
YT e 1 wea F I ¥
FgT Jrgar a1 fF 5 e w1 dege
# @uw wX fr mr o, foee
A A W oaw ) fage TRk w1
fear fe s ey AW F =3
IaH TEar =ifgd ar =+ @ fgd
# & dgr A9 F IqEET FEE T
fa I WRafew sk gewr
g (Sulfa Drugs) sg &1 o7 ™
demf@dasg .....

Mr, Chairman: May I just remind

the hon. Member that the Schedule
is yet to be gone into and he is dilat-
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ing on matters which have been in-
cluded in the Schedule?

oft gt & e 9 oS
FWE | T A A I ¢ -
Trfera ST aET 39 H GRA A7
d#<E (foreign manufacturers)
& 1 a7 §, qgt o A Y a2 @ Sy
9 #l FX ¢, fadve +9A 7 5§ A
< MR 7 fFar F e a7 e @
frrae rw (essential goods) #t
fore & wod, qa ot A fewwr & 48 @@
It B 3y F97 IrfEl & foF 3
a9 ¥ fF 7w ok ddag oF
AATGF A §, THOd 39 F1 3;fA-
% qEg | @ faar &k 99 F sue
dx N T8 oW Tfgd ) e 1R
Wt QRTarferd X aowr g ST
NS R T Iw s oy A&
g &, W & arfeanie & @it (floor)
T A% Ag FEAT ATRAT § 6 AW
wATE R g TR i fa®
fod os fad ™ & wifs T 93
#ft eforeq (Capitalists) sy aix
I ¥ Qoiew F FAafaT (canvas-
Bing )T AFT I7 §, a1 & H1E T9g
TE1 qwwar fF 98 @ a2 g7 o =)
THEE? AN I § fr
IGH [HS & Fq0 W, g A
T & I & o o} ag Rfas
EERA W@ IE, AW AR A
aarem g fwre @ @, faam @
¥ 5 aER @ @ defoe o
& NFTT A o1 it @ aewr g
Fig at q¥f~ae Ew & o @
IR @ N WA wfie T e
™ |

Dr. M. M, Das (Burdwan—Reserved—
Sch. Castes): May I say for his infor-
mation that Antibiotics comprises
Auriomicyn and Streptomicin.
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ot g@eT @ # AR w owg @
AN R 1 TR
T # i g @ IR WK
fer oY zar & foRt 2ty w@ W qEn
fow 1 Ak R ¥ I wM AW
g 1t T w1 A e few omar
A § W1 T AT 91, SETQ 9@,
TR YR AR o e
@ W TN A e 9 &
A9 ¥ qg Fg wgW § & ¥
[E A T AR FEETE ATH
g QAN ur mw faer @
mh § 1 # gean W § fe s
gfrwifaét ams &% (uniformity of
tax) § 7 M 9T § Ff fAR
BT AV ETHRT L2y T T e o
a1 ag v A v Afenfafen
(Auriomicyn) ¢4 T @ & a1 'y
wa A g 14 AT tRe W A9
& 99 &1 FWa Fg <, W@ 7 T @,
wifs AL 9 7 Q¥ AR W qE @
g @ FT gy AR o F AW
qg 2 | Fq A9 § oA fr g
gak 2w & fod et N @A fiwE
ot 2, wgt aF ™ FT IR fraws
aifad @ &R &, AT gy Thw
FAAT FP a® T TATED FT I
T TN § | W FEA 9T ANy
& qzar ¢ fF gardy &TeTT s
oYY TERA A SN gAY Y
TN T = Y sAafaw & o W
g

Mr. Chairman: Order, order, I am
very sorry to interrupt the hon. Mem-
ber, but he must know that he is
speaking on clause 3. So far as the
scope of clause 3 is concerned, the
question of uniformity or the guestion
of the article being an essential one
do not arise. If the hon. Membsr is
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speaking on the whole Bill, his speech
may be quite relevant, So far as
clause 3 is concerned, these need not
be emphasized at this stage.

st geeT @ § @ & fed A
AT E, # 1@ 9 A ) 9w W
W AR giwiwd & f o #
IE M 1 gAwIES woFAE
S ¥® ST A1 F dar ay | qg quAn
gt § fF a3 & e @ ¥ aw
a1 afamg )

Mr. Chairman: I am very sorry fo
interrupt the hon. Member again. The
question of uniformity does mot arise
in relation to clause 3. That is
exactly what I am pointing out.

Babu Ramnarayan Singh: What is
the purpose of this section?

Mr. Chairman: The hon. Member
has not realized the objection which
I have raised. The entire Bill deals in
a subsidiary manner with the question
of uniformity, The Bill is aimed at
securing that uniformity. The Bill
does not say that there should be uni-
formity or no uniformity at all. Clause
3 only deals with certain aspects of
the question. It does not deal with
the mecessary articles or even with
uniformity etc.

st W8wC: Few wERd, ¥ o
g frwmfe s @ 8§
qgo1 feear @ fedmm e QRifas
728 (Declaration of Essential
Goods)® & & gaT TP W
& e aw 3w ( Regula-
tion for the imposition of tax)
gaRkmgeaafmg SwuTadA
o A Mg g g F @
g fm #7 gAwiES @R ey
g o @ dxw o fas S@ W@
¥ sme qFT Afgd @ | el
A0 o qg & fr W awe & S
wra W &, ag fedfirer (defective)
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¢ A% ¥¥ faw & a1 & g o Awan
& @ & A, @ 9w W e
o FT AT & TR I qTA F AR
gfefRdt g g HAE ATw
& 3w w7 amar & gwfed
# a1 7 A §@ T g T
g aifs fege & 9t 9 Ig } @
§ & o gHwfaEd oy derad F@
g %R 2R3 ¥ Jagw (revenues)
W w7 7w § afer @ 9w
i 1 o g FT A & fow W
Tog A IRAF @& ga A T
A arFa agT oI & Fr fre A aorg
¥ A @ A A ghwn W
FRAFHFLAg A9 3 g Tfgd
AR gEfod & 7 919 FY a1 A A TR@
F g A fd A S R & 7
X IHS & AR H AT Y qam 5
TRfrF @R oA foaw 79 @ =
ST WERT ¥ IWA q@ I @
g1 fe #4998 0T R WU
AT S99 g, AR FEL W A 99 T
FIE gAT &7 ST Y, DT g A
W ¥ 99 9% Jg ¢ T@AT AN
Fr@aaaNdFad NG 7@
g 47 i, s At N F9 I A
@ g ;|9 & A B (pa-
tent) & afx sy dur 7 F@ @ A
a9 a7 & & a8 aga aw fefexfimam
(discrimination) & &k ¥ o=
7o ifrrsEe fraa g sw
L@ FY AT ST AT FHAT | HIT T
o= amifer sk gEd wowr g
@ ¥ @ § @ Qfas e Wt
TET ¥ X @E] g &, &R
AT Iy QY i Y o g3 Afefame
wwitwe (Medicinal subject)d 3a &
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@Y § & 9 e e & Wena
7 7Y ar awdt
Q¥ WAty @qeq ;. AE 94
FRaET & |
R gEeT ;. FdT A
THE | G FTE & 4N g &
f¥ ag 37 f9w & g=%< (sulphur)gar

g I H gz &t ok g@d w1 EEA
w0 @, s, #ae wew &
T W feforfiias & 1 &
TR T FT A0 AT TH I 3T §
fe o zameil & aewc @, A X wFW
fF amgae & ferwmi: &R pon:
qqr forad @@ A TH 93 § 9T 99
¥ gk g | # Srr g
s g fefosfom assc g & &
for #af foar o wr § ? @R
TRFTFIQ AR NN TR
A agag & Ay sl
T I & 1| IR AEICas FT waow

e Fo......

Mr, Chairman: I would again remind
the hon. Member that he is speaking
practically on the Schedule, on the
question of the inclusion of antibiotics
and sulpha drugs in the list of neces-
sary articles, He is practically speak-
ing on that subject and he has almost
exhausted himself on this matter. 1
would request him to proceed further
with his arguments.

ot gewT ;. wEfed § ag
FTAT |TEaT 41 5 78 ot faw w0 e
¥ ggt 97w g 3g AN A qh
& T ¢ A} WA & ag awgm
fs ot §8 T W fafel
aTeT FAFIAEY F A F FZQ & I 0
®if 3 ( date ) A &1 AN
forxr frgraw Ty ft @ v e o
T 3T gW AN g At ik aog T
W d AIRER AT
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(sft go%)
e e ¢ rgse
9 9T @A 1 AW, §9 & femw § w@
o fe o ghwfed & ot at
FPPT g1, WK @ ¥ 4 €IQ
e arge (talk out ) e dd &
oz ft R fom & amt 8 grew W
TS T FZ T AR T AT TR
& ge w0t 1 anfex = @i
% Fgn & fod w0 a¥n, wifs
WIRH 37 & o & A=
(Instrument ) fae smam fr 3
AT FEAT FY AW FT & o A
TR FL |

Shri U. S. Malliah (South Kanara—
North): I beg to move:

“That the question be now put”.
Mr. Chairman: The question is:
“That the question be now put”.

The motion was adopted.

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bm-”

The motion was adopted.
Clause 3 was added to the Bill.

The Schedule
Dr. M. M. Das: I beg to move:

(i) In page 2, line 18, for “Antibiotics
and sulpha drugs” substitute “Drugs
and medicines”.

(ii) In page 2, line 18, after “drugs"”
add “anti-malarial drugs, such as
quinine and paludrine”.

The Select Committee to which the
Bill was referred has made some im-
portant changes and some additions
and alterations in the Schedule to the
Bill. While these changes made by
the Select Committee have improved
the Bill to some extent and have made
it more acceptable to the House. I must
painfully submit that neither our Gov-
ernment who are the sponsors of the
Bill, nor the Select Committee to which
this Bill was referred, have done
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justice to the millions of people of
our country who suffer from crippling
and devastating diseases. It is simply
amazing that when an item like flower
seeds has beenr included, has been con-
sidered as an essential article necessary
for the life of the community, drugs
and medicines have not found a place
in the list or in the Schedule. In
item No. 2 of the Schedule, I find
flower seeds have been included; but
medicines prepared from vegetables
ang plants have been deliberately left
ou

rchase)

stgeec N @ @O

Dr. M. M. Das: With all humility, I
beg to ask this House whether it is the
considered opinion of this House that
flower seeds are more important or
more essential to the life of the com-
munity than medicines, Our neigh-
bouring country Pakistan has given
exemption from sales tax to all drugs
and medicines including—it will please
my hon. friend, Mr. Dhulekar—Ayur-
vedic and Unani medicines. I am
sorry to find, Sir, that neither the
Government nor the Select Committee
has thought it proper to give any
exemption from sales-tax to medicines
and drugs, either Allopathic, or Unani
or Ayurvedic. It is difficult to under-
stand how a welfare State like India
that spends a substantial part of our
annual revenue for fighting death and
disease, for improving the health of
the country, can be so callous as to
permit the imposition of sales-tax upon
drugs and medicines.

In item 16 of the Schedule, two
classes of dugs, antibiotics and sulpha
drugs have been included. There is no
doubt that in modern medicine, today,
these two classes of drugs, antibiotics
and sulpha drugs occupy the highest
and most important position. But, in
a poor country like India, I find no
reason, no justification at all why other
drugs and medicines should not be
included, and should not be considered
as essential to the life of the com-
munity. This brings me to what my
hon. friend Mr. Dhulekar said. I
understand he likes Ayurvedic medi-
cines and he wants that concessions
should be given to this system of
Ayurveda. But, I do not understand
why he makes unnecessary attacks upon
the modern system of medicine, I mean
the Allopathic system.

Shri Dhulekar: No, I do mnot. I
advocate my case; I do not attack
others.

,Dr. M. M., Das: Anyhow, my greatest
grievance about which I feel rather
strongly, is about anti-malarial drugs,
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like quinine, mepacrine
and others. !Everybody in this Hnuse
f¢ well aware of the havoc caused
every year among the rural population
of our country by this crippling dis-
ease, malaria. 1 appeal in the name
cfuhumamty ¢ the hon. Mover of this

Shri Velayudhan:
God also.

Dr. M. M. Das: .. . .and to my col-
leagues in this House to include drugs
and medicines in this Schedule. But,
if for any reason, technical or other-
wise, because drugs and medicines
contain alcokol and other things, it is
not possible to include drugs ard
medicines, as the terms are in the
Schedule, I beg to add at least anti-
malarial drugs, quinine, paludrine, in
“item 16. after the words ‘“Antibiotics
and sulpha drugs”. I appeal to this
House, and to the hon. Minister in
charge of the Bill not to permit the im-
position of sales tax upon drugs like
quinine and paludrine which are well
known in every part of the country.
even to the illiterate rural population.
and are used by them in large quanti-
ties even without the advice of medical
men.

In the name of

I am fully aware of the scope of
this Bill. Although  theoretically
speaking, this Bill is a very important
one, ag it seeks to implement one of
the provisions of our Constitution, yet.
in artual nractice, this Bill has become
nothing more than a pious wish, or a
pious sentiment, somewhat like the
gl;ft'tive Primnciples of our Constitu-

Mr. Chairman: May [ just request
the hon. Member to confine his
remarks to the actual amendment
before the House., A discussion of
the principles of the Bill again at this
stage will lead ws nowhere. We are
only concerned with the Schedule. He
has moved his amendment, and I
would request him to confine his
remarks to the actual amendment.

Dr. M. M. Das: I am speaking on
the schedule. Am I allowed. to spesk
about the other items of the Schedule
wpon which I have got no amendment?

Mr. Chairman: Those amendments
have mot yet been moved. It may be
assumed that some of them are going
%0 be moved. He may have his say
on those amendments also.

Dr. M. M. Das: Coming to the items
im the list, I beg to draw the attention
of the hon, Minister in charge of the
Bill to item No. 10. It is rather funny
fo note how hides and sking become
essentia]l articles, essential to the lde

123 PBS.D.
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of the cor_nmumb. 1 could have
understood if he included leather and
leather goods in place of hides and
skins. As for hides and skins, they
are used only in the manufacture of
musical instruments—some of them.
I the hon. Minister bas in mind that
hides and skins should include leather
and leather goods,—I mean tanned
leather and goods manufactured from
leather—then, it should be explicitly
expressed in this item. I beg to
submit that so far as hides and skins
are concermed, they cannot be regarded
ag essential to the life of the com-
munity.

Then there is another point on which
1 want to ask for the hon. Minister’s
clarification. It is item 13 “coal, in-
cluding coke and other derivatives”.
Now, the derivatives of coal consist of
so many things—coal gas, coal tar,
aniline dyes, coal tar products, some
medicines such as carbolic acid etc.
They are all included in the term
derivatives of coal. I want to ask the
Miiister in charge of the Bill whether
by coal derivatives, he wants to include
all these articles which I have just
mentioned.

Then, petroleum and petroleum pro-
ducts. Petroleum products alsg con-
sist ol petroleum jelly. i.e., vaseline,
ordinary vaseline. I want to know
whether this is included in the list of
the Bill.

1f the hon. Minister wants to include
all these things, hides and skins,
flower seeds. vaseline. carbolic acid,
coal tar etc., then, I do not know what
ebjection he can have to include drugs
and medicines in this list. I hope, the
hon. Minister and my hon. friends in
this House will give kind consideration
fo the proposals I have made with
regard to medicines and drugs, and
especially with regard to anti-malarial
drugs, quinine and paludrine.

Mr. Chairman: I take it that the
hon. Member has only moved his
second amendment. .

Pr. M. M. Das: Both the amend-

Mr. Chairman: Amendments moved:

¢i) In page 2, line 18, for “Anti-
biotics and 'uh)ha drugs” substitude
“drugs and medicines”,

(ii) In page 2, line 18, after “drugs™

add “anti-mal. 1al drugs such as quinine

and paludrine®
st fegran fog © @@ & o=
ok M aedca g1 X &9 9X

e § e st fomm a@r &
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(= fegiowfae)
3BT BT | A o aTHew & A Iw
Ta §1 & foqy o

Mr. Chairman: | am now only con-
cerned with amendments which are
on the same subject, for instance Nos.
14 and 16. 1 therefore request Mr.

Sinhasan Singh to move his amend-
ment No. 14.

ot fogran fag :  awafa s,
N FHTHE AT T A R, Sfw g aeRE
® waed  fays = & an §
A FHTHET R} AT W §, ‘g 0T
7 feaw", I TERFE T,
a A FHEHe K yEwW T &
T IR dfeww @R A =
( wideterms ) & fs ag s« #\
¥4y (cover ) F@ & | gwrq
TRz N AR A Imar ¢ 37 7 a4
zaTEq F o Fo AW femr A
21 {o TIET § FHEE W,

“Al} medicines, Allopathic,
Homoepathic, Unani and Ayur-
vedic.”

g 2 I {1 Tafed AN o F g
I dfefaw, ag qa g A efay
w AT fafam w7 & zawE AN
gmmaafissmg =
N Fam ¢ fomramm | @ T
® 71 g Fagw & f ot st fawmr
¥ s & “TEmerw g aem g
T, ST N T A FE, AW AT
oY TarEal ¥ grafwa g fs oy adr
Tl zargar ¥ dfew Wt A
A T T F wAt & gl s i
wa1 §, 2fFdfas war &, swqdfew
w1 ¢, ;T W FwTAW AE gRm
afs og T T T”®E KT YW
dr Mfefam” @ f@ ad o gt
arifer A Hfedfer sa et
AN AT | g TR SR AR
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R AT IREN AT T qC A AT
TF g Y fF ww qEC A TaTEa
T JTHTT Y oq77 , TF § T TF AL
¥, o faare & et § A G N W
e #1 3fr ¥ Y@ & 1 wefeR
T A A T AAEE IR
™ F Tz § g & fouy I W
I F WY gu R AT IWEHE T
T FET TN | F IRT A
M F yHIH FT UK F@T § |
Shri V., Missir (Gaya North): 1 beg
to move:

In page 2, after line 18, add:

“17. All oils excluding vanaspati
oil.

18. All medicines, Allopathic,
Hompeopathic Unani and Ayur-
vedic."
aa HERW, § ATT e AT &

HEEA A A5 F ARG @Y gU X
wg1 qEa g 5 oy qwew aga I
3§, A g W fot § fe 9w & gameat

e fawd T arh Y faeel

¥ for feet =0 2, 39 § wroe felY
FTEAT FY TATTH A oM T SUvEv
W Hard AW G A& TN |
# aowan g f5 Y faw & qaz(mover)
e wqm 7T A, gafed fs ag
arefaat #Y faft & fod qga o=
@9 ¢ a 7g Wmar w@ g H
AT FEEA A FT@T E

Mr. Chairmam: First, let all thess

amendments be moved. Then we shall
come to the general discussion.

Amendment moved:
In page 2, after line 18, add:
“17. All oils excluding vanaspati
oil.
18. All medicines, Allopathic, "
Homoeopathic, Unani and Ayurvedic.

mmdnmmanm)
myl suggest one thing, The
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various items in the Schedule might be
taken up one by one, and then dis-
poséd of.

Mr. Chairman: 1 propose to call
upon those who have given notice of
amendments to kindly stand up one
by one, and 1 shall allow them to
move their amendments.

Shri Ramachandra Reddi: My sug-
tion is a different thing. In the
hedule there are about 16 items, and
I suggest that each item might be
taken up separately, and the amend-
ments might be discussed separately
under each item and then disposed of.

Mr. Chairman: First of all, let all
the amendments be moved, and then
the entire matter will be open for dis-
cussion. - The items as well as the
amendments moved. 1 shall be call-
ing upon the various hon. Members

who have given notice of amendments

one by one.

Shri §. C. Samanta (Tamluk): I beg
to move:

(i) In page 1, line 17, atter
“bran"” insert ‘flattened rice and
fried rice”.

(ii) In page 1, after line 22,
insert ‘“2A. Betel leaves and
arecanut.”

(iii) In page 2, after line 4,
insert “8A. Cotton hosiery goods.”

(iv) In page 2, line 17,

(a) for “exercise books" sub-
stitute “paper”; and

(b) after “periodical journals”
add “maps, charts. and teaching
materials”. .

Mr. Chairman: Amendments moved:
(i) In page 1, line 17, after
“bran” insert “flattened rice and
fried rice”.
(ii) In page 1, after line 22,
insert “2A. DBetel leaves and
arecanut.”

(iii) ln page 2, after line 6,
insert “8A. Cotton hosiery goods.”
(iv) In page 2, line 17,
(a) for “exerclse books” sub-
stitute “paper”; and

(b) after “periodical journals”
add “maps, charts, and teach-
ing materials”,

Shri V. P. Nayar ¢Chirayinkil): I
Dbeg to move:

(1) In page 2,
(1) lines 8 and 9, omit “jute
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seeds, raw jute, sun hemp, and

mesta'’; and

(ii) after lime 9, insert “9A.
Jute seeds, raw jute, sun-hemp
and mesta”.

(2) In page 2. for line 18. sub-
stitute:

*14. Nails, bolts and nuts,
hinges and other articles manu-
factured from metals and used
for building purposes.”

Mr. Chairman: Amendments moved:
(1) In page 2,

(i) lines 8 and 9, omit “jute
seeds, raw jute, sun hemp. and
mesta"; and

(ii) after lime 9, insert “9A.
Jute seeds, raw jute, sun hemp
and mesta".

(2) In page 2. for line 16, sub- -
stitute:

“14. Nails, bolts and nuts,
hinges and other articles manu-
factured from metals and used
for building purposes.”

Shri Punmoose (Alleppey):
to move:

I beg

In page 1, line 19, after “coconuts”
insert “mcludmg coconut husks, coir
fibre, coir yarn and coir products”

With regard to this amendment,
some explanation is necessary. ‘Coco-
nuts’ has been included in the
Schedule by the Select Committee,
but coir products have not been in-
cluded. I think that has happened
because the importance of the coir
industry as an essential industry for
the community has not been realised
by the Select Committee. The word
‘industry’ itself is rather misleading
with regard to coir. It has been ~al-
culated that about 13 lakhs of people
are affected by the present slump in
the industry, while purely industrial
workers are not more than a lakh.
The coir industry is a cottage imdus-
try. Even the word ‘cottage industry’
does not convey the full meaning of
the term. It is not a secondary type
of work a supplementary occupation
actually lakhs of people live entirely
by this. In the whole coastal line, you
will find that tens of thousands of
homes depend only on this industry.
More than 50 per cent. of the products
are consumed by the people. For a
long time past, there has been persist-
ent demand from all interested parties
and sections for the removal of the
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sales tax on these products. For the
time being, the sales tax has been
suspended by the State Government
concerned. It is ecalculated that about
1,200 kandies of coir are produced
everyday which in normal times will
get about Rs. 390,000. and it mu:.:t he
specially noted that about Rs. 260,000
are spent on mcrely wages alone.
There are several slages in the coir
industry—husking, soaking etc. Al
these are performed as cotltage indus-
try. I do not object lo any sales ‘ax
being imposed on coir products durn‘m
normal days, but in the case of coir.
it has been deceptive in the past, the
fluctuations have becn so violent and
everytime the price of coir producis
goes down, lakhs and lakhs of people
are thrown into difficullics, and there-
fore, 1 very strongly urge that this
amendment be accepted.

For the time being, there is no saies
tax on these products. It was only a
few weeks azo that this was lifted
owing to very strong agitation. If my
amendment is not accepted, there is
every likelihood of its being re-imposed
again.

1 very stromgly urge that the im-
portance of the industry must be
realiscd, and so I suggest that the
words ‘coconut bhusks, coir fibre, coir
yarn and coir products’ be also included
in the Schedule.

Mr. Chairman: Amendment moved:

In page 1, line 19, after “coconuts”
insert “including coconut husks, coir
fibre, coir yarn and coir products”.

Shri Viswanaths Reddy (Chittoor).
I beg to move:

In page 2, line 17, after "exerci!f
books” insert' “slates and slate pencils”.

Mr. Chairman: Amendment moved:

In page 2, line 17, after “exercise
books" insert “slates and slate pencils”.

Shri N, P. Sinha (Hazaribagh East):
I beg to move:
In page 2, after line 18, add:

“17. Mica (except finished
mica meant for export)”.

Sir, with regard to this a little
explanation is nccessary. So far as
the nature of 1ihis indusiry is con-
cerned, I would like to place in as few
words as possiblc before this House
how thig particular indusiry is carried
out in Bihar, especially in parts of
Chota Nagpur. First of all, I would
say at the outset that it has today
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become a multiple taxable comm 2

It is taxed as soon as it passes f

one han_d to another, For instance,
when mica is mined, it is taken out in
the shape of crude mica and this mica
is sold in the open in the same state
to others. At that point it is taxed.
Then i{ is treated to what is called the
‘sicklc process’. That also is sold and
it is taxed at that point. 51¢ same
war it is dressed, it is processed. {t is
graded. it is classified. 1t is placed in
dm'cyr_nl beskets according to different
qualities a: d all these different kinds
of qualitic. and different kinds of
grades, wh'n they are sold by one
dealer to another are taxed. The main
point thut I want te place before the
House and to which I would like to
invite the attention of the hon. Minister
In charge is that this mica should be
taxed as it used to be taxed internally

.before the passing of article 286 of the

Constitution. When this article 286
was adopted. of course the sales tax
which used to be collected by exporters
from the foreign buyers ceased. ‘The
result was that the tax was distributed
internally on the so-called small
dealers. Mica, today, has ceased to be
the monopoly business of a few rich.
It has now become a business of
thousands and thousands of small
dealers who invest some money, some
small capital and do business: some-
times they sell it in the same way as
they buy it. So what I mean to sug-
gesl is that this mica should not be a
multiple taxable commodity, as #t
affects a large number of small dealers
who have to depend for their livelihood
on this very tra?e in our parts of
Chota Wagpur. 1, therefore, suggest
that this should be included in the Mst
of essential commodities.

Mr. Chairman: Amendment moved:
In page 2, after line 18, add:

“17. Mica (except finished mica
meant for export)”.

Now all these amendments and tbhe
Schedule are open to discussion.

Before we adjourn, I would request
the Secretary to read out the message
from the Council of States.

MESSAGE FROM THE COUNCIL OF
STATES

Secre : Sir, I have to report the
following inessage received from the
Secretary of the Council pf States:

“] am directed to inform the House .
of the People that the Council of States
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't its sitting held on Friday. the 25th
July, 1952, nas passed the enclosed
motion concurring in the recommenda-
tion of the House of the People that
the Council do join in the Joint Com-
mittee of the House on the Bill two
provide for the constitution and regula-
tion of certain Air Force Reserves and
also an Auxillary Air Force and for
matters connetted therewith, The
names o1 ihe Members nominated by
the Council to serve on the said Joint
Committce are set out in the motion.”

Motion

“That this Council concurs In the
recommendation of the House of the
People that the Council do join in the
Joint Committee of the Houses on the
Bill to provide for the constitution and
regulation of certain Air Force
Meserves and also an Auxiliary Air
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Force and for matters connected there-
with, and resolves that the following
memberg of the Council of States be
nominated to serve on the said Joint
Committee:
{1) Shri Jaspat Roy Kapoor
(2) Shri Jagannath Das
{3) Shri Kailash Bihari Lal
(4) Shri M. Govind Reddy
(5) Shri Pir Mohammad Khan
(6) Shrimati Mona Hensman
(7) Shri H. D. Rajah
(8) Shri K. C. George
(9) Shri C G. K. Reddy
(10) Shri N. Gopalaswami
Ayyangar.”
The Housc then c«djourned ¢l a

Quarter Past Eigit of the Clock on
Monday, the 28th July, 1952.



